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LEGISLATIVE ASSEMBLY.
Tuesday, 2nd February, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN:
Mr. Edgar Stuart Roffey, M.L.A. (Assam: European).

QUESTIONS AND ANSWERS.

RecruiTaMENT oF INDIANS TO THE Rarway Servick or ENGINEERS.

523. *Kumar Gangaunand Sinha: Will the Government be pleased to
lay on the table a copy of the rules and regulations for the recruitment
of Indians in the State Railways as Engineers? How muany of the said
posts are guaranteed to the various Engineering Colleges in India?

The Honourable Sir Oharles Innes: Under the cxisting rules, officers
of the Indian Railway Service of Engincers are recruited partly in England
and partly in Indin. T have placed in the Library a copy of the latest regu-
lations regarding recruitment in England. On the recommendation of the
Public Services Commission new rules have been framed regarding reeruit-
ment in India. As soon as they ave finally approved, I will take steps to
place a copy of them in the Library. The guarantee systom has been with-
drawn from students entering the Indinn Fngineering Colleges in 1925
and subsequent years.

(GGUARANTEE OF APPOINTMENTS IN THE INDIAN Skrvick ov ENGINEERS on
1y THE INDIax Ratrnway Service or LNGINEERS TO QUALIFIED
StuneENTs oF THE P’ATNA ENGINEERING COLLEGE.

524, *Kumar Ganganand 8inha: Has any guarantee been given to tHe
Patna Engineering College for the appointment of its qualified students to
either the Tndian Service of Engineers or as State Railwave Engincers?
Tf so, how many places are so guaranteed?

The Honourable 8ir Bhupendra Wath Mitra: No guarantee of appoint-
ments either in the Indian Service of Fngineers or in the Indian Railway
Service of Fngineers has been given to students of the Patna Engincering
College.

MerHon ofF RECRUITMENT To THE INDIAN ARMY ¥RoM THE Darny
Corrkar, INDORE.

. [ 4
525. *Kumar Ganganand Sinha: Will the Government be pleased to
state the method of recruitment to the Indian Army from the Indore
College and lay on the table the rules and regulations for admission to the
College?

(581 ) A
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Mr. E. Burdon: The Daly College, Indore, wus used for one year from
‘Qctober 1918, as a training school for Indian candidates for temporary
King's commissions. This arrangement ceased altogether in October 1919,
an}c)l there are consequently no rules or regulations in existence on the
subject.

APPOINTMENT OF THE PrBLIic Skrvice CoMMISSION.

*58. *Rumar Ganganand Sinha: Will the Government be pleased to
state the probable date of the formation of the Public Bervice Commission
_for India and the reasons why such a formation is being delayed?

The Honourable Sir Alexander Muddiman: 1 would refer the Honourable
Member to the answer given by me to Mr. Gaya Prasad Singh on the 21st
January, 1926.

Dare or rmue Cowrrxrion or tHE Work or tHE CrRRexcy
CoMMISSION.

527/ *Kumar Ganganand Sinha: Will the Government be pleased to
state.yyhen the Currency Commission is expected to finish its labours?

O3fye Honourable Sir Basil Blackett: It is I understand not improbable
t#Hét the Commission may be able to complete their work by the end of
June next, but I am not in a position to make a definite statement at
present.

Rl

ﬂn’l‘lmm:\ ofF Mu. Supaas Cuaxvuea Bose cxper Recurariox 11T or
1818.

52@. 'kyed Majid Bakgh: 1. Will the Government be pleased to state
whafhex it is a fact that a thorough perusal of evidence and information
WHE: made before issuing orders for arrests under Regulation IIT of 1818?
Is this also a fact so far as Mr. Subhas Chandra Bose is concerned? It
so, will the Government, without mentioning names and ondangering
personal safety, be pleased to answer the following particulars:

(e¢) Under what garb were the informants employed to keep watch
over Subhas Chandra Bose?
.: (b) . What was their position in life before employment ?

'”‘(b) Did they keep watch over him while he was at home, while
=itz he was in the municipal office and while he was on tour? -

(d) Is it contained in their reports that Mr. Subhas Chandra Bose

S IR rose in the morning to find that long before he left his bed
el his office and even his private apartments were filled with
3w ven candidates for posts in the Caloutta Corporation and other

matters regarding business; that he finished his tes within

_ half an hour and hastily conferring with this sundry assortment

e of people he soon left in his car on inspection tour; that he
returned again at 11 .M., found the same sort of people

cr Sens waiting and after finishing his bath and midday meal within
wxobei . 80 hour left for the office and did not return again before
eds n- - 11 o'clock in the night; that he found the same kind of
o ) people again waiting for him some of them asleep at that
hour in the night; that these people had no bar to go even
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to his private chambers; that it was not possible to hold
secret conference before such people; that exhausted by the
day's work he hastily took his meal and almost immediately
went to bed and it wss physically impossible ‘for him to
awake before sunrige the next day; that this was invariably
the case without a single day's exception?

2. What is the hour mentioned by the C. I. D. agent at which
Mr. Subhas Chandra Bose held secret conclave with the revolutionaries?

The Honourable Sir Alexander Muddiman: I would invite the Honour-
able Member’s attention to the reply given by me on the 28th January, 1925,

to question No. 366, asked by Paundit Nilakantha Das, to which I have no-
thing to add.

ReMovar oF S1aTE Prsioxers 7o THE MaXNDATAY Jalr.

529. *Syed Majid Baksh: Will the Government be pleased to state
if there is any special reason for the removal of State prisoners to Mandalay ?

Why was Mr. Subhas Chandra Bose or Satyendra Chandra Mitra removed
to Mandalay ?

The Honourable Sir Alexander Muddiman: I invite the Honourable
Member’s attention to the speech made by the Honourable S8ir Hugh
Stephenson in the Bengal Legislative Council on the 11th December last
on a Resolution recommending the repeal of the Bengal Criminal Law
Amendment Act, 1925. A copy of the debate containing the speech will
be found in the Members' Library.

Locariovy or tHE GoLp Staxnarp Reserve in INbia.

530. *Syed Majid-Baksh: (a) In reply to my starred question No. 824 in
the Simla Session, 1925, the Honourable Iinance Member answered that
£40,202,537 are deposited in England as the Gold Standard Reserve up
to April 30th, 1925, and in reply to my starred question No. 325 during the
sume Session the same Honourable Member stated that the Reserve jg.main-
tained for the purpose of being transferred to India during exchange weak-
ness and retransferred to England as the exchange resumes strength.
Will the Government be pleased to state what objeetion there can be
if the whole of the (Gold Standard Reserve is deposited in India and
transferred to England and retransferred to India according as the exi-
gencies of the exchonge situation required?

(b) If there ke no objection do the Government propose to do that?
The Honourable Sir Basil Blackett: The use and location of the Gold
Standard Reserve is a subject which is within the terms of reference of the

Currency Commission now sitting and I would suggest that the Honour-
able Member should await their report. .

INADEQUACY oF TrAIN SERVICE RETWEEY BONGONG AND RaANAGHAT.

581. *Syed Majid Baksh: (1) Are the Government aware ;

(a) that passenger trains running between Bongong and Ranaghat
are not at all adequate considering the importance of the line
which forms the connecting link between the two important
main lines of the Eastern Bengal Railway :

Al
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(b) that even the few trains that run between those stations have
hardly been known to keep punctuality to the scheduled time
in the time table:

(c) that passengers travelling by the down Chandpur mail invariably
fail to catch the corresponding down Bongong passenger which
very often leaves Ranaghat only a few minutes before the
down Chandpur mail arrives and the unfortunate passengers
have to wait for ten or twelve hours before they get the next
train for their journey on the main Khulna line:

(d) that the down Ranaghat passenger from Bongong which is said
to be corresponding to the Darjeeling mail on the main line
seldom reaches Ranaghat before the Darjeeling mail in spite
of the time table: and

(e) that recently a European doctor of Jessore, an I. M. S. and &
Deputy Magistrate both of whom were witnesses in a
Sessions case at Jalpaiguri travelling by the said passenger
to Ranaghat missed the corresponding Darjeeling mail by n
few minutes only and in consequence the case at Jalpaiguri
had to be postponed? )

(2) Will the (Government consider the desirability of remedying the above
grievances !

Mr. @. @. Sim: Government have no information. These are matters
which should be brought o the notice of the Agent through his Local
Advisory Committee. .

Coxsrrrcrior oF a Prarronm ar Juixkancacna Guwar Sratiox ox
THE EasTREN BEscan Rainway,

582. *Syed Majld Baksh: (a) Are the Government aware that Jhikar-
gacha Ghat station is a very important station on the EKhulna Calcutte
line?

(by"Are the Government aware that several maunds of jute are
booked every year from this station and that it is the terminus of the
most important feeder steamship lines in that part of the country?

(¢) Are the Government also aware that in this important railwav
station’ there is no platform whatsoever and that there is u frail woodworlk
which is helow the level of the railway line itgelf?

(d) Are the Government aware that passengers both male and female
travelling by day and night have to suffer great hardship for want of a
platform’ and sometimes run the risk of breaking their limbs?

(e) Is it o fact that for the last twenty years a terminal tax of one
pice per.ticket har been renlised from passengers for building a station
and platform and that yet the station and platform have not been huilt?

(f) When will the Government remedy these grievances?

Mr. G. @ 8im: (a) (b), (¢). (d) and (f). Government are not award of
the inconveniences complained of. A copyv of the question and -answer will
be sent to the Agent, Eastern Bengal Railway, for such action as he may
consider necessary.

" (¢) The Government are making inquiries,
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"ARRANOEMENTS ¥oR THE REMITTANCE OF SoLpiens’ Savixes 10
ENGLAXD.

© 538. *Mr, Jamnadas M. Mehta: (i) Has the attention of Government
been drawn to the telegram from Delhi, dated 20th November, 1925, pub-
lished in the Times of India of the 21st November, 1925, purporting to be
from its Delhi correspondent under the title-*‘ The Soldier’s Bavings ''?

(i) Will Government state what the Indisn Army Orders by H. E.
the Commander-in-Chief referred to in the said telegram are?

(iii) Will Government explain the difference betW'eqn remittsm':'e
through ordinary chennels and remittance ‘‘ through public accounts ”,
for deposit in the Post Office Savings Bank, London?

(iv) Will Government mention the rate of - exchange for remittance
through public accounts?

(v) What is the net pay earned by a soldier in a year and what is the
gross pay? .

(vi) Do Government realise that under the limit fixed for remittance
** through public accounts "’ the friends, relations and even ordinary
acquaintances of the soldiers concerned are likely to take advantage of
the facilities offered by the Army Orders?

(vii) If the answer to (vi) is in the affirmative, will Government state
what steps they have taken or propose to take to ensure that soldiers will
remit only their own savings under the facilities made available to them?

(viii) What is the estimated amount of annual expenditure likely to
be borne by Indian revenues as a result of this remittance arrangement ?

Mr. E. Burdon: (i) Government have seen a copy of the telegram re-
ferred to by the Honourable Member, -

(ii) India Army Order No. 084 of 1925. The arrangement has been in
force since 1908, and this India Army Order merely raises the maximum
limit of the amount that ean be remitted.

(iii) Ordinary channels are those resorted to by the general public when
remitting money from one place to another. The public accounts referred
to are the inward and outwsard accounts current maintained between the
Government of India and the India Office.

(iv) The market rate of exchange.

(v) The pay of a soldier varies according to his rank and the arm of the
Service to which he belongs. The Honourable Member will find the rates
of pay, ete., of all soldiers serving in India in the Pay and Allowance Re-
gulations, Parts I and II, copies of which are in the Library.

(vi) The friends and relations of a soldier would be most unlikely to
adopt such a deviee. It would not benefit them peouniarily, but on the
other hand, would cause them considerable inconvenience, as the soldier's
account in the Post Office Savings Bank could of course only be operated
on by himself.

(vii) Does not arise.
(viii) The revised arrangement involves no additional expenditure.
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Levy o CantoNMENT TaxEs oN RELigious axDp EDUCATIONAL
IxstrrurioNs IN THE AMBaLA CANTONMENT.

584, *Mr. Ismail Khan: (a) Is it a fact that the Northern Command
has issued orders to the Cantonment Board of Ambala to levy canton-
ment taxes on religious and eduocational institutions, which have been
exempt from the payment of such taxes for several years past? .

(b) If the answer to the above question is in the affirmative, are the
Government prepared to instruct the Northern Command to revoke the
above-mentioned order?

Mr. E. Burdon: I am making inquiries into the matter and will let the
Honourable Member know the result as soon as possible.

SusstitrTioN OF A TERMINAL TaAX POR OCTROI IN THE AMBALA
CANTONMENT. _

585. *Mr. Ismail Khan: (a) Are the Government aware that the
Cantonment Board, Ambala, unanimously submitted a proposal that
terminal tax be introduced in Ambala Cantonment in place of octroi and
requested the Northern Command to forward the proposal to the Local
Government for sanction? .

(b) Is it a fact that the Northern Command has taken no action on the
proposal end that the trade of the Cantonment has suffered considerably in
consequence ?

Mr. E. Burdon: I am inquiring into the matter and will let the Honour-
able Member know the result as soon as possible.

ArroiNTMENT OF JUNIOR MILITARY OFFICERS TO THE AMBALA
. Cantoxmest Boarp,
536. *Mr. Ismail Khan: (a) Is it a fact that very junior military
officers are being dppointed as members to the Cantonment Board of
Ambala?

(b) If 8o, do the Government propose to issue instructions that, a8
far as possible, only senior officers should be nominated?

Mr. E. Burdon: (a) I presume the Honourable Member is referring to
the nomination of militarv members under section 14(1) (e) of the Canton-
ments Act, 1924. If so, the Government of India have no information on
the point.

(h) The Government of India do not propose to interfere with the statu-
tory discretion conferred by this section on the Commanding Officers of
Cantonments.

Wrmmine Orr oF Losses or Moxey BY CavtoNMENT Boarbs.

537. *Mr. Ismail Khan: (a) Are the Government aware that under
section 14 (ii) of the Cantonment Account Code, 1924, a Cantonment
Boeard has no power to write off a loss of cantonment money, howaver
small it may be?

(b) Do the Government propose so to modify the rule as to provide
that every loss of cantonment money up to Rs. 100 can be written off by
the Cantonment Board an condition that it submits a report thereof to the
Local Government?
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Mr. E. B (a) and (b). The attention of the Honourable Member
is invited to draft Fule 2 in Army Department notification No. 1686, dated
18th December, 1925, which was published in the Gazette of India of the
19th December, 1925. He will see from that notificstion ‘that, mle‘u ol
the Cantonment Acecount Code is alresdy under revision. Tl

PreripExTs oF CaNTONMENT Boambps.

538. *Mr. Ismail Khan: (a) Is it a fact that under th Govemt of
India Circular No. 20186-2-A. D., dated 12th June, 1925, every officer
commanding the station assumes the duties of the President of the Canton-
ment Board automatically without being appointed to that ofﬁce?

(b) Is it a fact that section 23 (b) of the Cantonments 'lct 4.
distinetly contemplates ‘‘appointment of the presidents’’, and if so, iv'll the
Government be pleased to state how and by whom such a,ppoint.ments

are to be made?

Mr. E. Burdon: (a) Yes, Sir.

(b) I would refer the Honourable Member to suk-section (I) of seqtmn
20 of the Act and must leave him to draw his own conclusions - ing
the effect of scetion 28 (b).

. Bir Hari 8ingh Gour: May I beg to inquire if it is a fact that the V-we—

President of o Cantonment Board never gets a chance of presiding: 8t ‘a
mecting of the Board in view of what the Honourable Member has said?

Mr. E. Burdon:® No, that is not altogether the case, Sir.

Sir Hari 8ingh Gour: Mayv I'beg to inquire if it is a fact that ki seén as
the Commanding Officer laaves the station some other officer immediatelv
takes his place and becomes ipso facto the President of the C‘antrmmem-
Board ? PR

Mr. E. Burdon: Yes, Sir, there is alwavs an officer commaﬁdm_g ﬂte
atation.

Sir Hari S8ingh Gour: Does it not then follow that, as therd isinedr a
vacaney of an officer commanding the station, the Vice-President nevet: gets
Y chance of presiding at a meeting of the Board ?

Mr. E. Burdon: No, Sir, it might occasionally hapion that the Emt
dent is not able to preside at a particular meeting, in which case the -‘Sr’:toe-
President would take the Chair.

Sir Hari 8ingh Gour: Is tho Honourable Member aware of any lnaiami&
where that has occurred? .

Mr. E. Burdon: No, Sir, T am not. I do not sce how T could be oX-

pected to be.
ArroINTMENT OF EXEcUuTIvE OFrioERs BY CaANTONMENT Bm.\ws. ‘1 .

530. *Mr. Ismail Khan: Has the Governor General in Counecil »dmtod‘
any Cantonment Bosrd in India to appoint Executive Officers u%g:hm
plated by the proviso to section 18 of the Cantonments Act? the
Government propose to apply this proviso to large cantonments?

Mr. E. Burdon: The answer to both parts of the question, is in {.h
tive. * Power has been taken to enable a Cantonment Board, unde sulfqg
restrictions, to a.ppomt its own Executive Officer, but Government do “nibt
anticipate that it will be desirable to make use of this power for some ﬁf'ﬁ‘le'

to come.
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Graxt or Motor Arrowances To Exxcrmive Qgricens v
CANTONMENTS.

540, *Mr. Ismail Khan: Does the Government of India Circular
No. 27477-A. D., dated 2nd July, 1924, make it obligatory on Cantonment

Boards to give a motor allowance of Rs. 100 per mensem to Executive
Officers? .

Mr. E. Burdon: No, Sir.

Repveriox oF Rarway Parcer Rates ror Praxts.
541.-*Mr, Ismail Khan: (1) Is it a fact that only half the parcel rate
is charged on flowers, while the full parcel rate is charged on plants?
(2) Is it not a fact that before the war only half the parcel rate was
charged on plants also?

(8) Are the Government prepared to consider the advisability of reducing
the charges on the transport of plants to pre-war rates?

Mr. G. G. 8im: (1) and (2). The reply is in the affirmative.

(8) In view of the fact that packenges of plants oceupy considerable
space Government are not prepared to recommend any general reduction
in rates.

Risk 18y THE Prick or WHEAT.
542. *Raja Raghunandan Prasad 8ingh: Has the attention of the

Government been drawn to the rate of the rise in the price of wheat in
the country, especially in Bihar and Orissa, and the distress caused thereby
to the poor and middle classes? Do the Government propose to take
prompt and effective measures to check a further rise and to bring down
the price to the level of two months ago?

Mr. J. W. Bhore: (1) The reply to the first part of the question is in
the affirmative.

(2) Government as at present advised do not propose to take the action
suggested. The exports of food grains during 1825 were not in any way
abnormal and it is considered that the rise in wheat prices was in sympathy
with the rise in prices in other parts of the world. Tt is pmmb]e that this
rise may not be maintained.

1543.

CoxstituTiox or a Privy Couxcin ror Ixpia.

544. *Raja Raghunandan Prasad 8ingh: Will the Government be
pleased to say whether they contemplate the constitution of a Privy Council
for India?

The Héhourable Sir Alexander Muddiman: No.

Rm-onr OF THE Reronys INQrUiry CoMMITTEE.

545. *Rajs Raghunandan Prasad Singh: Will the Government kindly
state when the decision of the Government of Ind.m on the Muddiman
Commlttee (] Beporf. will be pubh-hqd?

+ Answered along with queetlcm No. 447 on the lat Fehrun.r’\r, 1026.
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The Honourable Sir Alexander Muddiman: I am afraid that 1 am un-
able to state when the final decision on all the recommendations of the
Committee over which I had the honour to preside will be announced.

8ir Hari S8ingh Gour: Will the Honourable Member be pleased to state
when the decision is reached if the Legislative Assembly will be informed
of it?

The Honourable Bir Alexander Muddiman: I thought they had already
had a very good opportunitv of debating my Report.

Sir Harl Singh Gour: No, Sir. | asked whether, when the decision is
veached, it will be announced to the Members of the Legislative Assembly
and thev will be asked to consider it?

The Honourable Bir Alexander Muddiman: Sir, the decisions will be
made public in the usual way. I cannot guarantee that I shall announce
it in the Legislative Assembly. Tt might not be sitting.

Sir Hari Singh Gour: I have still a question which is not answered and
that question is, when the decision is made, will the Government give this
House an opportunity {o pronounce its views on that decision?

The Honourable Sir Alexander Muddiman: The¢ Muddiman Committee
Report mude many recommendations. Some I have already brought before
this House, others I am prepared to bring before this House; others are
matters which do not concern this House. When the decision of Govern-
ment is taken that will not be brought before this House, naturally, unless

it is raised in the House in the usual way.

Intnovrerioy o¥ A cHEAY TELEGRAP MyssaGE SysteM ror CHRISTMAS,
Dasanra, Ip axp Nekw YEear’s aresrinas.

546, *Raja Raghunandan Prasad BSingh: Do Government propose to
mtroduce a cheap-rate telegraph message system in India to convey
Christmas, Dasahra, Id and New Year's greetings from one part of the

country to another?
The Honourable Sir Bhupendra Nath Mitra: The reply is in the noga-
tive. .
OreNineg CEREMONY OF THE NEW AsSEMBLY CuAMBER AT RAlsINA.
547. *Raja Raghunandan Prasad Singh: Is it a fact that Lord Reading
before leaving India in April will perform the opening ceremony of the new
Assembly Chamber at Raisina?

The Honourable Bir Bhupendra Nath Mitra: The reply is in the negative.

Maxivmem Scarne or Erecrrox Exrenses prescriBrbp BY Ruir 20(a)
or THF LEGIFLATIVE ASSEMBLY Erkcrorat Runes,

548 *Raja Raghunandan Prasad 8ingh: Will the Government be
pleased to say whether any msximum scale of election expenses has been
fixed by the Governor General in Council as required by rule 20 (a) of the
Legislative Assernbly Electoral Rules? If not, when will it be so fixed ?

Mr. L. Graham: The rule to which the Honourable Member refers em-
powers the Governor General in Council to fix maximum serles of election
expenses, but does not require him to do so. The question of fixing maxi-
mum scales ir under consideration.
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Frrurs oF Tae Iererian Lisranry.

540. *Raja Raghunandan Prassd Singh: Have the Government arrived
at any decision regarding the future of the Imperial Library which was

under the consideration of the Government?
Mr. J. W. Bhore: The rcply is in the negative.

8ir Harl Bingh Gour: May 1 beg to inquire how long it will be before
this long-pending question is decided by Government?

Mr. J. W. Bhore: I regret I cannot enlighten the Honourable Member
on this point.

Issue oF Rercex Tickers 10 BHacarrork, MoNeHYR AND PaTya.

550. *Rajs Raghunandan Prasad Bingh: Do the Government propose
to include Bhagalpore, Monghyr and Patna, in the list of stations whereto
return tickets have heen ordered to be issued?

Mr. @. @. 8im: The matter is within the competence of the Agent.
The Honourable is also referred to the reply given to part (b) of question
No. 369 asked by Mr. Gaya Prasad Singh.

ScrrressioN oF THE S1AVE TRAFric 1Ix ARABIA.

551, *Dr. 8. K. Datta: (a) Has attention of the Government been called
to a statement which appears in the Manochester Guardian Weekly of
December the 4th, 1925, in connection with a debate in the House of
Lords on December the 16th, on the question of slavery in Arabia? The
statement is as follows:

“ It is alleged that a large number of slaves are sold into Arabia from Indla and
Nigeria and from the Italian and French Colonics '’

(b) Are Government prepared to give information regarding the Indians
who were sold into slavery?

(¢) Will the Government state:

(i) from what parts of India these persons are taken: and

(ii) the number of sich persons taken into slavery during the past
ten years?

(d) What steps has Government teken to free these British Indian sub-
jects ?
(¢) What steps have been taken to permanently suppress the traffic?

Sir Denys Bray: I have not seen the Manchester Guardian Weekly of
the 4th December but can assure the Honourable Member that the allega-
tion is without foundation.

Dr. 8. K. Dutt: Hus the attention of the Honourable Member been
called to the debate in the House of Tords raised by Ear! Buxton on the
16th Decemaber which makes s definite allegation that slave dealers kid-
nap girls and other pilgrims on pilgrimage, and may T know whether anv
of those who' are kidnapped are British Indian subjects or not?

8ir Denys Bray: I have read the debate, Sir, and I have seen the state-
ment to which he refers. We have had from time to time statements made
that here and there a child who has been taken on pilgrimage has been
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either disposed of by the parents in the' Hedjaz or has otherwise remained
behind in the Hedjaz, but it has in almost all cases been quite impossible
to carry the matter further than that. Tt looks on the face of it as if such
cases as those to which my Honourable friend referred ars mostly cases
in which the child is disposed of, possibly for religious purposes, with the
consent of the parents.

Dr. 8. K. Datta: May I ask whether the British Agent—whoever.the
British Agent may be, possibly the British Consul General—has this matter
under hie:) consideration or whether this matter has been brought to his
attention?

8ir Denys Bray: His Majesty's Consul at Jeddah has this matter of
slavery and practices approximating to slavery in the Holy Land very much
under his examination the whole time. There are very great difficulties
in the way, as my Honourable friend may have imagined, but it is hoped
that under the new régime those difficulties will disappear. .

ThE TauBaxe EstaTeE Cask IN THE FEDERATED MALAY STATES.

552, *Mr. Jamnadas M. Mehta: (i) Has the attention of Government
been drawn to the case of ‘* two Malayalee estate labourers ''—a father and
a son—who were charged with attempt to extort money from two Euro-
pean employees of the Tambang Rubber Estate of the Dunplop Plantations’
properties in the Federated Malay Btates in 19247

(i) Is it true that the accused in this case were not allowed a fair and
proper opportunity of defending themselves? Is it true that an adjourn-
ment Of the proceedings for the purpose of obtaining legal assistance
was mfu?aed although the Indian Agent was the applicant on behalf of the
accused

(iii) What was the result of the appeal that was made on behalf of the
accused against the conviction and sentence passed by the magistrate?

(iv) What steps have been taken by Government to bring to justice
the two European employees who are alleged to have forcibly seduced two
young girls, daughters of the elder accused in the said case?

(v) Have Government taken any steps to protect emigrants from
India agsinst such dangers in the future? :

Mr. J. W. Bhore: (i) Yes. The case was tried in June 1925,

(ii) and (ili). I have placed in the Library of the House the repott of the
Controller of Labour, Malaya, containing a complete account of the case.
The High Commissioner, Federated Malay States, is satisfied that this
memorandum gives'an accurate statement of the position.

(iv) As the report shows, the Legal Adviser, Johore, considered that
the investigation did not disclose a prima facie case against the two Eur>-
peans. The Government of India, who have since had the opportunity of
examining the record of the case and the judgment in the first olass magis-
trate’s court, did not consider that any further action was ealled for.

(v) An A%:ant of the Government pf India has been posted in Malaya
to look after the interests and welfare of Indian labourers.
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Arrotxtuent or Mr. J. CoarMaxy as Dmmcron or Pusnic
Ixromuation.

553. *Mr. Gaya Prassd Singh: Is it a fact that Mr. C. J. Hamilton,
Professor of Economics in the Patna Coliege, is going to be appointed as
Director of Public Information in place of Professor Rushbrook Williams?

The Honourable Sir Alexander Muddiman: The Government of Indis
huve appointed Mr. J. Coatman to this post as notified in the Gaszette of
India of Saturday last.

Mr. Gaya Prasad 8ingh: May I know what are the qualificatious oi
Mr. Coatman? '

The Honourable 8ir Alexander Muddiman: I am not prepared to discuss
with the Honourable Member what the qualifications of Mr. Costman are
in detail, but T will state for his information that Mr. Coatman, who has
had n very distinguished University career, is in my judgment s person with
u very great power of the pen, and for these reasons snd other reasons
he has been appointed to this post which in the opinion of the Governor
General in Clouncil he is most competent to fill.

Sir Har! Singh Gour: May I beg to inquire if the gentleman appointed
to this office wns ever a Superintendent in the Criminal Investigation
Department ?

The Honourable 8ir Alexander Muddiman: Mr. Coatman is in the
Punjab Police, and he has recently been employed 1 believe at headquarters
n the Finger Impression Bureau. He will of course during his period of
probation be seconded from that service. g

Mr. N. M. Joshi: May I ask whether this post was votable up to this
time and after his appointment may become non-votable?

The Honourable Sir Alexander Muddiman: Mr. Coatman is at present
on probation. If he is confirmed in the appointment, he will resign his
post in the Police and his appointment will then become votable.

Mr. R. K. Shanmukham Ohetty: Is it a fact that this gentleman was
in the C. I. D.?

The Honourable Sir Alexander Muddiman: I have slready said that he
was in the Punjab Police. He was afterwards in charge of the Finger
Impression Burean. which is, T believe, a branch of the C. I. D.

Mr. R. K. Shanmukham Ohstty: Do Government think that a person
who was in the C. T. D. is a proper person for thir Department of Public
Tnformation ?

The Honourable Sir Alexander Muddiman: Otherwise we should not
have appointed him, Bir.

Mr. R. K. Shanmukham Ohetty: Is this Department of Public Informa-
tion a branch of the Criminal Investigation Department?

The Honourable Sir Alexander Muddiman: No, Sir.

Mr. R. K. Shanmukham Ohetty: Does it do any work for the Criminal
Tnvestigation Department?
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The nnnnuuph Sir Alexander Muddiman: No, Sir.

Mr. Gaya Prasad Singh: Why were the claimsg of the present incumbent
of the post overlooked ?

The Honourable Sir Alexander Muddiman: 1 am not prepared to discuss
the claims of individuul officers on the floor of the House..

Mr, Gaya Prasad Bingh: May 1 know what is the connection between

the C. 1. D. and the appoiniment which was filled hitherto by DProfessor
Rushbrook Williams?

The Honourable Sir Alexander Muddiman: I have already explained to
the Honourable Member with some care that there is no such thing.

Sir Hari Singh Gour: The Honourable Member hus referred to the dis-
tinguished University career of Mr. Coatman. May 1 know if this gentle-
man is a graduate ?

The Honourable Sir Alexander Muddiman: Not only u graduate but of
two Universitics; he was & graduate of the Manchester University when he
cume to India. He subsequently did a very remarkable thing. He went
back nfter admission to Govermment service for some yeurs and he did
what muny of us could not do, he went up to the University of Oxford and

took the First Class, and he very nearly got a fellowship in All Souls.
(Cheers.)

Diwan Bahadur T. Rangachariar: May 1 inquire how often did the
acting incumbent act” for the permanent incumbent?

The HMonourable Sir Alexander Muddiman: ] should require nolice of
that, Sir.

Diwan Bahadur T. Rangachariar: 1o Government realize that an Indiun
iz superseded and that there should be an Indian for an appointment like
this? Or do they think he should be a European?

The Honourable 8ir Alexander Muddiman: Sir, I do not recognize any-
thing of the kind. 1t is our business to find the best man, and we have
cendeavoured to do so.

Sir Hari Singh Gour: Huve tinger prints anvthing to do with the Publi-
city Department of the Government?

The Honourable Sir Alexander Muddiman: No, Sir, neither is the fact
that the gentlemnn referred to has had a very distinguished University
career anything to do with the Finger Print Bureau.

Mr. Gaya Prasad Singh: May I know if no Indian was available in the
gervice of the Government of India who could have filled this position with
as mueh eredit ax this gentleman?

The Honourable Sir Alexander Muddiman: Obviously not, Sir,

8ir Hari Bingh @our: May I inquire .if he had any previous experienes
of publicity work?

The Honourable Sir Alexander Muddiman: No, Sir. But he has wriiten
a good dedl in the Press.
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Bir Hari Singh Gour: Is that a qualifieation for appointment to the
Publicity Department of the Government of India?

The Honourable 8ir Alexander Muddiman: The qualification of writing
good English is an essential qualification.

Diwan Bahadur T. Rangachariar: Is there not a Board attached to the
Bureau of Public Information?

The Honourable Sir Alexander Muddiman: I believe so, Sir.

Diwan Bahadur T. Rangachariar: Did the Government try to get their
assistance ?

The Honourabls Sir Alexander Muddiman: If the Honoursble Member's
suggestion is that Government should consult & Board of that character
regard to appointments in the Department, then I cannot uccept his view.

Diwan Bahadur T. Rangachariar: Do Government realize that by such
action the Government are emrphasizing the suspicion that this is another
branch of the Criminal Investigation Department ?

The Honourable Sir Alexander Muddiman: Not at all, Sir. Nor do 1
admit that because this gentleman was employed in the Police, that fact
could stand in the way of his appointment. As I have said, it was becausc
he has other quulifications, which have nothing to do with his police work,——
and those qualifications appeared to me to be superior to those of other
people, that he was selected. I wonld add that Mr. Coatman is a proba-
tioner. It is impossible to determine without trial how he will succeed in
the verv difficult work connected with the Publicity Department.

Sir Hari Singh Gour: May l inquire what is his present psy and what
would be the pay that he would draw in this appointment?

The Honourable Sir Alexander Muddiman: I should like notice of that,
Sir.

Mr. R. K. Shanmukham Ohetty: Is it a fact that this Department has
a secret service fund and is expected to collect seeret information about
people? ,

The Honourable Sir Alexander Muddiman: No, Sir.

Ehan Bahadur W. M, Hussanally: Is it a foct that this gentleman
resigned his service at one time? If wo, how was he tuken back inte
Government service ?

The Honourable Sir Alexander Muddiman: I shall require notice of that.
I was not aware of that.

Maulvi Muhammad Yakub: May I know who was acting in this post
during the absence of Professor Rushbrook Williams? =

The Honourable Sir Alexander Muddiman: You do know, Sir.

.

Maulvi Muhammad Yakub: May 1 know whether the acting incumbent
was found incapable ¢ 11ing the work during the absence of the permanent

incurabent ?
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The Honourable 8ir Alexander Muddiman: I bave already answered that
question. I am not going to discuss the respective merits of officers of
my Department on the floor of the House, and 1 do hope the House will no:
ask me to do that. ‘ ' '

Minrany Inserrurrons I8 INpDia ok 1IN ExeLAND suprorTED BY
INpIAxX REVENUES.

554, *Mr. Gaya Prasad B8ingh: (a) Are there military institutions in
India or in England, supported by Indian revenues, but in which Indians
are not admitted?

(b) If 8o, why? Will the Government be pleased to lay on the table
o statement showing separately the names of such  institutions, the
amounts which they receive annually out of the Indian revenues, and the
total amount which they have received up to date?

Mr. E. Burdon: (a) and (b). So far as military institutions in Great
Britain are concerned, the attention of the Honourable Member is invited
to the reply given on the 21st inatant to unstarred question No. 83 asked
hv Baboo Runglal Jajodia.

There wre no such military institutions’in India.

Exrexpirurg 18 coNxkcTioxX Witd THE CONFERENCES OF PRESIDENTS
or LEcisrative Dopies 1IN INDIA.

555. *Mr. Gaya Prasad Bingh: Will the Government be . pleased to
say if any part of the expenditure in connection with the holding of the
Presidents’ Conference is borne by the Central Revenues? If so, what is
the total expenditure incurred up to date, and how many such Conferences
‘have been held?

Mr. L. Graham: No cxpenditure in connection with the Conference of
Presidents is borne by the Central Revenues.

Recvurrmext or Crerks ror THE OFFICE OF THE ACCOUNTANT
Gexeral, Cextran REVENUES.

556. *Mr, Gays Prasad Bingh: (2) Has the attention of the Government
been drawn to rule 2 of the rules published for recruitment of clerks for
the office of the Accountant General, Central Revenues, which runs as
follows ?

“ Candidates who have passed at least the Matriculation, School-Leaving certificate,
or High Btundard Examination, of any University in the U. P,, the Delhi Province,
or the Punjab, in the Becond Division, will be eligible for the examination. Candidates
«of other Universities who are graduates, may also he admitted to the examination, if
-specially permitted hy the Accountant General ™',

(b) Will the Government be pleased to state why discrimination has
been made between the educational qualifications of different candidates for
-¢xamination ?

The Honourable 8ir Basil Blackett: (a) It has been ascertained that
there is such & rule.

(b) So long as a supply of efficient recruits is obtainable locally it is
not advisable to engage men whose homes are distant on account of the
inconvenience constantly csused when they require leave of sbsence for
short periods for domestic purposes. "
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ARTICLE IN THE SWA4RAJYA oF THE 24tH DroExBER, 1025, nraarDING
A Sczne ar Eomore Srartox. '

537, *Mr. O. Duraiswami Aiyangar: (a) Has the attention of the
Government been drawn to an article in the Swarajya, dated 24th Decem-
ber, 1925, under the heading ‘* A scene at the Egmore Station ''?

(b) Arc the facte stated therein true?
(¢) If s0, who was responsible for the disorder?
(d) Why was the Station Superintendent not available?

Mr. @. &. Bim: (a) Yes.

(b), (¢) and (4). Government have no information.

Supriy or verective Busxker Coan To Trooesnirs axp Hirkep
T rANRPORTS.

558. *Khan Bahadur W. M. Hussanally: (1) Is it a fact that Govern-
ment troopships and hired transports usually take their supplies of bunker
coal at Bombay or Karachi?

(2) Will Government be pleaped to state the names of the firms at
cither of these places from whom such supplies were taken during the
three vears 1922.23, 1928-24, and 1924-25, as also the gquantities, descrip-
tions of coal and rates of such supplies? _

(8) Is it a fact that the coal supplied to several such hired troopships
and transports during the season 1928-24 at Bombay and Karachi was
found to be of defective description and unsatisfactory quality? If sc,
will Government please name the vessels that were supplied with such
unsatisfactory bunkers?

(4) Will Government-be pleased to state the names of the firms whe
supplied such defective bunkers?

(5) Will Government be pleased to state what action, if any, was
taken against the firms concerned for the unsatisfactory supplies effected
by them, and referred to in part (8)?

(8) Will Government be pleased to state whether tenders were invited
for supplies to troopships and transports at both the ports mentioned above
during the season 1924-25? If not, how were the supplies arranged for?

Mr. E. Burdoa: (1) to (6). T am making inquiries, Sir, and will com-
municate with the Honourable Member in due course.

Guraxt or OvERTIME ALLowaANceR ron Wourk oN SuNpays AND Horipays
To THE Ixpiax SuBorpINaTER OoF THE East Inp1ax Ramwar,

559. *Maulvi Muhammad Yakub: Is it a fact that only the Anglo-Indian
and European subordinates on the East Indian Railwa}r are grunted an extra
allowance for working on Sundays and gazetted holidays? If so, do the
Government propose to extend the same privilege also to the Indian subordi-
nates ? '

Mr. G. G. Bim: The reply to the first part of the question is in the
affirmative. As regards the second part, the matter is under the con-
gideration of the Government of India.
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Housg RuNT ALLowaNcEs: oF DLMrroyees ofF THE KEasr INpiaw
Ratnway.

560. *Maulvi Muhammad Yakub: (a) 1s it o fact that different treat-
ment is meted out to the emiployees of the old East Indian Railwey from the

employees of the Oudh and Rohilkhand section of the same Railway, as
regards house rent?

(b) If so, do the Government; propose to extend the same facilities (o

the servants of the old section of the East Indian Railway which are given.
to the servants of the Oudh and Rohilkhand section of the same Railway?

Mr, @G. G. Bim: (a) The rent rulcs on the old Oudh and Rohilkhand
Railway and the portion previously worked by the East Indian Railway
Company are slightly different.

(b) The Governinent have under consideration the revision of rent rules
for State-worked Iiailways. The revised rules on adoption will apply to
the whole system of the liast Indian Railway.

ArroINTMENT OF IxDiaxs 1IN TiHE Watcl aND Warp DEPARTMENT
or THE East Ixprax Raroway.

561. *Maulvi Muhammad Yakub: (a) Is it o fact that there is only
one Indian as Divisional Inspector and only three as Assistant Inspectors in
the Watch and Ward Department of the %ast Indian Railway?

(b) Do the Government propose to fix n certain proportion of the above-
mentioned posts for the Indians and issue orders that vacancies in future
should be filled up by Indians until that proportion is reached?

Mr. G. @. 8im: (a) Government have no information..

(b) The Agent, East Indian Railway, has been made aware of the
policy of Government that Indians should be increasingly employed in all
departments of railway working, and this policy is being given effect to.

The Government do not propose to fix any definite proportion for these
particular posts.

ALLEGED Fraups 1N THE STORES DEPARTMENT OF THE OLD JEAST
INpiaNy Rarnwav.

562. *Manlvi Muhammad Yakub: (a) Is it a fact that a huge fraud has

been detected in the Stores Department of the old East Indian Railway at
Howrah?

(b) What are the facts relating to the fraud? What is the amount
in respect of which the fraud was committed?

The Honourable Sir Oharles Innes: (a) and (b). The attention of the
Honourable Member is invited to the reply given in this House on 2lst
January last, to a similar question asked by Mr. Gaya Prasad Bingh.

Mr. Gaya Prasad Singh: Will Government lay on the table the report
of the officer who investigated into this case?

The Honourable Sir Charles Innes: I do not propose to do so.

Mr. Gays Prasad Singh: Will Government be pleased to lay on the
table a copy of the report of the auditor?
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The Honourable Sir Qharles Innes: As far as I remember there was
no speeial report of the auditor. In avy case I do not propose to lay
that paper on the table.

Mr. Gaya Prasad 8ingh: Will Government let us know the names
of the iwo "high officinls who were dismissed us o consequence of the
detection of the fraud?

The Honourable Sir Oharles Innes: 1 will communicate the names to
the Honourable Membcr if he so desires.

Crassiricariox or Guarps as “Euroreaxs” axp ¢ Ixyrays” ox
THE East Inpiax Raruway,

563. *Maulvi Muhammad Yakub: Is it a fact that before the late
Oudh and Rohilkhand Railway was merged in the East Indian Railway
there was no such division amongst its Guards as ‘‘Europeans’’ ana
‘‘Indians’’ and that after the merging this division is to be introduced
amongst the Guards of the late Oudh and Rohilkhand Railway as well?
Do the Govermment propose to remove this distinction from the whole East
Indian Railway, at once”

Mr. G. @. 8im: The reply to the first part of the question is in the
affirmative, and there is no intention to introduce such a division as
referred to by the Horourable Member. As regards the second part
steps are being taken to remove this distinction.

Coxversiox or THE Brascu Post Osrice 1x Maxsiari Digrrict INTO
A Derartrentar Post OFFICE.

564. *Maulvi Muhimmad Yakub: Do the Government propose to con-
vert the Branch Post Office in Mansiari Distriet, Almora, into a Sub-Post
Office or a Departmental Post Offico?

Mr. & P. Roy: The Mansiari extra departmental branch office
(Almora) has been ordered to be made a departmental branch office with
effect from the 1st February, 1926.

CASUALTIES DURING THE GREAT WaR aMONGST CoMBATANTS AND NoON-
COMBATANTS RECRUITED FROM PARGANA JOHAR IN' THE AIMORA
Disrricr.

565. *Maulvi Mubhammad Yakub: Will the Government be pleased to
state the number of the combatants and non-combatants respectively re-
cruited from Pargana Johar in the Distriet of Almora during the Great War
of 1914—19? How many of them were killed or died on the battle-field and

how many were wounded?

Mr. E. Burdon: I regret that it is not possible to furnish the Honour-
able Member with the information which he desires as the records main-
tained by Goverumnent do not show the numbers recruited from parganas
nor arc casualty lists arranged territorially.

The {otal number of recruits furnished by the Almora District during
the period from the 1st August, 1914, to the 81st March, 1918, the latest
date up to which information is available, was 8,838.
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Satg oF Laxp Surrwus 1o MinaTawy REQUIREMENTS IN THE
HybveraBav CaNTONMENT.

506. *Mr. Harchandral Vishindas: (a) Will Government be pleased to
‘state whether the land within the cantonment limits of Hyderabad which
'isl not required for military purposes will be sold to the public, and if so,
swvhen ?

(b) Have Government received any proposals from  the cantonment
-suthorities of Hyderabad for selling such land? .

Mr. E. Burdon: (¢) Government are not aware that there is any land
‘within the Cantonment limits of Hyderabad which is surplus to military
requirements. '

(b) No proposuls of the kind have been received from the Cantonment
Authority. ’

TENDERS FOR THE SUPPLY¥ OF SLEEPERS FoR THE LLoyYp Barnrack.

507. *Mr. Harchandrai Vishindas: (1) Hus the attention of Government
been drawn to the complaints in the Karachi newspapers that recently
tendors were invited for the contract of sleepers and that the Executive
Engineer, Lloyd Barrage, approved of the lowest tender and intimated the
same to the tenderer, but that the Karachi Purchasing Agency accepted
another tender of the second lowest tenderer by having his first quotation
lowered to that of the original lowest tenderer?

(2) Was the usuel practice of inviting tenderers to be present at the
-opening of tenders and declaring which was the lowest tender and accept-
ing the same, unless a just preference could be given to another temder

.adopted in this instance?

(8) If not, why not?

(4) If the reply to part 1 of the question be in the affirmative, will
Government be pleased to state if they proposc to take any action in the
"matter?

The Honourable Sir Bhupendra Nath Mitra: (1) Yes.
L]

(2) The usual practice of obtaining all tenders in sealed ‘envelopes
-and opening them at a fixed time in the presencce of any tenderers who
may wish to be present, was followed, though no tenderers were present.
It is the practice to accept the lowest tender unless there is a special
reason justifving a preference as was the case in this instance.

(8) Does not arise.

(4) Yes. A detailed report was obtaimed fromi the Chief Controller

of Stores.

Mr, Harchandrai Vishindas: Will Government bo pleased to state what
were the reasons for giving preference to this man, and not the lowest
tenderer?

The Honourable Sir Bhupendra Nath Mitra: There are certain rocog-
nised rules laying down cases in which preference may be given to a
person whose tender is not the lowest tender. One of the reasons may be

3]
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that the person in whose favour such a discrimination is made is con-
sidered to be more reliable than a person who may have quoted the lowest
tender but who may not have the facilities for complying with the terms
of the tender. '

Mr. Harchandral Vishindas: The answer is hypothetical containing
“may be’’. What was the reason in this instance?

The Houourable Sir Bhupendra Nath Mitra: I am not prepared to dis-
close the facts of these tenders. If I have to give the Honourable Member
full details about this case, I will have to disclose the details of these
tenders and I regret I am not prepared to do that. But, as I said, a °
report was obtained from the Chief Controller of Stores and I was satisfied
that there was nothing wrong in the case though there may have been
some indiscretion on the pert of the particular officer.

Mr. B. Das: Is it not a fact, Sir, that this Lloyd Buarrage is another
Lloyd fiasco like the Bombay Development Scheme?

The Honourable 8ir Bhupendra Nath Mitra: That does not arise out
of the main question. .

Sir Hari Bingh Gour: May I inquire if it is not a fact that before a
contractor’s name is pluced on the approved list, inquiry is made as to
whether he is a capable and competent contractor able to discharge the
duties entrusted to him, and whether tenders were invited and received
only from contractors whose names sre borne on the approved list?

The Honourable Sir Bhupendra Nath Mitra: Generally speaking the
position which my Honourable friend mentioned is the correct position.
But there is also such a system as open tenders; and even after we have
brought on a particular contractor on the approved list, he may not be
in a position to fulfil the provisions of a particular tender.

Babas Ujagar Singh Bedi: Will the Honourable Member explain what
is the criterion for including people in the approved list?.

The Honourable 8ir Bhupendra Math Mitra: I shall require notice of
that question.

Mr. N. M. Joshi: May I dsk if Government consider it legal to give
information as to who is the lowest tenderer to another contractor? What
is the method by which they can prevent frauds by their own officers?

The Honourable SBir Bhupendra Math Mitra: I do not quite under-
stand what the Honourable Member refers to, because the usual rule is
not to disclose to another tenderer the facts comnected with a particular

tender. .

Mr. N. M. Joshi: That is the usual rule. We want to know why that
rule was not followed in this case and why the officer gave information to
another tenderer ns to what was the lowes§ quotation. We want to know
the reasons. The whole thing looks suspicious.

The Honourable Sir Bhupendra Nath Mitra: No such allegation has
been made up to the present. I have said that I have myself examined
the matter. It is true that this particular officer committed a certain
sct of indiscretion, but steps have been taken which will obviate recur-
repoe of such acts in future.
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Mr. N. M. Joshi: I am glad to hear that..

Mr. Harchandral Vishindas: The Honourable the Government Member
«nid that he has becn satisfied with the report of the Chief Controller.
Would this report be available to the Members of this House in order
that they may satisfy themselves?

The Honourable Sir Bhupendra Nath Mitra: No, Sir. I do not pro-
yose to plage that report before this House.

Mr. Harchandral Vishindas: May I know, Sir, what is the confidential
nature of this report which prevents Government from disclosing its
contents ? -

The Honourable 8ir Bhupendra Nath Mitra: "The matter is not one
of such public importance that it is necessary for me to place it before
this House. 'The matter is rather connected with departmental adminis-
tration.

Mr. A. Rangaswami Iyengar: Is it tho policy of the Government, Sir,
that whenever they choose to accept tenders which are not the lowest but
other tenders, they should not disclose any reasons to this House as to
why they always accept tenders which are not the lowest but which, in
their opinion, should be accepted?

The Honourable Sir Bhupendra Nath Mitra: The answer is in the
affirmative. That matter at the present moment is for the diseretion of
the Executive Government.

Mr. Harchandrai Vishindas: My first question was whether it is true
that when the lowest tender was offered, the Store Durchasing Agency
actually asked the next lowest tenderer to reduce his tender; and the
answer by the Honourable the Government Member was in the affirmative.
Therefore, he accepted the whole allegation in the first part of my ques-
tion. If this was s0, would not Government consider this to be a case of
{avouritism which might give rise to a good deal of jobbery in the future?

The Honourable Sir Bhupendra Nath Mitra: I have already said that
the officer concerned did commit a certain amount of indiscretion, but
there was no question of favouritism or jobbery. I am perfectly satisfied
on this matter, and instructions have been issued which will obvinte any
departure from the rules on the subject in future, .

CoMrLAINTS AGAINST TnE Kanacnr Purcwasixa Acexcey or Stones.

:568. *Mr, Harchandrai Vishindas: (a) Are Government aware of the
general complaints against the Karachi Purchasing Agency of Stores that
its procedure with regard to the selection of tenders is not according to
usage or consonant with a fair dealing lowards tenderers? '

((b) What action do Government propose to take in the matter?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). Government
are aware that complaints have appesred in the Press against the Karachi
Purehasing Agency: An inquiry has been made into the matter and
Government consider that there is no foundation, generally speaking, for
such complaints. :
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Mr. Harchandrai Vishindas: May we know what is the nationality of

the agent of this Purchasing Agency against whom these complaints are
made? .

The Honourable Sir Bhupetidra Nath Mitra: I am not sure, Sir, what
his nationality is. He may be an Indian.

Mr. Gaya Prasad Singh: But if tho Government havo inquired into
this matter, why did they not find out what is the nationality of the man?

The Honourable Bir Bhupendra Nath Mitra: When I was dealing with.
the matter I was not particularly concerned with the nationality of the
officer. I was rather more concerned to stop an irregularity which might
have crept into the procedure in an office under my Department. As I
have already told this House, I have taken steps which will in future
stop the recurrence of any possible irregularity.

Khan Bahadur W. M. Hussanally: May 1 know, Sir, if steps have been
taken in regard to this officer, who, it is admitted, has committed an act
of indiscretion?

The Honourable Sir Bhupendra Nath Mitra: He has been told so.

Mr. Harchandrai Vishindas: Might I inquire whether at the time when
the Government Member read this Controller's report he did mot come
across the name of the officer and from that he could not deduce his
nationality ?

The Honourable 8Sir Bhupendra Nath Mitra: I know the name of the
officer, Sir, but I am not in a position to say what his nationality is.

Mr. Harchandral Vighindas: Might I tell the Honourable the Govern-
ment Member that I know the nationality of that man. He iz a Euro-
pean and not an Indian.

The Honourable Sir Bhupendra Nath Mitra: Then the Honourable
Member should not have asked me the question.

Mr. N. M. Joshi: May I ask whether Government will repudiate the
indiseretion of this officer wilh reasonable publicity?

The Honourable Sir Bhupendra Kath Mitm: No, I do not think that
{o be necessary.

Revewar, oF CoacHEs aNp Wacons ox CoMPANY-WORKED STATE
Rairways.

569. *Dr. K. @. Lohokare: Is it » fact that on some of the Company-
worked State Railways having coaches and wagons on hand awaiting
renewal at the cost of revenue account it is the praclice to obtain new
conches and wagons as additions at the cost of the capitael account?

Mr. G. G, B8im: The answer is in the negative,

Mr. XK. Ahmed: Is it not a fact, Bir, that the Government have got
friends amongst the suppliers whom they want to help and thereby help
themselves as far as possible?

L]
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NUMBRR oF SUPERIOR APPOINTMENTS HELD BY INpIaxs 1y THE Gov-
ERNMENT OF INDIA SECRETARIAT.

570. *Dr. K. @. Lohokare: Will Government be pleased to state fhe
total number of Secretaries, Joint Secretaries, Deputy, Under and Assist-
ant Secretaries employed in the Government of India Secretariats? How

many of these are Indians?
L ]

‘The Honourable Sir Alexander Muddiman: T lay on the table a state-
ment giving the information required.

Statement showing the votal mumber of superior posts in the Government of Indta Becrelariat

in Janvary 1996,
Jaxvary, 1924,
Appointments.
. ¢ Total. | Indians’
Sccretaries . . . . . . . . . . 14 1
Joint Secretarics . . . . . . . . . . 8 1
ty Secretaries . . . . . . . . . . 24 b
or Secretaries . . . . o . . . . . 10 8
Assistant Secretaries . . . . . . . . . 20 14
Total . T 20

Mr. X. Aimed: Will the Honourable the Homo Member kindly en-
lighten the House with regard to the pledge given to the Indian people
that they will Indianize the services, whereas they are bringing Europeans
in season and out of season instead of giving preference to Indians?

The Honourable 8ir Alexander Muddiman: I do not think, Sir, that
question arises out of the replv that T have given.

Tur GoversMext ov Inpra Dinkcrony.

571. *Dr. K. Q. Lohokare: Is it a fact that the Government of India
Directory includes among others, the names of all the gazetted officers
employed in the Government of India Secretariats; if not, on what principle
ig the inclusion or non-inclusion of such names based?

The Honourable Sir Alexander Muddiman: The reply to the first part of
the question is in the negative. As to the second part, the Government of
India Directory was formerlv a publication known as the ‘‘ List of Prin-
cipal Officials in India . That cxplaina why it docs mnot contain the
names of all gazetted officers.

APPOINTMENT OF AN INDIAN To BE A MEMBER oF THE Ratway Boarbp.

572. *Lala Duni Ohand: With reference to the reply given by the
Government to starred question No. 284, put by Sheikh Sadiq Hussain
on 12th Fabruary, 1024, will the Government be pleased to state whether
they have made any efforts to find & suitable Indian to be s Member of tho
Railway Board ang if so, what has been the result of those cfforts ?
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The Honourable Sir Oharles Innes: I would refer the Honourable Mem-

ber to the reply given to question No. 888 in this House on the 27th
Jenuary last.

Lals Dunl Ohand: Is there any prospect of a suituble Indian being
found for the Railway Board in the near future?

The Honourable Sig Charles Innes: I think, Sir, there will be no more
vacancies in the Railway Board for st least another two years.

Mr. A. Rangaswami Iyengar: May I ask whether the Honourable Mem-
ber in deciding this question of the sppointment of an Indian to the Rail-
way Board on the present occasion was aware of the definite pledge given
by the Honourable the Finance Member in this House that whenever a
vacancy does arise the scales will be weighted distinctly in favour of the
Indian and what he did with the pledge

The Honourable S8k Charles Innes: I can assure the Honourable Mem-
ber that every relevant consideration was given full weight.

Mr. Chaman Lall: Is it o fact that that pledge was actually given in
this House?

The Honourable Sir Basil Blackett: Those were the words that I used
and the procedure that we followed was to give them the fullest weight.

Mr. Chaman Lall: May I ask, Sir, if anything has gone wrm;g with the
scales?  (Laughter).

Mr. K. Ahmed: Arc the Government aware that the Reforms will re-

main u dead letter unless Government make up their mind to take Indians
into the services?

Mr. A. Rangaswami Iyengar: May I know, Sir, whether we are to take
it that in spite of the scales being weighted no possible Indian was found
‘to fill the vacancy in the Railway Board?

The Honourable Bir Oharles Innes: I think cverybody in this House
is aware of the value of the work done by Mr. Bim in the Railway Board
and will realize what an extraordinarily important post it is. They will
also realize that in filling up that post we must get the very best man. 1
should like to dssure the House that when we made that appointment we
were fully aware of the disappointment that would he eanused to the Hon-
ourable Members in this House. I beg them to believe that we took that
very fully into consideration.

Mr. R. K, Shanmukham Ohoity From the raplv given by the Hon-
ourable the Commerce Member, do I understand that there is no Indian
capable of filling the post that has been cceupied by Mr. Sim?

The Honourable Sir Charles Innes: What the Honourable Member has
got to understand is that the best man for the post is.not un Indian.

Mr. Gaya Prasad Singh: May I know what particular steps were taken
by the Government of India to find out whether any suitable Indian was
available or not?

The Honourable Sir Oharles Innes: I think the House will realize that
the number of candidates for a post of that kind is limited.
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Mr. K. Ahmed: Cannot the Honourable Member see on the opposite
side of the House my friende Mr. Jinnah, Pandit Motilal Nehru and many
other Members who are far better qualified than any or all of the Members
representing the Government, both in*merit and in ability. (Laughter.)

INCREASE 1N THE PERCENTAGE OF IKDIANS IN THE VARIOUS DERARTMENTS
oF ™HE GOVERNMENT OF INDIA.

'573. *Lala Duni Ohand: With reference to the reply given to tho ques-
tion by Mr. Bhubanananda Das on the 12th February, 1024, regarding the
percentage of the Indian officials attached to the various Deps.rtmenta of the
Government of India, getting more than Rs. 750 ‘per mensem, has there
been any increase in the percentage sinca the question was enswered, and
if 80, to what extent?

The Honourable Sir Alexander Muddiman: The information is not
immediately available, but will be collected and supplied to the Honour-
able Member in due course. .

Exrexvirere ox THE Taxatioy InQuiny CoMMITTEE.

574. *Lala’ Duni Chand: (a) Wlll the Government be pleased to state
the total expenditurc incurred in connection with the Taxation Inquiry
Committee?

(b) What action did the Government take on the Resolution conveying
‘the disapproval of this Assembly regarding the composition of the Taxation
Inquiry Committec and the nature of its inquiry?

The Honourable Sir Basil Blackett: (a) Exact figures are not available
vet, but roughly the cost of the Committée will be about 5 lakhs.

(1) T would refer the Honourable Member to the I'inance Department
Notification of the 22nd January, 1925, announcing the appointment of
ihe Indian Economic Inquiry Committee. '

Resornuriox RE Provision or CoNVENIENCES Foi INDIAN Rammway
PASSENGERS.

575. *Lala Duni Ohand: Will the Government be pleased to state
whether the Railway Board have taken any, and, if so, what steps to give
effect to the Resolution of Haji Wajihuddin regarding the provision of con-
veniences for Indian railway passengers that was adopted by this House on
the 12th February, 1824 ?

Mr. G. G. 8im: The Honourable Member is referred to the answer
given in this Assembly on the 21st January, 1026, to questlon No. 54 asked
by Haji Wajihuddin on the same subject.

Lala Duni Chand: Ha» any progross been made since tho question was
answoered last time? .

Mr. G. @, 8im: "The last rcply was given only the other day—about,
three davs ago. I do not know whetber there has been any progress since.

Hajl Wajihuddin: Are the Government aware that, instead of allevipt-
ing the grievances and improving the situation discussed in the said Reso-
lution, ‘the authorities of the North Westeém -Raflway have‘récently marked
certain newly ‘built verv narrow-seated Intermediate class compartments
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with the words ** For 20 passengers ' which compartinents can. herdly
accommodate half the number in each of them, and whether since the
reservation of European compartments in the same class has been:removed,
& consequent reduction in the total mumber of intermediato class compart-
ments has been made on the said line? If the answer be in the affirmative,.
will the Government be pleased to draw the attention of the authorities
concern?ed to the subject with a view to remove the public gricvances in the
matter

The Honougable Sir Gharles Innes: I would suggest that the Homourable-
Member put that question down.

Revceriox o Fares cHarGep By SteaMer Comraniks To Hars
Pirorims.

576. *Maulvi Muhammad Yakub: (a) Is it o fact that the shipping
companies which take the pilgrims to Jeddah have enormously incrcased
_their fares, and if 8o, do the Government propose to take measuros for ragu.
lating the fares charged by the companies? :

(b) Is it & fact that children are charged the same fares as grown up:
persons? If so, do the Government propose to frame regulations by which

children up to the age of ten may be charged half fares, as is done by the
Railways?

Mr. J. W. Bhore: (a) (i) The farcs fluctuate from time to time accord-
ing to demand and supply. Tho fares for last year which was an abnormal
vear cannot be taken as indicative of any permanent increase.

(ii) The answer is in the negative.

(b) (i) Yes, a8 far as the Government of India are aware.

(i) The snswer is in the negative.

Khan Bahadur W. M. Hassanally: Will G vernment take any steps
for the purpose of making these fares stablo to-day?

Mr. J. W. Bhore: I have already answered that question.

ALLEGED NEGLECT oF MuuaMyMapay INTERESTS.

577. *Khan Bahadur Alimuzzaman OChowdhry: (a) Will the Govern-
ment be pleased to state whether they have read the presidential speecch
of the last All-India Muslim League and the resolutions passed thereon
on the 80th and 81st December last, and a letter written by n moderate
and loyal Member of the Legislative Ccuncil from Bengal published in
the’ Eng!lshman, dated the 6th January, at page 9, saying that the Gov-
ernment are more to blame for the culpable neglect of Muhammadan
interests as tho enlightened Hindus do recognise the claims of the Muham-
madans and that they attach to the Government a greater part of the
neglect towards the Muhammadans than the Hindus?

(b) Do Government sincerely propose to bring about a real solution of the
problem of the entire population of India and improve their condifion by
removing the monopoly of a clars and thereby end all strife Letween the
different communities ?

‘The Honourable Bir Alexander Muddiman: (a) Government havo seerv
8 newspaper report of the speech and the letter referred to.
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(b) They are most anxious to do all in their power to end all strife -
between the various communities in India, but it is perhaps unnecessary
to say that they do not admit that there is any foundation in the allega-
tions in the letter referred to.

RErrESENTATION OF MUHAMMADANS IN THE VARIOUS LIEGISLATIVE
Bopies aNm» PrBric SERvices.

578. *Ehan Bahadur Alimuszaman Ohowdhry: (a) Are the Government
aware that in the last All-Indie Muslim League held at Aligarh, a resolution
was unanimously passed urging the Government that all the Legislatures
and elected bodies should be constituted on the definite prineciple of repre-
sentation of the Muslims without reducing their majority in any province -
to a minority or even to an equality in the majority provinces, like the
Punjab and Bengal?

(b) If the answer be in the affirmative, do Government propose to take
immediate steps in order to translate the same into action and revise ‘the
clectoral rules and rolls of the constituencies of the provinces of Bengal
and the Punjab and take all other steps ancillary to the above require-
ments, so that before the forthcoming election of 1927 effect be duly given
to the resolution referred to in part (a)?

(c) Do Governrment propose to follow the aforesaid principle reparding
the public services as well?  Tf not, why not?

The Honourable Sir Alexander Muddiman: (a) Yes.

(b) The Government do not at present propose to reopen the question -
but the proposal will be considered when the constitutions of these bodies
are next revised.

(¢) The whole position is being explained in reply to a memorial receiv-
cd from Muslim Members of the Council of State and Legislativo Assem-:
bly, which, it is hoped, will issue shortly.

McemaMmapaNn DenEaaTte To TuE LEaGUR or NaTions,

570. *Khan Bahadur Alimuzzaman Ohowdhry: (a) Are the Government
aware that in the last All-India Muslim League held at Aligarh, some
resolutions were passed regarding the question of Indians in South Africa,
Iraq, which is a part and parcel of Jazirat-ul-Arab and the Mosul decision
of the Council of the League of Nations, where India is also represented ?
Did the Government send any delegate, conversant with the situation and
the whole circumstanes, to the League of Nations from India this time?

(b) If the answer be in the affirmative, who are the persons and what
are their qualifications on the subject?

(¢) Is it a fact that the Government practically arranged with one
Muhammadan, who is familiar with the subject, to send him as delegate
to the League .of Nations, but as he did not finslly agree to go, owing to
reasons best known to the Government, the latter did not try to send
another Muhammadan in his place at all? @

(d) If the nnswer be in the affirmative, why did not the Government
send another Muhammadan and whak were the motive and the underlying -
policy in asking that Muhammadan gentleman to go to the League at all ?
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Mr. L. Graham: (¢) and (b). Government have seen press reports of
the resolutions referred to. The Honourable Member appears to be labour-
ing under a slight misapprehension regarding the relevant facts. The
session of the Assembly of the League of Nations in 1925 was in no way
‘concerned either with the South African question or with the Mosul ques-
tion. . India is not represented on the Council of the League of Nations
which dealt with the Mosul question. No question therefore arose of send-
ing Indian delegates specially conversant with the South African and Mosul
problems.

1{¢) No.

{(d) Does not arise.

‘Mr. B. Das: May I inquire if Government made any representations to
have representatives of India on ‘the Council of the League of Nations
where India is not represented? )

Mr. L. Graham: The constitution of the Council is settled by the
ovenant.

Syed Majid Baksh: Will the Honourable Member be pleased to state
on what side the representative representing India on the League of
Nations voted in the case of the Mosul Award?

Mr. L. Graham: If the Honoursble Member had only heard what I
-said he would have known that there was no representative of India at
that session of the Council because there could be no representative of
India on the Council.

Graxt or Rerorus To THE NorTH-WEST Froxtive Provisce,

580. *Khan Bahadur Alimuxzaman Ohowdhry: (¢) Are the Governmont
-aware that the All-India Muslim League passed a resolution urging the
Government immediately to grant Reforms to the Frontier Province?

(b) Do Government propose immediately to translate into action the
spirit of Reforms to that province and bring in their representatives to the
Legislative Assembly and the Council of State by election and not by nomi-
nation ?

8ir Denys Bray: (a) Yes, Sir.

(b) The question of Constitutional Reforms in the North-West Frontier
Province ig still under consideration.

Nawab 8ir Sahibzada Abdul Qaiyum: Will the Honourable Member be
_pleased to state what are the difficulties which are facing Government in
arriving at an early decision?

Sir Denys Bray: The intrinsic difficulties of a very important question.

Nawab Sir Sahibzada Abdul Qalyum: Will the Honourable Membe
give tha House an ides of the nature of those difficulties? - :

8ir Denys Bray: I should have thought, Sir, that nobody knew it
better than my Honourable friend himself.

Nawab Sir Sahibzada Abdul Qatyumi: I should like to be enlightened on
4his subject. : - L C
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Mr. M. A, Jinnah: May I know from the Government when they will
come to any decision at all on the subject?

Sir Denys Bray: That question it also under consideration.

. Mr. M. A, Jinnah: May I know whether the Honourable Member can
inform us approximately what further time they require?

. 8ir Denys Bray: I understand that there is a motion down for discus-
sion a week or a fortnight hence. Possibly the atmosphere in which that
gisc’u'asion takes place will enable one to spproach nearcr to the time of
ccision.

Mr. A. Rangaswami Iyengar: May I ask whether it is the intention of
Government to shelve this question by having recourse to discussion in this
House in the way in which the Honourable Member has suggested.

Sir Denys Bray: I cannot follow the implication but I can repudiate it.

Bir Haxi Singh Gour: May I beg to inquire whether it is not a fact that
the Resolution of this House on the judicial scparation of the North-West
Frontier Province is about four years old?

8ir Denys Bray: Forty years! That is not a fact. The dates are com-
pletely wrong. 1 may point out that since that Resolution there has been
4 Committee that was sent to the Frontier and whose report is indirectly
referred to in this question. '

Mr. K. Ahmed: Since the spirit of reforms introduced in this country
the Government are obstructing the reforms with regard to the North-
West Frontier Province and are not bringing Indians elected by the peoplo
into the Central Legislature but by nomination only! Do the Government
realise that there is no sense of justice in them and that it is they who are
obstructing the reforms and not the people of India?

Mr. President: Order, order. There is an assumption contained in the
Honoursble Member's question.

REePrESENTATION OF MUuHAMMADARS 1IN THE PuBLic SERVICES, ETC.

Y

581. *Khan Bahadur Alimuszaman Ohowdhry: (¢) Do Government pro-
pose to take immediate steps to appoint more Muhammadans as their
(Government) lawycrs, police officers and in other services of the Govern-
ment and grant the Muhammadans of Bengal an adequate percentage of
representation in all the Legislaturcs on their population basis for safe-
guarding their interest and to protect themselves?

“(b) Is it o fact that ignoring the claims of the Muhammadans, the
Government have recently made both the appointments of Btanding Counsel
and the Advocate General? Could not the Government appoint a senior
Muhammadan from the Calcutta Bar, equal in merit or better than the
newly appointed Standing Counsel?

(c) Has the attention of the Government been drawn to the Bengalee
of 10th January at page 4, under the heading ‘‘ An amazing appointment ",
and to the jssue of the same paper of the 16th January attacking the Govern-
ment for such appointment? :

(d) Do Government propose to consider in future or as soon as a vacancy
srises the question of appointing an Indian (Muhammaddn) as Standing
Counsel of the Calcutta High Court?
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The Honourable Bir Alexander Muddiman: (a) The Honourable Mem-
ber is referred to the answer given by me to his question No. 578.

(b) Tho appointment of the Advocate General, Bengal, vests in His
Majesty. In filling up the vacancy consequent on the appointment of
Mr. B. L. Mitter to be Advocate General, Government have considered
the claims of cverv class of cligible candidates including Muhammadans.

(c) Yes.

(d) The cluims of all classes of candidates will continue to receive due
consideration, but the determining factor will be the suitability of the
- candidate.

Mr. K. Ahmed: Is it not a fact that the Honourable the Home Mem-
ber has something 1o do with the appointment of the Standing Counsel, us
he wrote a letter for an interview and saw him before appointing this
undeserving candidate as stated in the Bengalee?

The Honourable Sir Alexander Muddiman: 8ir, I would draw your atten-
tion to the fact that the Honourable Member ir reflecting on a very import-
ant Law Officer of the Crown,

Mr. President: Order, order. The Honourablo Member. is not justified
in casting reflections on individual officials in scason and out of season,
as he has been in the habit of doing.

Mr. K. Abhmed: Without making any reflections, Sir, (Laughter) may

I ask whether the Government has not pleaded ignorance to this Assembly,

. and a8 & matter of fact the Honourable the Home Member has been pulling
the wire from behind? .

Mr, President: Order, order.

APPOINTMENT OF AN ADEQUATE NUMBER OF MUHAMMADANS IN THE
vARIOUS DEPARTMENTS OF THE ADMINISTRATION,

582. *Khan Bahadur Alimuszzaman Ohowdhry: (a) Are the Government
aware_that the All-India Muslim League passed a resolution that it is
imperative for the Government of India and the Provincial Governments to
take speedy and suitablc steps to sccure the appointment of an adequate
pumber of Mussalmans in the various departments of administration, so
that harmonious progress aund development of the general population may
be ensured and the administration may enjoy the full confidence of the

- entire community ?
(b) Do Government propose to give effect to it? If not, why not?
The Honourable Sir Alexander Muddiman: (a) Yes.

(b) T would refer the Honourable Member to the reply given by me tc
part (¢) of his question No..578.

APTOINTMENT OF MORE MuHAMMADAN JuUDGES 1N THE Carcurta Hian
Couuxr.
583. *Khan Bahadur Alimuzzaman Ohowdhry: (a) Will the Government
be pleased {o state how many of the Indian Judges of the Calcutta High
Court are Hindus and how many are Muhammadans at present?

(b) Do Government propose to take immediate steps to appoint some
more Muhammadans ns soon ns vacancies arise?
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The Honourable Sir Alexander Muddiman: (a¢) There are at present o
Hindu Judges and one Muslim Judge in the Caleutta High Court.

(b) As stated before in this House permancnt appointments to the High
«Court are made by His Majesty under section 101 of the Government of
Indin Act. Courts of justice are not representative institutions, and the
main considerntion in filling up vuacancies in high judicial appointments
must always bo that of efficicney: subject to this the claims of individual
Muslims no less than those of members of other communities must and
will reccive due considcration.

NvnBek or HiNpDUS AND MUHAMMADANS IN THE GOVERXMENT OF
INDiA SECRETARIAT, ETC. °

584. *Khan Bahadur Alimuszaman Ohowdhry: (¢) Will the Government
be pleased to stdfte how many Bengalis are now working in the Secretariat
«of the Government of India and how many of them are Muhammadans
from Bengul, slating in full the number of Hindus and Muhammadans
respeclively in the Legislative and other Departments acting on a salary
<of Rs. 400 per month and upwards?

(b) Who were the Law Members respectively at tha time when Messrs.
Aiyar, Mushran and §. C. Gupta of the Legislative Departmont were first
appointed? Were these vacancies advertised and applications invited for
filling the smne, or were these appointments made by private m’rnngemf-nt-i»I
only?

(¢) Is there any chance of the appointment of Muhammadans in these
places, whenever vacancies arise?

(d) Do Government propose to remove the monopoly of one class and
follow the official statement of the Government of Bengal announced on the
‘21st December, 1025, during His Excellency the Viceroy's stay in Calcutta,
reserving the clnim of the Muhammadans to 45 per cent.? If not why not?

The Honourable Sir Alexander Muddiman: (a) A copy of certain state-
ments recently prepared showing the communal composition of the clericai
staffs of the Departments of the Government of India and the offices 'attach-
cd and subordinate thereto in 1811 and 1925 is being supplied to the Hon-
ourable Member and a copy has been placed in the Library. Government
do not think any useful purpose would be served by colleeting fresh in-
formation in the form suggested.

(b) Mr, Aiyar, who is o member of the Madras Civil Service was sclect-
¢d during Sir Narasimha Barma’s term of office to officiate in the T.egisla-
tive Department for a period of 5 months only. It would not be in accord-
ance with established practice to advertise a vacancy of this character. I
may add that at the time of his selection to fill the vacancy, Mr. Aivar
was allached to the Legislative Department for training and that Lis
oxpcrience as Secretary of the Civil Justice Committee, to which I should
like to render a tribute here, rendered him peculiarly fitted for temporarv
employment in the Department at the present time when the recommenda-
tions of that Committee are still largely under consideration.

Mr. Mushran who was not previously in the service of Governmens was
personally selected by the then Law Member, Sir Tej Bahadur Sapru,
for the nppointment of second Assistant Solicitor. The appointment was
not ndwvertised.



612 LEGISLATIVE ASSEMBLY. [2nD TEB. 1926.

Mr. S. C. Gupta was selected during the term of office of Sir Ali Imam
to fill tho appointment of Legal Assistant in the Legislative Depariment.
The vacancy was not advertised but a number of applications wer» receiv-
ed. A determining factor in Mr. Gupta’s selection was his previous experi-
ence in the Bengal Legal Department. .

() Yes.

(d) L would again refer the Honourable Member to the reply given by
me to part (c¢) of his question No. 578,

Mr, B. Das: May I ask.a supplementary question with reference to th:
previous question? Is it the Parliamentary practice to ask questions about
individual members of Government.

Mr. President: Order, order, it is entirely a mniter for the President to
decide. ' -

Mr. B. Das: 1 bow to your ruling, Sir.

RerevExce or THE INpiay QuEestiox 1N Sourd Arkica To THE LEsGuE
oF Narioxs. .

585. *Pandit Nilakantha Das: Will the Government be pleased
to state:

(a) whether they have invoked the aid of the Loague of Nations
either for arbitration or for conciliation in the matter of
dispute between Indians and the Bouth African Union Govern-
ments under articles 12 and 15 of the Covenant; and

(b) what steps the Government have taken so far with a view to
~ redress the grievances of Indians in South Africa?

Mr, J, W. Bhore: (a) The attention of the Honourable Member is in-
vited to the reply given by me on the 28th January, 1926, to parts (b) and
(¢) of Mr. B. Das’ question No. 448 on the same subject.

(b) I would refer the Honourable Member to the statement made on the

subject by His Excellency the Viceroy in opening the Session of the Legis-
lative Assembly on the 20th January.

Mr, M. A. Jinnah: May I ask whether any further steps have been taken
sirce then?

Mr. 3. W. Bhore: Yes, Sir, we are in almost daily communication with
South Africa.

Mr. M. A. Jinnah: Will the Honourable Member state what is the posi-
tion to-day?

Mr. J. W. Bhore: I am afraid I cannot give the Honourable Member
any specific information to-day, but I hope it may be possible to give
him further information at an early date.

Mr. A. Rangaswami Iyengar: May I know if we are making nny pro-
gress at all?

Mr. B. Das: May I suggest that the Government should take inti) con-

s_ulttptiox; the leaders of the House every day in; their conduot of theso nego-
tiutlions
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Mr. J. W. Bhore: I think my Honourable friend knows that we did take
jatc consultation not only the members of the Standing Committee but
also the leaders of the parties in this House and we were very glad to have
the advice they gave and will be very glad to have their advice again.

Mr. Chaman Lall: Is there anything aguainst taking them into consult-
ation th&y Session?

Mr. J. W. Bhore: 1 did not say there was.

Mr. Chaman Lall: Will the Honourable Member consult the leaders of
1he House? ’

Mr, J. W. Bhore: I cannot give the Honourable Member any definite
-undertaking. '

Tue Sours Arnicay Crass Arras Biur,

586. *Pandit Nilakantha Das: Will the Government be pleased
to state:
(a) whether they have made any representation to the South African
Union Government regarding the Class Areas Bill:

(.b) if so, when the said representation was made and how long after
the Bill was introduced :

(c) why they did not consult the Assembly and Council of State
before making the said representations: and

(d) whether Government will be pleased to place on the table of the
House all correspondence that passed between this and the
South African Union Government?

Mr. J. W. Bhore: (@) The Government of India have made representa-
tions regarding the Areas Reservation and Immigration and IRegistration
{T'urther Provision) Bill.

(b) and (¢). The Bill in question was introduced in the Union Parlia-
ment on the 23rd July, and « copy of it reached the Government of India
towards the end of August. 1f8 provisions were forthwith examined and an
-cpportunity was taken early in September of consulting the Standing
Emigration Committee, which, us the Honourable Member is aware, is com-
posed of representatives both of the Council of State and of the Iegisla-
tive Assembly, The subject was also discussed in the Council of Btate
on the 10th September, 1925, in connection with a Resolution moved bv
the Honourable Sir Deva Prasad Sarvadhikary. In the light of thesa die-
.cussiony full representations were addressed to the Union Government re-
garding lhe provisions of the Bill.

(d) T regret T am unable to comply with the Honourable Member's re-
quest,

Sir Harl S8ingh Gour: May I beg to inquirc whether the Honourable
Menwer's attention has been drawn to a Bill recontly read for the first
time in the Union Parliament when theére was a majority of one, namelv,
the Mines Employment Bill, and will he say how the Indians arc affected
thereby ?

Mr. J. W, Bhore: I answered two questions on that very point recently,
as my Honourable friend would have realised had he always been present
at question time. :

(o}
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Tae Soura Argicay Avri-Asiatic Bru

587. *Pandit Nilakantha Das: Will the Government be pleased
to state:

(a) whether they have received any letter or suggestion from Mr.
C. F. Andrews to press the Government of the Union of South
Africa to postpone the Anti-Asiatic Bill?

(b) what action they propose to take on his letter or suggestion?

(c) whether they have any intention to ask the Paddison Committee
to withdraw, if the Uniim Government do not agree to the post-
ponement ?

Mr. J. W. Bhore: (a) Yes. :

(b) and (c). I would refer the Honourable Member to the reply given
by me on the 25th January, 1026, to Diwan Bahadur Ramachandra Rao’s
guestion on the same subject.

Stz Fugoerick WaYTE'S Book ox Feperat. CONSTITUTIGNS.

588. *Mr, A. Rangaswami Iyengar: Will the Goveroment be pleased
to state:

(a) what were the terms of reference of the investigation on which Sir
Frederick Whyte was engaged, what was the object and pur-
pose thereof, and what action the Government propose to take
on his investigation;

(b) what was the actual remuneration paid to Sir Frederick Whyte
for this purpose and what was the total cost of this business?

The Honourable Sir Alexander Muddiman: (a) There were no terms of
refcrence to Sir Frederick Whyte. As regards the other points raised in
this part of the Honourable Member's question, I refer him to my reply to
Mr. Ranga Iyer’s question No. 508 yesterday.

(b) The total gross cost involved is.approximately Rs. 12,000, including
Rs. 9,833-5-4 paid as remuneration to Sir Frederick Whyte at the rate of
Rs. 4,000 a month. We shall not know the net cost until we know how
many copies were sold.

Mr. A. Rangaswami Iyengar: May I know for what purpose the Gov-
ernment of India undertook the publication of this book, whether for the
purpose of issuing a text-book, or for propaganda?

The Honourable Sir Alexander Muddiman: My Honourable friend was
present when I gave the reasons in my reply to Mr. Ranga Iyer.

' Mr. A. Rangaswami Iyengar: May I know whether it was s matter of
such urgency that this book should have been undertaken, having regard to
the speech my Honourable friend made the other day on the Reforms?

The Honourable 8ir Alexander Muddiman: I should have thought the
Honourable Member would have known the urgency. It is very natural
that we should wish to attract the best minds to the study of these prob-
lems.

Mr. A. Rangsswami Iyengar: May I take it that all on this side of the
House did not know what provincial autonomy was and that it was con-
sidered necessary that we should be instructed?
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The Honourable Bir Alexander Muddiman: Speaking for myself, I think
I knew many of the facts published in that book, but there are many facts
that I did not know, and if my Honourable friend would lay his hand on
his heart, I think he would admit that too.

Mr. A. Rangaswami Iyengar: What is the immediate purpose of that
book?

The Honourable 8ir Alexander Muddiman: The immediate purpose is
the desire of Govérnment to interest the best minds of India in thp c.onsti‘
tutional problems which may arise and woe expeet will arise in India in the

comparatively near future.

Inquiry 1vro THE SysteM or Codr AccountTiNG IN THE MILITARY
DeparTyENT.

589. *Mr. A, Rangaswami Iyengar: Will the Government be pleased
to state whether the work of the Committee to inquire into the system of
cost accounting in the Military Department has completed its work and
whether the report and the evidence given before it will be placed :

(2) before the Tublic Accounts Committee; ahd
(b) before the Assembly for discussion and necessary action?

The Honourable Sir Basll Blackett: The work of the Committee has
not yet been completed. When the report has been received copies will
be supplied to Members of the Public Accounts Committee and it will
then bo considered what further action is necessary.

AssSIMITATION oF THE INDIAN  AprroPrIaTiON REPORTs TO THR
CORRESPONDING BmiTisH REPorTs.

500. *Mr, A, Rangaswami Iyengar: (a) Will the Government be pleased
to state in defail the action that has so far been taken and the action that
is proposed to be taken on the recommendation of the Public Accounts Com-
mittee for the purpose of carrying out the suggestions made by the Auditor
General in his report of an inquiry into the possibility of assimilating
Indian Appropriation Reports to the corresponding British Reports?

(b) Will the Government be pleased to state what action has been taken
on the other recommendations made by tha Public Accounts Committee in
their report on the accounts of 1023-24?

The Honourable Sir Basil Blackett: (a) 1t is expected that the next
appropriation report will be in the new form in accordance with the re-
eommendations of the Public Accounts Committee. The Demands for
Grants which will be placed before the House shortly will also be in a new
form, altered in order to conform with the new appropriation accounts.

(b) The recommendations are under the consideration of the Govern-
ment of India at present, whose decisicns will, as usual, be incorporated in
a Resolution which, it is hoped, will be publigshed shortly.

02
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Accounts or ThE GOVERNMENT oF INDia ¥or 1924-20.

591. *Mr. A, Rangaswami Iyengar: Will the Governmient be pleased
to furnish a statement showing the extent to which the accounts of the
Government of India for 1924-25, so far compiled vary from the anticipations
made in March last in the revised estimates of 1924-25?

The Honourable Sir Basil Blackett: 1 would invite the Honourable
Mamber's attention to the reply alrcady given by me to similar questions:
by Mr. Rama Aiyangur. ’

Mr., A. Rangaswami Iyengar: May. I know what is the difficulty for
@Government in stating the cxact particulars in this matter?

~ The Honourable Sir Basil Blackett: The accounts have not yet actually
been published. There is considerable difficulty always in arriving at exact
figures.

Mr. A. Rangaswami Iyengar: May I take it that the accounts have not
yet been closed? -

The Honourable Sir Basil Blackett: I think the accounts have been
closed, but they arc actually in the Press.

Mr. A. Rangaswami Iyengar: When may I expect these figures to be
available to the House?

The Honourable Sir Basil Blackett: 1 hope to give the Honourable Mem-
ber a succinet snd clear account of them when 1 give iy Budget speech.

Mr. A. Rangaswami Iyengar: May I know if it is not possible to give
them before the Budget?

The Honourable Sir Basil Blackett: It is usual to give them in the
Budget, and I do not propose to give any special figureg till then which are
not included in the financial accounts before the public.

" UNSTARRED QUESTIONS AND ANSWERS.

TraiNn CoxTrOLLERS ON THE EastT INDIAN Rarnway.

89. Masulvi Muhammad Yakub: How many train controllers are there
on the East Indian Railway? What is the proportion of Indians, Anglo-
Indians and Kuropeans in these posts? What are the scales of pay for
Anglo-Indians, Europeans and Indians? Is the nature of the duty of the
Indians the same as khat performed by non-Indisng? What is the
-differcnce in the scale of pay due to? Are Indians provided with a similar
type of quarters to that supplied to non-Indians?

Mr. @. G. 8im: The information is not available. Government are not
prepared to collect the information. The Honourable Member is referred
to the statistics published in the Report on Indian Railways for 1924-25
giving general information rogarding the proportion of Indians amongst
the employees on the various Bailways.

+Nos. 348 and 349.
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Pay or Srarion MASTERS AND ABSISTANT STATION MASTERS ON THE
OvpH aNp RoHiLxHaND SeorioN oF THE East INDIAN Ratnway.

00. Maulvi Muhammad Yakub: Is it a fact that the maximum pay of
" A" class station 1nasters and assistant stalion masters on the Bengal
and North-Western and East Indian Railways is Rs. 80 and Rs. 76, respect-
ively, whereas on the Oudh and Rohilkhand scction of the East Indian
Railway the pay of station masters and assistant station masters has been
revised to Rs. 75 and 55, respectively? If so, do the Government propose
to raise the scale of the Oudh and Rohilkhand Railway staff also to the
soale in force on the sister Railways?

Mr. @. G. 8im: Government have no information. But I would point
out in this connection that scales of pay on tho different Railways differ
as they are determined with due regard to local circumstances and condi-
tions, affecting the cost of living, the nature of duties, etc., Government
do not propose to take action in the direction suggested.

ArroINTMERT oF Me. KENNEDY NORTH AS IDECORATIVE ARTIST AND
DEs1GNER oF THE NEw (GOVERNMENT BUILDINGR AT RAISINA.

91. Mr, A, Rangaswami Iyengar: (a) Will the Government be pleased
to state whether the services of Mr, Kennedy North, the decorator and
designer from England, have been engaged for the purpose of the correla-
tion of arts and crafts in conformity with Sir FEdwin Lutyen’s designs?
1f that is o, will the Government be pleased to state the precise nature
and extent of his work? How long will Mr. North stay in India? Will
ho after his departure from this country carry on the work that has been
given to him? '

(b) Will the Government be pleased to state Mr. Kennedy North's
precise qualification for the proposed work and his experience of the condi-
tions in India in the matter of arts and crafts?

(c) Are Government aware that Mr. North's appointment is inconsistent
with the assurance given by them during the last Session in reply to ques-

tions by Messrs. Das and Joshi?

The Honourable Sir Bhupendra Nath Mitra: With your permission, Sir,
1 propose {o answer this and question No. 93 together. I have nothing
to add to the terms of my reply to question No. 234 by Lala Pivari Tiall

given on the 206th January, 1926.

SCHEME FOR THE ENCOURAGEMENT OF INDIAN ART FRAMED BY THE
Prize or Dernni CoOMMITTEE.

92. Mr. A, Rangaswami Iyengar: Are Government in receipt of the
scheme for the encouragement of Indian art framed by the Prizo of Delhi
Committee? Do Government propose to take any immediate and practica! |
action in conformity with the demands embodied in that scheme?

The Honourable 8ir Bhupendra Nath Mitra: The attention of the Hon-
ourable Member is invited to the reply given by me on the 28th January,
1926, {0 questions Nos. 882 and 411 by Maulvi Muhammad Yakub and
Mr. Chaman ILall, respectively. The Local Governments have been

addrossed on the subject, and a copy of the letter is Iaid on the table.
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GOVERNMENT OF INDIA.
DEPARTMENT OF INDUSTRIES AND LABOUR.

No, 1.-184 (T.).
Dated Delhi, the 25th January, 1925.

From
The Hon'ble Mr. A. H. Ley, C.8.1,, C.1.E, C.B.E, ILCS,
Secretary to the Government of India, ...

Teo \'}I“ L
(1) The Socretary to the Government of' Madras, Development De}nrm:_:_
{2) The Secretary to the Government of Bombay, General Department. . *°

(3) The Becretary to the Government of Bemgal, Department of Agriculture and
Industries.

(4) The Becr:tary to the Government of the United Provinces, Industries Depart-
ment.

(5) The Financial Commissioner and Secretary to Government, Punjab, Development
Department.

(6) The Becretary to the Government of Burma, Department of Agriculture, Excise
and Forests.

(7) The Becretary to the Government ¢f Bihar and Orissa, Education Department.
(8) The Secretary to the Government of the Central Provinces, Ravenue Department.
(9) The Becond Secretary to the Government of Assam, -

Bussect :—D’roposed establishment of a Central Art Imstitute at Delhi.
SiR,

I am directed to address you on the subject of a proposal to establish a Central Art
Institute at Delhi.

2. Public opinion, as revealed in press comments which have appeared both in
England and India, and also in resolutions at lmblic meetings and in the Legislature,
has shown a widening interest in the revival and stimulation of Indian art. The
Government of India fwlieve that there is & general fealing that there is need for an
institation which will give advanced teaching in the fine arts a form of what may
be called post-graduate study which such local Arts schools as exist at present are
unable to supply. They believe also that it is commonly held that in the conditions
prevailing in this country, it is necessary for Government to offer active assistance im
the provision of higher Art education, if the artistic talent of the country is to obtain
the full development to which it rightly aspires. Without expressing any opinion on
the correctness of these statements, I am to draw your attention to a debate in the
Council of State on the 2Bth of January, 1925, when after some discussion, u resolu-
tion was passed in the following terms :—

*‘ This Council recommends to the Governor General in Council that he should at
an early date consider the advisability of formulating a scheme of scholarships and
prizes for Indian Art students engaged in painting, sculpture, architecture and the
artistic crafts, and of cstablishing a central institution where the scholarship holdera
and prizemen may covtinue their work for a period of three or four years.'

It is in pursuance of that resolution that I am now addressing you.

3. 1 am to forward a copy of a note written by Bir John Marshall, Director-General
of Archmology, in which he outlines a scheme for the establishment of a central art
ingtitute, drawn up by lim in consultation with the Principals of the Calcutta and
Bombuy Schools of Art. It should be understood that this scheme- has no direct con-
nection with the decoration of public Luildings at Delhi, which will be treated as a
sepatate matter, The scheme is intended solely to provide advanced training in the
fine arts to Indian art students. It recognizes that this is a question in which the
Central Government as well as the Provincial Governmentr are interested, and suggests
a division of charges between those Governments. '

Madran
4. 1 am to request ithat the Governmeut of Bnmin-l_g_ muy favour the Government

ote. .
of India with their opinion Loth on the genersl question of the advisability of the
estallishment by GovernmenlL of a centra] art institute and on the particular schema
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suggested in Bir John Marshall's note. If a oentral institute of the kind suggested
meets with approval, ;11: Government of Indip would be.glad to know to what extent

. . s
vhe Government of Tembsy would be willing to co-operate and contribute towards the

. efc.
financing of the scheme.

5. 1 am to say that the Government of India have as yet formed no opinion on the

scheme, and they propose to await the views of Local Governments hefore doinngld ::

They will welcome any criticisms or suggestions which the Government of "Bombay

ote.,
may have to offer both on the general conception and on the details of the scheme
Points of detail, for instance, on which your Government may like to offer their
remarks relate to the monetary value of the scholarships, the allowances of Provincial
Wirectors, the division of charges between the Central and Provincial (lovernments
and so on.

6. A rough estimate amounting to Rs. 2,05,000 of the initial cost of one section, as
described in paragraph 12 of the scheme, Las been obtained from the Chief Engineer,
Pelhi, and this estimate and sketch plans* are enclosed for the information of the Local
(Government. Some reduction of the estimate would, however, in all probability be
possible if the students and superintendent were ﬁmupad in hostels, especially if one
large hostel were constructed for all the provincial sections, a definite portion of the
hostel being set apart for each Province. Also if the main institute buildings of each
Province were grouped together in one building, it would be possible no doubt to
design a more imposing institute than would be obtained by the construction of a number
«©f small buildings. It would probably in any case be more useful and economical if
fhere were a common lilrary for all the sections and a common exhibition gallery.

I have the honour to he,
B,
Your most obedient servant,
A. H, LEY,
Secretary to the Government of India.

- ®Copy forwarded to the Hon'ble the Chief Commissioner of Delhi, for. information.

By order, etc.,
B. LALL,
Under Secretary to the Government of India.

ENCOURAGEMENT OF INDIAN ART.
Note on the proposed establishment of a Central Art Institule at Delhi.

1. In fulfilment of a promise given by the Hon'ble Mr. Ley in the Legislative
Assembly, the Government of India has had under consideration the question of
iving encouragement to Indian artists by employing them on the decoration of the
ﬁow Capital buildings at Delhi. At the suggestion of the Hon'ble Member for
Industries, His Excellency the Viceroy consulted the undersigned and subsequently
invited the Principals of the Calcutta and Bombay Schools of Art, as representing
the two Presidencies chiefly concerned, to confer with him on the subject. A meeting
of this Committee took fln.ce at the Viceregal Lodge on July the 15th and the
following were the conclusions arrived at.

2. At the outsot H. E. Lord Lytton sketched the history of the case and referred
in particular to the publicity given to it in India and in England partly by the press,
partly by the holding of public meetings, and partly by questions put in the Legislative
Assembly or Provincial Councils. His Excellency expressed the lwlpa that it would
he possible for the Central Government to do something tangible at no distant
date to mneet the freely expressed wishes of the public, but at the same time he pointed

*Not reproducad,
+ With 4 spare copics. Copy also forwarded to the
for information.

Department of Education, Health and Land®
Flusuce Departmentt T
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out the difficulty of the Government of India oconceming itself with what is consti-
tutionally a provincial and transferred subject. He recognised, however, that in
4 matter of this kind some elasticity might be necessary, and he also recognised that,
unless action were to be taken by txe Central Government, the Fine Arts could never
hope to regain the broad national character whick they once possessed. Accordingly,
ng asked the Committeé to consider with him what steps the Govermment might
reasonably take (assuming that a way could be found out of the difficulty alluded to) :
first, for the employment of Indian talent on the decoration of New Delhi; secondly,.
for providing facilities for the advanced training of Indian artists.

* 3. The Committee agreed with His Excellency that these two objects should le
kept quite separate, as there was not necessarily any connexion between them. No
doubt the decoration of the buildings in the New Capital would be chiefly the cancern
of the Viceroy of the day with such advisers as he might care to consult, but'the
Committee were of opinion that any attempt to secure suitable designs by means of
competitions among private artists would be doomed to failure, for the remson that
Indian artists qualified to tackle important work of this nature do not at present
exist. Tn the view of the Committes, the only possible way of enlisting Indian
talent for this task would be by establishing at Delhi a Central Art Institute to.
which the most brilliant of the art students from il parts of India could be attracted,
asnd where they could receive more advanced toaching in mural painting, sculpture
and certain other branches of the Fine Arts. This Central Institute, the Committee:
thought, would solve both the problems indicated hy His Excellency, since it would
meet. one of the most ing needs now felt by Indian art, and at the same time-
put at the service of Government a body of rul?;' capable artists.

4. In the opinion of the Committee the deficiencies of existing Art Schools are
myinly three. In the first place they are fundamentally local in their scope, with
their {orimn limited to the Province in which they are situated ; secondly, they make no
provision for the advanced graduate teaching which plays such an important part
in Kurope; thirdly, the majority of them sre concerned rather with the minor applied
arts amr crafts l.gan with the major arts of aculpture and painting. What is needed
in order to remedy these deficiencies, is s Central Institute to which specially pro-
mising students can go after they have graduated at the local Bchools of Art, where
they can rub shoulders with artists from other parts of the country, studying one
another’s methods and thus gradually breaking down the system of water-tight oom-
partments which is at present retarding the development of Indian art, and where,
in a word, they can pursue their studies on broader and more stimulating lines. An
[nstitute of the type contemplated by the Committee would be, not a new departure,
but merely a logical extension of the system already in existence and tested by
long experience. The members of the Committee emphasised their unanimous view:
that any acheme adopted Ly the Central Goverament must take full accoumt of the-
catablished centres of Art activity, whetber official or private; and that any additional
machinery that might be set up, must be designed to run in harmony with them.
In this connexion the Committce also laid stress on their view that the regional
character of the Fine Arts, as developed in the several Provinces, must at the outset
be maintained at Delhi, their idea being that a natural fusion of the several locak
styles will follow in course of time, and that it would not be wise to endeavour to
hasten this fusion artificially.

5. As time goes on and the Institule develops, it may be found desirable to
include architecture and some other branches of the fine arts among the subjects with:
which it is to deal. But for the present the Committee consider that these subjects.
should be strictly limited to painting and sculpture—the two branches which stand:
in most urgent need of assistance,—particularly as most of the applied arts and
crafts with which the local schools are concerned, are essentially regional in character
and depend for their stimulus and vitality upon their own special environment.

6. The -Jear expressed in some quarters that any further BState encouragement
of Indian art may result in unduly officializing and thus sapping the vitality of
that art, is, in the opinion of the Committee, groundless. In France, where art is
hettor undersood than in any other European country, the State has always taken a
prominent t in art education and patronage; and the art revival which is now
making itself folt so widely in India is to a great extent the direct result of official effort.
Should Government assistance not be forthcoming, there would he little hope for
the future of art in this countr}y;. Politically, the Government of India stands in
the place of the Mughal and the earlier kings who preceded it, and unless the
Government is prepared to take the lead, as its predecessors did, in extending
patronage and help to the fine arts, it is inevitable that those arts should to the
wall. The patronage of Government necessarily connotes a certain measure of control,

but there is no resson why such control, if properly exercised, shonld not be highly
beneficial. .
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7. Assuming that the Govermment of India and the Local Governments are willing
to share their responsibilities in ‘this matter, the Committee recommends that the -
Institute be %oint.ly nised and controlled l? them. For this purpose the Institute -
will consist of quasi-independont sections—one for Bombay, another for Bengal, another
for Madras, and so on. Each of these sectjons will be under the control of its own
Provincial birector, who will be appointed for a term of at least five years. The
Directors of the Provincial Sections would most suitably and conveniently be the
Principals of the Provincial Art Bchools, which will thus maintain their own pranches,
as it were, for advanced teaching at Delhi. The working season at the Imstitute
will last for eight months, i.r., from Beptember the 15th to May the 15th, with
four months’ vacation during the hot weather and a break of about three weeks at
Christmas. During these eight months, the Provincial Directors will be in residence
at Delhi for three months only, but esch of them will be assisted by a whole-time
Superintendent—preferably an Indian—who will reside on ihe premises for the whole
of the working season. '

8. The Institute as s whole will be governed by a Board com of the Provincial
Directors, with a President appointed by His Excellency the Viceroy. In all matters .
pertainiog to the Institute the decision of this Board will be final.

9. The students or graduates will not at first exceed 30 in number, of whom there
will not ordinarily be more than B in each Provincial 8ection, including a proportionate
number of painters and sculptors. The students will be required to pass a prescribed
test and will be provided by the Local Governments with scholarships of the value
of Rs. 200 per mensem for a term of three years. They will also be allowed free
quarters, if they so desire, at the Inmstitute, and will be encouraged to undertake
private commissions subject to the condition that Government will have a prior
claim. to their services at such rate of remuneration as may be fixed by Government
in consultation with the Gloverning Board. -

10. The method of securing admission to the Institute will be as follows :—The
candidates will send in their applications according jo the rules published by a
Local Committee in each Province. Applicants will be “eligible from all Arts Bchools -
or kindred institutions, public or private, in India and Burma. Those candidates who
are selected by the Committee will be admitted as probationers -to underlgo an entrance
examination, which will be held locally in Bombay, Calcutta, and possibly some other
centres under the control of the Governing Body. The syllabus of the subjects of
the next examination will be drawn up by the Board during the period that the
Directors of the Provincial Bections of the lnstitute are in residence at Delhi and
this syllabus will offer alternative subjects suited to the artistic requirements of each
Province. There will thus be no risk of standardizing Indian art, the test being,
as far as possible, designed to bring out the Lest work of the students in different
spheres of art, viz., in the decorative, realistic and imaginative Lranches of painting
and sculpture and in landscape painting. The work dome in this entrance oxami-
nation by the probationers will be submitted to the Board of Directors of the Central
Art Institute. The reason that a test examination rather than the mere submission
of students’ work is considered desirable is that the Directors may be able to satisfy
themselves that the work is the bond fide work of the students themselves.

11. At the expiry of the first term of three years students of exceptional ability,
not exceeding four mn number, will be eligible for Government of India fellowships of
the value of Rs, 300 per mensem, which will enahle them to stay at the Institute for
a further course of two years. In no circumstances will they be permitted to remain
leyond the period of five years. '

12. The Institute buildings will comprise a self-contained section for each Province
whose students are numerous enough to justify it. At first, some Provinces will '
probably not send to the Institute more than one or two students. Bhould this happen,
it is suggested that the students might be admitted by country to one or other of the
‘'other Provincial Bections.

Each section will require :

(a) A large studio of about 70/ by 40’ for painting.

(6) A smaller studio of about 35/ by 20/ for sculpture.

(e) Eig;tt quarters for students, each consisting of -a small work-roem, hedroom,
itohen and bathroom. .

(d) A studio of about 25/ square and quarters for the Director.

((¢) Quarters, with work room and office, for the Buperintendent.

(/) A common room, including & small Library and necessary offices.

13. The number of Sections required can only be determined after the scheme has
heen referred to Local Governments. Dut in the meantime the Committee suggest that
a rough estimate of the cost of each Section, calculated on a plinth ares basis, might
be obtained from the Chief Engineer at Delhi.
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14. The following will he the principal items of expenditure which the Committee
suggest might be divided between the Central and Local Governments in the manner

indicated. The actual cost of each item cannot be arrived at until the details of the
~acheme are more developed.

To be charged to the Central Government,
“a) Provision of site, say, 5 acres in extent.
‘(&) Initial cost of buildings and furnishing of same.
(¢) President’s remuneration.
(d) Balary of one clerk, two peons and three chaukidars.
(¢) Annual maintenance of building snd garden.
(/) Four second term fellowships at Rs. 300 each, per mensem,
-{g) Printing charges connected with examinations and other sundries.

To be charged to Local Governments.

.{a) Remuneration of Provincial Directors.

-(b) Balaries of Superintendents at- Rs. 800—50—1,000.

(¢) First term scholarships, say, 25, at Rs. 200 each, per mensem.
{d) Travelling allowances for Directors and siudents.

-{e) Establishment charges for ome clerk, three peons and one sweeper for each
Section.

(f) Cost of et:.l)l working materisls (paints, brushes, canvas, models, marble, wax,
- JOHN MARSHALL,

Director ‘General of Archamology.
July 20th, 1985.

— ———

Abstraci of cost.
Quantity
Abstract of cost, No‘r Rate, Por, Amount. Total
0.
Proposed Ceniral Art
Tnetitute, Delhi. Rs, A, r. s, Rs.
¢ Puinting and sculpture studios
and common room, l.ibnrﬁ
and office us por skete
lan . . . 11,720 u.ft. 8 8 O B.ft, 76,200
‘8 Students Quarters . 8 Nos. 3,200 0 0 Each, . 265,800
~Quarters for Director and
mulio A-1688 with 8,500
sdded for studio. . . L. B, 85,000
»«me Superintendent's Quarter
A-1880 ., ., " 17,000
Sanitary fittings, Wuter Bup- 1I
ply and Drainage . . ” i 20,000
Electric installation . , ” i 15,000
Levelling and layout cowm-
pound . o . » 4,000
Roads and Paths, . - " . 2,000
« Compoun! walling and. fone-
ing . . . " 10,000
ToTAL . . 2,04,800
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DrcoratioNs 1x New DEerur.

193. Mr. A. Rangaswami Iyengar: Are Governinent aware of the resolu-
tion passed by a public meeting in November in Bombay demanding that
all decorations at New Delhi should be stopped until due consideration
and practical form is given to the scheme for the encouragement of Indian
art formulated by the Prize of Delhi Committee?

Ansom OrexiNG oF A Main Bao By THE SubB-Divisronar
Orricer (Civin), Simrsa.

04, Mr. Abdul Haye: 1. Is it a fact that in October last when a
mail peon was carrying a mail bag from Sirsa to Rania he was detained
en route ond that the bag was taken possession of by the Sub-Divisional
Officer (Civil), Sirsa?

. 2. Is it & fact that the Sub- Dmsmnal Officer broke open the lock of
the bag and handled its contents?

8. Is it a fact that the peon refused to take back the open bag after
the Bub-Divisional Officer had done with it, and is it also a fact that he was
brought back to Sirsa Post Office where the bag was resealed by the Post-
master and delivered to the peon?

4, Were the contents of the mail bag duly checked? If so, with what
result? Were any of the contents found tampered with or were they
found intact?

5. Were these facts brought to the notice of the Government, and if so
what action have they taken in the matter?

Mr. G. P. Roy: 1. Yes.

2. Yés, except that tbe bag was not locked but tied and sealed.
8. Yes.

4, The contents were checked and found correct.

b. No. I have usked the Postmaster-General, Punjab and North-West
Frontier, for a report.

RECRUITMENT TO THE SuPerior Senvicks or THE TECHNICAL AND STORES
DErarTMENTS oF THE INDIAN STATE RAILWAYR OF QUALIFIED
MEcHANICAL AND ELECTRICAL ENGINEERS OF THE MACTAGAN
Excixeerine Cornvrer.

. 05. Mr. Abdul Haye: (2) Have the Government so far considered the
desirability of recruiting qualified mechanical and electrical engineers of
the Maclagan Engineering College to the superior services of the Technical
and Stores Departments of the Indian State Railways?

(b) If not do the Government propose to reserve for them some such
poste in future?

Mr. G. @. 8im: (a) The scheme regarding flw recruitment of railway
officers in India is under consideration.

(b) Govemment do not propose to reserve posts for any particular
oollege.

+For answer to this question, 22¢ answer to quesiion No, 01,



RESULT OF THE ELECTION TO THE PUBLIC ACCOUNI'S

COMMITTEE, 1926.

Mr. President: I have to announce that the following Members. have
12 Noex. been elected to serve on the Public Accounts Committee :

Pandit Nilakantha Das,

Sardar Gulab Singh,

Mr. K. C. Neogy,

Mr. Abhmad Ali Khan,

Maulvi Syed Murtuza Sahib Bshadur,
Dr. K. G. Lohokare,

The Rev. Dr. E, M. Macphail, and’
Sardar V. N. Mutalik.

RESULT OF THE ELECTION TO THE STANDING FINANCE

COMMITTEE, 1926.
Mr. President: I have further to announce that the following

have been elected to serve on the Btanding Finance Committee : -

Nawab Sir Sahibzada Abdul Qaiyum,
Mr. 8. C. Ghoss, _
Captain Hira 8ingh Brar,
Rao Bahadur M. C. Naidu,
“Mr. W. 8. J. Willson,

Sir Darcy Lindsay,

Mr. B. Venkatapatiraju,

Mr. N. M. Dumasia,

Maulvi Abul Kasem,

Raja Ghazanfar Ali Khan,
Mr. M. K. Acharya,

Maung Tok Kyi,

Mr.. Gaya Prasad Singh, and
Sved Majid Baksh,

THE INSOLVENCY (AMENDMENT) BILL,

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

Members

The Honourable Sir Alexander Muddiman (Home Member): Sir, with
vour permission I beg to lay on the table the Report of the Select Com-
mittee on the Bill to amend the Presidency-towns Insolvency Aect, 1909,

and the Provincial Insolvency Act, 1920.

RESOLUTION RI PROHIBITION OF BEGGARY AND VAGRANCY.

Mr. Abdul Haye (East Punjab: Muhammadan): Sir, the Resolution

that stands in my name runs as follows:

““ Thin Assembly recommends to the Governor General in Council that ‘he bs»
to undertake legislation to probihit beggsry and vagrancy in Indis at am

early date.”’

(624)
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*Vhen 1 rise to move this Resolution, 1 do so with o confidencc—u con-
fidence which I am sure, before me, has not been the privilege of another
Member to enjoy in this Assembly. The House, 1 feel, is going to accept
this motion without a single dissentient voice, for opposition to & measure
like this can only emanate from a person who is u member of the class
.;guinst which this Resolution is directed and not from an Honourable

ember of this Assembly. 1 also hope, Sir, that this will be one of those
woceasions, which of course arc so rare in the history of this House, when
the Treasury Benches will also condescend to see eye to eye with the
representatives of the people. That they should adopt this courge is
«obviously to their oiwn advantage, for with the abolition of beggary, the
practice of begging for Swaraj will also cease in this country, and they shall

have more clbow room to discharge the onerous duties of their self-imposed
wtrusteeship.

Of India it has been said that it is a land of stagnation. Submissive
sadness isx characteristic of its people. ‘We here in this country have a
aorbid outlook upon life and we feel obsessed with pessimism. While
we feel that this life is more or less u burden, people in the West are full
«©f hope and are intensely active. Unlike ourselves they believe that the
world is capable of indefinite improvement and have everlasting faith in
individual and collective effort.

It is not my desire to dilate upon the causes and they ure many—which
are responsible for this state of incrtin in this country. One is pronc
think that lassitude in this unfortunate country is not eatirely due to
climatic enervation. This immense stock of imbecile inactivity and patience,
this contemptuous disregurd for time and its value that one secs
around is due primarily, if not solely, to the institution of beggary. DBeg-
gors und fakirs in this country go about, Sir, from door to door, from
morning till night, preaching their gospel of inactivity and laziness. By
their sad, pessimistic and hackneyed songs they tob you of your enthu-
siasm to act like & man in this world. If this pessimism in India is to Le
dispelled by new forces of hope and faith, then this lowly calling of doing
nothing and living upon the carnings of others must at once be abolished.
No chain is stronger than its weakest link. It is equally true that the
genius of a nation is best discovered by studying the conduct of its most
humble members. Under thoe circumstances, one cannot be very enthu-
siastic about the futurc of a country, a grest proportion of whose popula-
tion deny their Master by rcfusing to avail themselves of the various gifts
granted to them by their Creator. .

The problem that we have before us awaiting solution is that this social
system of ours that tends to produce drones and sluggards cannot long
survive. Let me make myself clear that in my condemnation I do not
refer to those who on account of some physical dieability, disease or in-
firmity are driven into this profession. I only refer fo those able-bodied
persons who of their own free will choose to depend upon the bounty of
whimsical people rather than work. It is not want but laziness that in-
duces them to beg for a living. They take to begging because of their
determination not to work, and also because not infrequently they consider
it to be more lucrative and essy-going than any other profession. There
are fakirs who are reputed to obtsin far more from charity .than thoy
oould possibly hope to earn from honest labour. It is due to this that we
6nd that children of tender age sre deliberately trained and initiated into
this unproductive profession by their pavents. It breaks one's heart to
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[Mr. Abdul Haye.] .
see them start on a life of begging; gradually their artless and innocent
looking faces become shrewd and their manner whining and cringing.
With their bellies very often full and their parents begging near by, these
little urchins have the audacity to ery with forced tears in their eyes:
*‘Our father is dead, .our mother is ill; we have had no food for several
days.”” With somewhat reluctant hands you unloosen the strings of your
purse and throw out a coin believing them to be necessitous people. It
i8 no exaggeration to say that beggars in India have made life intolerable.
They themselves do not work, neither do they allow any other person to
work. They are a regular nuisance to an ordinary citizen and perhaps the
only practical method of avoiding that nuisance is to adopt the self-same
profession. Early in the morning, while still in bed, you are prematurely
roused from your slecp by the yellings of the beggars at your door. The
very fact that in the cold weather, in the small houra of the morning, they
can afford to move about and wander is proof positive that they are not-physi-
cally unfit to carn their livelihood by honest labour. As the sun rises
they continue pouring in. Some of thein pretend to entertain you with
# song and only succeed in distracting your attention. Some of them go
ubout with a hurdv-gurdy which in some beggar families descends from
fatber to son as a legaey, to keep thom loyal and faithful to-their time-
honoured and ancestral profession. While you are busy at your table
preparing your brief the servant with somewhat indecent haste announces
a new comer. ‘'l suppose a new client, Sir.”’ After you have wasted a
quarter of an hour in irrelevant talk with him, you realise that the man is
not a customer but a beggar in plain clothes. On the way to court oune
meets these ubiquitous people almost at every step. Some of them sit
crouching on the side walks close to the court premises, predicting succeas
to the adverse parties in the same breath. Very often one finds a robust
looking young man, fully capable of doing a hard duy’s work, reclining on
a piece of matting againet a lamp post, pouring out rich notes into the
‘evening air. Unlike that mumbling old woman lying in a heap against the
rails, he has no justification to beg. Some of the beggars go about patrol-
ling the streets playing oldfashioned tunes that coax pennies from the
pockets of credulous people. At midday prayer time on Fridays, these
beggars gravitate to the big mosques, and while the congregation is on
~their knees praying before an Almighty God, they prefer to wait and take
their chance by asking for favours at the hands of His creatures. Even
the inside. of the mosque is not free from this nuisance. As soon as the
prayer ia finished, the respectable looking man on cIy.:)m' right, with loose
green robe on his shoulder and on his head a striped silk square falling in
tasselled folds, rises to his feet and declares that there is no other laud-
able and charitable purpose in this world except to empty your pockets for
his sake. Omne is simply surprised at the audacity of these beggars when
one finds that beggary is very strictly prohibited in Islam. ‘It is unlaw.
ful’’ said the Holy Prophet (on Him be peace) for o healthy and able-bodised
. man to beg’’. In this connection it is worth while to mention the follow-
ing incident which is reported as a reliable tradition in Islamio religious
literature. It was an Ansari, who came to the Holy Prophet (on Him be
peace) and he begged for alms. ‘‘Have you not got anything in your
house’’, nsked the Prophet. ‘“Yes', daid he, ‘‘I have a coarse blanket, n
portion of which I spread underneath and I cover myself with the rest and
I own a bowl out of which I drink".” ‘‘Bring th-se to me’’ ‘was the order
given by the Holy Prophet. When the blanket and the bowl ware brought
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te him, the Prophet put them to auction and they were sold for 2 dirams.
He gave these to tha Angari and said: '‘Spend one diram in feeding your
people and in lieu of the other purchase a blade of axe and bring it to me"’..
When the iron blade was brought to him the Holy Prophet with his own
hand put a wooden handle into it. ‘‘Teke this and go and cut wood and
sell it in the market’’ said he. ‘‘Do not.come to me for & fortnight but
im the meanwhile carry on this trade’’. After a fortnight when the Ansari
oame he possessed 10 dirams. The Holy Prophet is reported to have
said: ‘It is better that one of you should take his rope and bring o
bundle of fuel on his back and sell it and thereby save his honour, rather
;han that he should throw himself on the meroy of others by taking to
eggary’’. '

Bir, the number of beggars in India is legion. One wonders whether
the stars in Heaven are more in number or the beggars in this country.
The statistics collected at the time of the last census show that in a popu-
lation of less than 82 crores there are no less than 29 lakhs of beggars

und vagrants, 20 lakhs being in British India and the remaining 9 lakhs
in Native States and the Agencies.

In view, however. of the fact that at the time of the census no ela-
borute or independent inquiries are made to find out the real profession
of a person and that a man is practically free to have his profession re-
corded accorded to his choice. We have very strong reasons to doubt the
accuracy of these figures, They only show that at the time of the last
eensus so many persons confessed that they were beggars, but there were
undoubtedly others who were not prepared to make such an admission
and their number was perhaps larger. :

I have no hesitation in saying that barring agriculture there is no other
profession in India which can claim more followers than beggary and
vagrancy. Figures given under the following heads of Professions and
Occupations in the Census Report undoubtedly include a fair proportion
of beggars and vagrants also. These heads are:

(1) Players of musical instruments.

(2) Singers.

(8) Reciters.

(4) Conjurers.

(5) Fortune tellers.

(6) Acrobats.

(7) Exhibitors of curiosities and wild animals.
(8) Religious mendicants.

(9) Pilgrim conductors.

(10) Inmates of asylumg and alms houses.

Further, there are more than one crore of people who are classed under
the heading ‘‘insufficiently described ocoupations’’.

Taking all these facts into consideration, ‘Sir, I make bold to say and
without any fear of contradiction that every twenty-fifth ‘man in this
eountry is & beggar. If these fakirs are ‘persuaded to shake - off their
Tethargy and forced to work, they will prove o suurce of immense strengt!r
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. 1o the Government and to the people of this country. As to the possibili-
ties that Ho hidden in the successful adoption of this measure, 1 need only
remind this House that.in British India the number of beggars is far in
excess of the number of persons who belong to that gallant, loyal and

. patriotic community, the Sikhs-of the Punjab. If it is possible for the
Sikhe to uphold ‘the banner of the British Raj on many a battle-field, -if
it is possible for them to work for their owa amelioration, if they can carry
out urgent reforms in the teeth of opposition in a spirit of self-abnegation,
there is absolutely no reason why these beggars who are more in numbers
should hang round the neck of Mother India like a mill-stone and retard all

| progress.

Sir, I owe it to this House to explain why instead of bringing in a
private Bill penalising beggary, I have chosen to put forward o mere re-
- commendatory Resolution. 1 know that so far as the desirability of bring-
ing about this reform is concerned, there will be n general consensus of

- opinion. 1 however thought it more appropriate first to have the mattor
talked out in this Assembly so as to find out the lines on which it would

* be suitable to undertake this legislation. It was further my desire to find
cut if it wus the intention of the representatives of some class or com-
munity to make exceptions in case of eertain people on religious or other

© grounds.

So far as my community is concerned, I want to make it clear that we

- do not want any such exceptions to be made, for my religion enjoins that
there is no mendicancy in Islam. Let there be one uniform legislation for

all and if there is to be any saving clause, let it be in favour of those who

. are physically unfit to earn a living. Sir, I want egislation to be under-
taken in this connection on the lines of the Vagrancy Act now in force

in England. As a condition precedent to this legislation, it will be neces-

sary to establish workhouses for poor and indigent people so that it wail

not be open to an accused person to plead thdat he is unable to find work

- although he has made an honest effort to do so. Let me here point out
that I fully endorse the opinion expressed by my Honourable friend Mr.

Calvert the other day in this House that, so far as unskilled labourers aro

- concerned, there is no dearth of employment in India. Nevertheless, it
will be necessary for us to establish poor houses in nll the districts of the

various Provinces, and I would strongly urge that these be placed under

the direct control and management of the Department of Industries with

some Bwarajist Member at {he head of this department in the near future,

and it will be u sight to witness the ex-beggar working the spinning wheel

quietly and contentedly and adding to tho resources of the Motherland.

It is expected that in course of time these poor houses will become self-

supporting and ceasre to be a burden on the finances of the Government.

When moro money is available, T would suggest that gradually suitable

allowanece should also be made for infirm and indigent persons by the

Government in co-operation with loeal authorities and civic organizations.

Persons suffering from blindness, sickness, mental disease or other infirmity

are better cared for in institutions specially mainfained for them. In

such institutions they will be made to work to the extent that they iu

apito of their disabilities can afford to do. In this manner they will eease

“t0 be n mere burden and will not escape their share in the national life.
"1 only want to stiike those who prey upon humanity and for whom India
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bas no need. India expeots every man % do his duty and the initial duty
$hpt & .man owes to himself is to justify his existence by earning his wages.
Jn ihe words of Rudyard Kipling: -
“ From forge and farm and mine and banch,

Deck, altar, outpost lone—

Mill, school, battalion, counter, tremch,

Rail, senate, sheepfold,

Creation’s cry goes up on high

From age to cheated age;

Bend us the.men who do the work

For which they draw the wage.

Words cannot help nor wit achieve,

Nor e'en the all-gifted fool,

Too weak to enter, bide, or leaws

The lists he cannot rule.

Beneath the sun we count on mnone

QOur evil to assuage,

Except the men who do the work

For which they draw the wage.

Wherefore to these the Fates shall bend

And all old idle things)

herefore on these shall Power attend

Beyond the grip of Kings:

Each in his place, by right, not grace,

Bhall rule his heri

The men who simply do the work

For which they draw the wage.”

8ir, I move this Resolution and commend it $o the serious and sym-
pathetic consideration of this Assembly.

Khan Bahadur Sarfarax Hussain Khan (Patna aad Chota Nagpur cum
Origsa: Muhammadsn): Sir, I beg to move: '

‘“ That for the originul Resalytion the follawing be substitated :

* This Assembly recommends to the Giovernor General in Council that he be pleased
1o take immediate steps' to consult the l.ocal Governments and Administrations whether

it is possible to stop beggary and vagrancy in India by legislation and to place the
opinions received before the House during its next Session.’”

It would appear from this amendment that I do not wish that this
Resolution of .my Honourable friend should-be negatived outright. What
1. wish to suggest is that Local Governments should be consulted. They
will be the best to advise us whether legislation would be proper and whether
it could stop the evil. It is very easy lo undertake legislation. But the
guestion is whether, if there is no public support behind it, or if the habits
and customs of the different places differ, the proposed legislation will he
effective in stopping the evil. My Honourable friend has, I regret, dragged
the pame of Islam and the Great Prophet of Islam into this ordinarv
matter. Beggary and vagrancy are condemmned everywhere, and so it is
no credit to any parlicular religion that it should condemn them. 1t is
condemned everywhere, and in every society. Every moral code, every
religious code, condemns it.  Bir, it is no good dragging in the name of Islamn
and the Great Prophet of Islam in this very small matter, unless it be the
intention of the Mover to get the sympathy of the people who do not under-
stand the position. I am also sorry that he has in certain ways overdrawn
the picture. Everybody knows that there are beggars and I agree that
they are a nuisance.: But it is not the case,- as has been pointed out, that
every morning, as soon.as we get up, beggars come in and trouble us. Thé
question now to be gone into is whether the customs and habits of the
people are such that such legislation ie necessary. No doubt it is a very
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¥ast, question. India is more or less a sub-continent and the hoblh of the
people differ very much. There are different habits and usages in Madras
and there are different habits and usages in Bombay, and so on. It may
be possible that in the Punjab such legislation may do some good but the
same may not be the case in Madras and Bombay. Besides some peopla
think it a meritorious act and an act of piety to give alms to beggars.
It is their custom and unless you change the oustom, how can you stop the
-evil. Again, beggury and vagrancy are a result of unemployment. Unless
you remove the unemployment you cannot check beggary and vagrancy.
There are some people who have been from their very birth taught to give
alms, and some people take a delight in paying something to beggars. Out
of ordinary custom they pay something to them.

Also, it seems to me that the agitation for removing this has not come
from the upper class. I have not seen anything in the papers agitating
for this. 8o I do not think that legislation should be thrust upon the
people. I have not said anything against the Resolution and I have not_
-opposed it. But I wish that the Governor General in Council should be
pleased to consult Local Governments and Administrations as to whether
they consider that legislation on this question would check the real evil,
for which this Rerolution has been brought. They are the best to advise
us on this point. The Central Government cannot be in a position to know
the conditions in the different provinces as much as the Local Administra-
tions in the provinces themselves. That is why I wish that Loocal Govern-
ments be consulted, and that the matter should not be thrust here. When
we have received all the opinions we will have better materials, and I have
suggested that the Government may be pleased to place the opinions before
the House during its next Session. These are my reasons, Bir, for moving
this amendment. I hope that the Resolution will then come before the
House. 1 therefore suggest that the Government of India may be pleased
to consult Looal Governments and Administrations before taking any steps,
1 formally move my amendment.

- Mr, 0. 8. Banga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, I do not rise to move my amendment which runs thus:

“ That for all the words after the words ‘he be pleased ' the following be sub-
stitated :
"“to take steps for the establishment of destitute homes for beggars and vagrants.

"

After hearing the speech and the amendment or rather the alternative
proposition of my friend, Khan Bahadur Sarfuraz Hussain Khan, I do really
think that it is a better substitute. both for the Resolution as amended by
me snd for the Resolution itself. 8ir, while listening to the speech ¢f the
Honourable Mover of the Resolution I was rather surprised at the exaggerated
picture that he drew about beggars in India and in the Fast ., ...

Pandit Shamla] Nehru (Meerut Division: Non-Muhammadan Rural)3
No, no. Not half strong enough.

Mr, 0. 8. Ranga Iyer: . . . exaggerated from a comparative point of
view because he seems to belicve that there are no beggars in England.

‘Mr, Chaman Lall (West Punjab : Non-Muhammadan): No.
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‘Mr. 0. B. Ranga Iyer: Mr. Chaman Lall says ‘‘No''!
Mr, Ghaman Lall: You have got the Poor Law,

Mr. 0. 8. Ranga Iyer: Mr. Chaman Lall adds ‘* You have got the Poor
d,aw " 1 am quite conscious of the fect that there is the Poor Law in
England. But Mr., Chaman Lall knows as well as certain other Mcembers
-of this House that there are dodges by which the beggars in England get
round the Poor Laws, :

For instance, Mr. Chaman Lall has come across in the streets of London
nmatch-sellers, bootlace-sellers, unlicensed hawkers peddling petty articles.
These people sell matches or pretend to sell matehes to those whe give them
u few pence without buying the matches,—similarly others also. He is
.also awure of the fact that children, grown up boys and women stand near
the taxis, opening the doers and doing things of that kind for ** tips "',
He is also aware of the fact that there are cx-soldiers and others singing
songs or playing on violing in ** pubs '’ while the women go to drink liquor
inn those liquor shops, Various other forms of beggary are in vogue in
England. I need not dilate on this aspect now. I know that the Poor
Laws have not worked satisfactorily in England. 1 will presently connnend
to those who think that the English practice should be translated to this
country the recommendations of the Poor Law Commission of 1834 and
then they will find that the state of things was not so very satisfactory
-gven in England,

In India beggary is elevated to the level of religion. The sanyasin,
according to the Hindu religion, is a beggar. The beggar's bowl is a symbol
-of renunciation in this country and there will be very many difficulties
when you put power in the hands of the Government prohibiting beggary,
1 do not think the Government will be happy to have that power them-
selves. 1 see the Honourable the Home Member smiling approvingly when
I say that Government will not like to have such power in their hands
because they will have to imprison thousands of sanyasins who are vagrants,
it being a part of religion to become a spiritual vagrant after a particular
period of one’s life. A sanyasin is nothing but a religious vagrant on
migrant wings,—'‘ a wander bird ”’ in the forests, whom the Government
-cannot put in cages and, therefore, I think that this is a futile Resolution.
However, it will be very nice¢ to add to the literature on the subject of
beggary and the proposition of my Honourable friend, Mr. Sarfaraz Hussain
Khan, promises to add to the literature if it is accepted by Government
because you will have the opinions of Local Governmenta and Adminisira-
tions on the matter,

Now, 8ir, T will read to the House how the Poor Law worked in England
because my Honourable friend, the Mover, seems to think that once we
introduce legislation prohibiting beggary in this country there will be an
end of lotus eaters, there will be an end of laziness, there will be an ond
of beggars and vagrants. It is absolute nonsence, because onee we intro-
duce poorhouses and & Poor Law in this country you will have a large
number of beggars and vagrants. Already our people are not very fond of
working. The climato is against it, they are considerably enervated by the
climate, and the tendency of the people is not to do much work. Ai'nong
the masses are a set of idlers, . . ,

Pandit  Shamlal Nshru: No.
. 232
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Mr. O. 8. Ranga Iyer: . . . . . are a set of idlers for the simple reason
that they do not have work. The peagants for six months in the year do
not find work. My Honourable friend, Pandit Shamlal Nehru, says * No ',
He knows the masses living in Allahabad, but he does not come into contact
with the general masses I am afraid. He only comes in contact with that
class of masses known as the ekkawallas who are very busy from morning
till evening, (Laughter.) As a member of the Labour Union he can cer-
tainly do good work. . . . .

Pandit Shamila]l Nehru: I am not a member at all.

Mr. 0. 8. Ranga Iyer: At any rate, as one of the future members of the
Labour Union. (Laughter.) But the masses living in the distant villages
do not have work all the year round. They have a tendency to idle away,
because they have no occupation at hand and they have no work. If you
introduce poorhouses in this country without finding work for idle hands,
they will flock to these houses. At sny rate, I do think that the masses.
in this country are certainly not more fond of work than the masses in
England, and I think this is & proposition which no one in this House wilt
dispute, because the climate of England, the tendency of the people, and
everything else there are very much towards work and if they do not work
that is another matter. Even in a country like England the Poor Law has
not worked well and the poorhouses have become the refuge of idlers and
an engine of laziness. This is what the Commissioners of the Poor Law
Commission say in their report:

*“ The worst results (of the old Poor Law system of indiscriminate out-door relief).
bowever, are still to he mentioned. In all ranks of mociety the great sources of
happingss and virtue are the domestic affections, and this is particularly the case among
those who have so few resources as the labouring classes. Now, pauperism scems to
be an engine for the purpose of disconnecting each member of a family from all the
others; uf reducing all to the state of domesticated animals, fed, lodged, and provided
for by the parish, without mutual dependence or mutual interest.”

Do you want a repetition of that in this country which is a much bigger:
country and much more difficult to control? -

““The effoct of allowance®, says Mr. Stuart, (a member of the Commission),
*is to weaken, if not to destroy, all the ties of affection between parent and child.
Whenever a lad comes to earn wages, or to receive parish relief on his own account
(and this, we must recollect, in at the age of fourteen), although he may continune
to lodge with his parents, he does not throw his money into a common purse and
hoard with them, but buys his own loaf and piece of bacon, which he devours alone.
The most disgraceful quarrels arise from mutual accumations of theft; and as the
child knows that he has been nurtured at the expense of the parish, he has no filial
attachment to his parents. The circumstances of the pauper stand in an inverted,
relation to those of every other rank in society. Instead of a family being a source
of care, anxiety, and expense, for which he hopes to bhe rewarded by
the filial return of assistance and support when they grow up, thers is no period
in hin life in which he tastes less of solicitude, or in which he has the means of
obtaining all the necessaries of life in greater abundance; but as he is always sure of
maintenance, it is in general the practice to enjoy life when he can, and po thought
in taken for the morrow. Those parents who are thoroughly degraded and demoralised
by the effects of *allowance® not only take no means to train np their children to
habits of industry, but do their utmost to prevent their obtaining employment, leat
it should come to the knowledge of the parish officers, and be laid hold of for the
purpose of taking away the allowance.' " .

T need not read any more of these quotations, but every time an Opporﬁunity;
occurs this class of people try to seek shelter under the Poor Laws and in

-
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the poorhouses. The Commission contrasted the dwelling house of the
ordinary poor worker and the man who seeks shelter in the poorhouscs.
The poor-house-lazy-beggar always accumulates filth in his house, his house
is so dirty that it is ubsolutely impossible to live, while the poor man who
does not get so much allowance as the lazy beggar in the poorhouse tries
to keep his house neut and clean. I wish those who do not agree with me
would go through the valuable report of the Poor Law Commission and they
will understand what it will amount to in a huge country like India with its
300 million inhabitants. In Great Britain you have got & population of
45 millions whereas in India you have got 800 millions, and in such a
country as this, where begging is sanctified by religion—the sanyasis are
beggurs and nothing but beggers,—their Kamandulu is their begging bowl—
in such a country 1 do not think it i3 proper to enforce prohibition,

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): What is the urgency?

Mr, 0. 8. Ranga Iyer: As my Honourable friend, Diwan Bahadur
Rangachnriar, rightly says, where is the urgency? Do you want an anceu
mulation of idlers whose song will be: :

‘* Then drive away sorrow and banish all care
For the parish is bound to maintain us.’’

That will be the destiny of this country under the regulation which my
Honourable friend from the Punjab,—or perhaps friends from the Punjab—
want to undertake, As for the new Poor Law I need not go into the work-
ing of it because I do not think I should prevent other Members from talking
on the subject by referring to it at length; but I will certainly bring to their
‘mind the terrible figures in the matter of cost. The amount raised by rates
‘tn meet the Poor Law expenses in the year before the war was £12 millions.
‘The amount so -raised in the financial year 1921.22 is estimated at
£35,700,000. In a country like England, that, and in India you can
imagine the expense! We had o Resolution only the other day on the un-
employment of the middle classes, educated men who do not find employ-
ment. Now you want Government or the pegple, because it is the tax.
payer ultimately,—you want him indiscriminately to provide poorhouses
‘for the beggars by prohibiting beggary altogether. Provide for the dvecrepit,
the .dircased and the destitute by all means, but we are asked to vote
for s thoroughly futile, almost a mischievous, proposition, stimulating
beggary, stimulating laziness and putting a premium on idleness. Such a
proposition should be rejected without merey, but my opinion is that the
dLocal Governments and Administrations may be consulted on a question
of this kind because it makes for the accumulation of the literature on

‘beggars.

The Honourable Sir Alexander Muddiman (Home Member): If I rise
rather carly in this debate, it is with the okject of bringing the House
back rather more to the actual terms of the Resolution and the actual
difficulties in the way of giving effect to it. T do mot think the House will
expect me to make any long speech on this Resolution. My Honourable
friend who moved the Resolution apparently lumped all classes of beggars
and vagrants together. Now, as far as I know, a beggar and a vagrant
are very different people. What the Mover of the Resolution asks in the
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end is that Government should undertake legislation on the lines of the
English Vugrancy Aets. I have no doubt thut vagrants will be greatly
pleased with the idea but at any rate 1 am glad that I have seoured v
least one man who will vote for hard lsbour as a punishment under section
109. With the Honourable the Mover's general observations on the neece-
sity for industry, I am in full agreement. I have had to work all my life and
I do not see why other people should not work too. But to
make laziness penal in all cases is rather a strong proposition. 1
was also struck by the fact that he did not seriously ocontemplate
the full effect of the terms of his Resolution. He himself referred to
the fact that in India in certain circumstances it is the person who gives
who acquires merit. In other words I understand thut to some persons
of this country it is almost a sacred duty to give just as to receive is to
enable others to acquire merit. I have myself seen with great interest
in some of the places which are considered very holy by many people im
this House perscns of great veneration certainly receiving offcrings but I
do not think uny one could call them beggars in the ordinary semse nf
the terim. It is the apotheosis of begging. Again, as the House is aware,
in the case of the hyoongyis of Burma, who form a considerable part of
the population of Burma, it would be impossible for any Government which
is not insane to bring in legislation to prohibit begging.

Then, on the general point of legislation, of course I admit that the
pturdy beggur, the vagnbond in fact, is a problem which should be dealt
with by the Government of India ns purt of the general criminal lnw of
the land. 1 am endeavouring to deal with it and I am sure the House
will support me in the steps 1 have already tuken in bringing forward a
measure on this subject. I may remind the House that n vagrant is
defined as a vagabond. I will not go through the whole long list of persons
who ean be dealt with under the Vagrancy Acts of England, but I will
refor to the main clusses specified in Wharton's Law Lexicon. They are:
““idle and disorderly persons.’” ‘‘rogues and vagabonds'’ and ‘‘incorrigible’’
rogues and I may say that the English law on the subject is extremely stiff
with these clusses of persons. I do not know if that is the kind of legis-
lation which my Honourable friend wishes me to introduce in this country.
The only constructive suggestion that he made was that he wanted legis-
lation on the lines of the Vagraney Act. I will not proceed further into
this point, because I do not think there is much use in my going through
the whole provisions of these Acts.

The second point I wish to make is this. In so far as vagrancy is
not part of the general criminal law of the land, the whole problem is one
for Loeal Governments and Loeal Administrations. Many of the Poliow
and Municipal Acts have provisions which are exceedingly suitable in
the places for which they are enacted. They would be suitable tn ordinary
villages in the mufussil. And here I pause to moke a comment. I do
not agree .with my Honourable friend that the Indian agriculturisy is &
lazy man, I wish to pay my tritute.to him. I regard him as one of those
persons who, like the peasants in England, are the backbone of their
country. As I sasid, there are alrendy in various Municipal and Polipe
Acts provisims which are reasonatle enough. TFor example. begping in
a public place is punishable wnder the Madras City Police Act.. Exposing
mutilations and begging in an importunate manner is also punishable undor-
the Bombay Aot. You will find -similar provisions in Caleutts.



PROHIBITION - OF BEGGARY AND VAGRANCY. 635

Pandit Shamlal Nehru: The United Provinces Municipal Act gives.
ii] powers to municipslities, but the municipalities are too soft-hearted to
take action.

The Honourable Sir Alexander Muddiman: I have myself obscrved i%
with much interest. 1 was recently in Calcutte and I was much struck
by the great increase there in the number of beggars in public streets. The
point that I wish to bring forward in connection with my present argument
is thut this is a matter which should be dealt with by the Local Govern-
ments and by inunicipalities. 1t would be quite unjustifiable for the
Imperial Government to attempt to deal with it by legislation of an
Imperiul charncter. Then the question .was raised as to poor-houses and
workhouses.  Workhouses in Englund are in my judgment anything but a
success. Aguin that is a matter for the Loeul Governments. It is
obviously not a question for the Government of India. I do not think
my friend who is in churge of Industries would at ull welcome the idea that
we should have a series of Imperial Workhouses throughout India. I may fur-
ther point out that so fur from the workhouses in England being self-support-
ing, as apparently my Honourable friend thinks, they are a very heavy
charge on the rates us those who have to pay them know to their cost. For
those beggars who are afflicted with physical infirmities one can have nothing
but pity and one may hope that mn time India will fall into line with
what other countries have done in this matter and by private Lenevolence
and generosity establish asyluineg and other institutions.  Something has
becn done on these lines but much remains to be done. That again must
be a mnatter for loeal effort mainly, for non-official effort, though I am
sure the Local Governments will always lend their support to sound
schemes of that kind.

Therefore, I have no hesitation in asking the House unanimously fo
reject the main Resolution. As regards the amendment, my Honourable
friend Mr. Ranga Iyer suid, it will udd to the large volume of literature
a.comm;}nt-ed on the shelves of the Secrstariat. I am inclined to agree with
him. T do not think the House will be in favour of it and I certainly am
not. 'The discussion has not been entirely without use. It may attract
the attention of Looal Governments to a consideration of their own special
problems. It would ke useless and futile for the Government of India
to collect information on a matter that does not primarily concern thein
and which is essentially ono for local legislation. I, therefore, oppose both
the Resolutioh and the amendment.

Sir Hari 8ingh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): T had given notice of a very short amendment io Mr. Abdul
Haye’s Resolution which was intended to tring out the following point,
that this Assembly recommends to the Governor General in Council that
he be pleased to undertake legislation to regulate and control beggary and
vagrancy at an early date, and I do not think the Honourable the Home
Member will have any objection to accept the Resolution as amended by
me. 1 quite recognise the difficulties of legislation on this question of
beggary but at the same time I wish to draw the attention of the House
to the fact that in the last Census Report of 1921, we find that no less
than 80 lakhs of persons are recorded as beggars, vagrants, witches and
wizards in British India and about 20 lakhs in Native States and in
Agencies and elsewhere 8 lakhs, altogether 58 lakhs. It is pointed oub
in the Census Report that beggars and vagrants in this country who have
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been returned as such average almost 1 to every 106 persons. But in point
of fact their number is still greater as to that class must be added.saints and
fakirs who live by beggary. And the heggars are in large force in the
cities of Calcutta and Bombay where the figures given are 9,882 and 6,601,
respectively. Now; I ask the House, Sir, that while we are not able to
legisiate for beggars as a class we might be able to regulate and control
‘beggary in publie places, such as public markets, public roads, courts,
railway stations and so on. And I submit if legislation is undertaken on
those lines it would be central legislation booause Railways are not a pro-
vincial but an all-India central sutject. 1 therefore ask, Sir, that the
‘Central Government should undertake some legislation for the purpose
of regulating beggary in public places. It would not necessitate the
‘construction of workhouses. All that the Jaw would enjoin is the prohi-
bition of beggary in public places where people congregate. The sight
of diseased and deformed beggars exhibiting their deformities on roadsides
and in markets, courts and railway stations ls, T submit, a public nuisance
calling for the strong hand of the Central (Government to suppress. I
invite the Honouratle the Home Member to take a walk through Chandni
Chauk or the purlicus of the other streets of Delhi nnd he will find men
suffering from the last stages of leprosy, men who are ulcerated from top
to toe, persons who are disessed and who come to individuale walking about
in the streets asking for alms. I ask, Bir, is that not a public danger?
And if legislation is not undertaken for the purpose of preventing beggary
in public places what other method would the Central Government suggest
for the purpose of coping with thig evil. It is perfectly true that certain
municipalities like those mentioned by the Honourable the Home Member
‘have framed certain bye-laws, but those bye-laws are local and do mot,
T submit, meet the requirements of the casse. What we want is a general
Act for the purpose I _have indicated. I therefors, Sir, move my
amendment.

Mr. W. T. Hudson (Bombay: Nominated Official): I move that ¢he
question be now put.

Mr. President: The question is that the question be now put.
The motion was adopted.

Mr. President: Order, order. The original Resolution was:

_ “ That this Assembly recommends to the Governor General in Council that he be
pleased to undertake legislation to prohibit beggary and vagrancy in India st an early
date.” . .

‘Sinee which the following two amendments have been moved:

1. * That for the original Resolution the following be substituted
‘ This Assembly recommends to the Governor General in Council that he be
"~ pleased tz take immediate steps to consult the Local Governments sad
Administrations whether it is possible t0 stop heggary and vagramcy im
India by legislation and to place the opinions received before the House

during its next session'®’, aund

2. ** That for the ward ' anhilnit * in the original Raesolution the words ‘regulate
and control ' be substituted.” - )

The question is that the first amendment be made.
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The Assembly divided:

Abdul Karim, Khwaja.
Acharya, Mr. M. K.
Arift, Mr. Yacoob C.
Carey, Bir Willonghby.
:Chaman Lall, Mr.
Chetty, Mr. R. K. Shanmukham.
Cocke, Mr. H, G.
Duft, Mr. Amar Nath.
Goswami, Mr. T. C.
(iour, Bir Hari Bingh.
‘Gulab Bingh, Bardar.

Hla, U. .
Hussanally, Khan Bahadar W. M.
Iyengar, ih-. A. Rangaswami,

Kidwal, Shaikh Mushir Hosain.
Lindsay, Sir Darcy.

Lohokare. Ir. K. G.

Macphail, Rev. Dr. E. M,
Majid Baksh, Syed.

Malaviya, Pandit Krishna Kant.
Misra, Pandit Harkaran Nath,

NOES—43.

Abdul Haye, Mr.
Abdul Qaiyum, Nawab Sir Sahibzada.
Abul Kasem, Maulvi.
Akram Hussain, Prince A. M. M.
Bajpai, Mr. R. 8.
Bhore, Mr. J. W.
Blackett, The Honourable Sir Bawil,
Bray, Sir Denys.
Burdon, Mr, E.
“Calvert, Mr. H.
glow, Mr. A. G.
as, Mr. B.
‘Donovan, Mr. J. T.
Ghose, Mr. 8. O.
Gidney, Lieut..Colonel H. A. J.
‘Ghulam Bari, Khan Bahadur.
Gordon, Mr. R. ‘G.
Graham, Mr. L.
Hezlett, Mr. J.
Hudson, Mr, W. F.
Innes, The Honoursble Sir Charles,
Jafar, Mr, K. 8.
Jeelani, Haji 8. A. K.

The motion was negatived.

AYES—40.

Murtuza Sshib Bahadur, Maulvi
SBayad.

Narain Dass, Mr,

Nehru, Dr. Kishenlal,

Nehru, Pandit Shamlal

Piyare Lul, Lala.

Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Bankar,

Roffey, Mr. E. B.

Samiullah Khan, Mr. M.

Sarfaraz  Hussain  Khan, Khan
Bahadur. )

Bingh, Mr. Gaya Prasad.

Sinha, Mr. Ambika Prasad.

Stanyon., Colonel Bir Henry.

Sykes, Mr. E. F. -

Tok Kyi, U,

Venkatapatiraju, Mr. B.

Wajihuddin, Haji.

Willson, Mr, W. 8. J.

Yusuf Imam, Mr, M.

Lloyd, Mr. A. H.

Malaviya, Pandit Madan Mohan,

Mitra, The Honourable 8ir Bhupendra
Nath.

Muddimarf, The Honourabla Sir
Alexander.

Mutalik, Sardar V. N,

Naidu, Rao Bghadur M. C.

Neave, Mr. B. R.

Owens, Lieut.-Col. F. O.

Pal, Mr. Bipin Chandra.

Rahman, Khan Bahadur A.

Raj Narain. Rai Bahadur.

Rangachariar. Diwan Bahadur T.

Reddi. Mr. K, Venkataramana.

Rov, Mr. G, P.

Sim. Mr. G. G.

Bingh. Rai Bahadur 8. N,

Tonkinson, Mr. H.

Vernon, Mr. H. A. B,

Vijayaraghavacharyar, Sir T.

Yakub, Maulvi Muhammad.

" 8ir Harl Singh Gour: May I point out, Sir, that my friend the Mover
1 . Wwill accept my amendment and make it . . . . .

Mr. President: Order, order. Tt is not a question of the Mover accept-
ing the amendment. Tt is for the House to accept it.

Tho original Resolution was:

" That this Assembly recommends to the Governor General in Council that he be
pleased to undertake legislation to prohibit beggary and vagrancy in India at an early

-date.”

Since which the following amendment has been moved:
*That for the word ' prohibit’ in the original Resolution the words ‘ regulate and

-control ' be substituted.’!

The question is that that amendment be made.



638 LEGISLATIVE ASSBEMBLY. [2xp Faxe. 1926.

[Mr. President.]
I think the Ayes have it.

The Honourable Sir Alexander Muddiman: I might explain, Sir, that I
do not wish to divide the House on this amendment. We shall have to
divide on the main Resolution when it is put and it will save time not to.
divide on this. ' '

Mr. President: Government do not want a division.

The motion was adopted.

Mr. President: The next question is:

* That the following amended Remolution be adopted :

* This Assembly recommends to the Governor General in Council that he he pleased
to undertake lalgiilntion to regulate and control beggary and vagrancy im
y

India at an early date '’

The Assembly divided:

AYES—-21.
 Lohokare, Dr. K. G.

Abdul Haye, Mr,
Badi-uz-Zaman, Maulvi.
Chaman Lall, Mr.

Das, Mr. B.

Puni Chand. Lals,

Duit, Mr. Amar Nath.
Ghuolam Bari, Khan Bahadur.
Gour, Sir Hari Singh.

Gulab Singh, Sardar.
Hussanally, Khan Bahadur W. M.
Jeelani, Haji 8. A. K.

Abdul Qaiyam, Nawab Sir Sahibrada.
Abul Kasem, Maulvi.

Ahmad Ali Khan, Mr,

Aiyangsr, Mr. K. Rama.

Akram Hussain, Prince A. M. M.
Ariff. Mr, Yacoob C.

Bajpai, Mr. R. B,

Bhore, Mr. J. W.

Blackett, The Honourable Sir Basil.
Bray, Bir Dang:

Burdon, Mr, E,

Calvert, Mr. H.

Carey. Sir Willoughby.

C"O\I‘_. Mr:. A, QG.

Oocke, Mr. H. G.

Ponovan, Mr. .J. T.

Ghazanfar Ali Khan, Raja.

Ghose, Mr. B. C.

Giliney, Lieut.-Colonel H. A, J.
(lordon. Mr. R. G,

Goswami, Mr, T. C.

Girgham, Mr. L.

Hezlett. Mr. J.

Hudson, Mr. W. F.

Innes. The Honourable Bir Charles,
Tsmail Khan, Mr.

Jatar, Mr, K. B.

Lajpat Rai, Lala.

Lindsay, Bir Darey. .

JLloyd, Mr. A, H.

The motion was negllltived.

NOEB—56.

Majid Baksh, 8yed.

Misra, Pandit larkaran Nath,

Murtuza Sahib® Bahadur, Maulvi.
Bayad.

Narain Dass, Mr.

Nehru, Dr. Kishenlal,

Nehru, Pandit Shamlal.

Ray, Mr. Kumar Sankar,

Samiullah Khan, Mr. M.

Venkatapatiraju, Mr. B.

Macphail, Rev. Dr. E. M,
Malaviya, Pandit Madan Mohan.
Mitra, t1l;he Honourable 8ir Bhupendrs.

Nath,

Muddimad, The Honourable 8ir
_ Alexander. ;

Mutalik, Sardar V, N.

Naidu, Rao Bahadur M, C.

Neave, Mr. E. R.

Owens, Lieat.-Col. F. O.

Pal, Mr. Bipin Chandra. *

Rshman, Khan Bahadur A.

Raj. Naraif, Rai Bahadur, :

gzgggchﬁrriuk D{;nn Bahadur T..

1, Mr. K. Venkataramans.

Roffey, Mr. E. 8. -

Roy, Mr. G, P.

8im, Mr. G. G.

Singh, Mr. Gaya Prasad.

Sinha. Mr. Ambika Prasad.

8tanyon, Colonel 8ir Henry,

Sykes, Mr, E, F

Tonkinson, Mr, H.

Vernon, Mr. H, A, B.

Vijayaraghavacharyar, Bir T..

Wajihuddin, Haji.

Willson, Mr, W. 8. J.

Yakub, Maulvi Muhammad.



RESOLUTION RE RETRENCHMENT.

. Mr. X. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): 8ir, I beg to move:

* That this Assembly recommends to the Governor General in Council that he be-
pleased to appoint » mixed committee of officials and non-officials to inquire into and.

report upon :

(1) the retrenchment in expenditure so far carried out in pursuance of the
recommendations of the Retrenchment Committee and the reasons for not
carrying out, if any,

(2) the possibility or otherwise of further carrying out such recommendations or
other retrenchment, ,

(3) the possibility of wiping out the provincial contributions to the Government of
India immediately, and

{4) the scope to reduve taxation that has been imposed on the country since the
commencement of the Great War; and if so, how the same may be started.”

1 am glad, Sir, that 1 have had the opportunity given by the ballot to
move this Resolution. 1t covers o wide field and I request Honourable
Members to excuse me if, in dealing with this subject, 1 am able only to
run through the whole field and not place all the details before them, In
fact, before dealing with the Resolution, it is only proper that I should
place the position of the finanees of this countrv during the last three or four:
years before Honourable Members, beonuse it is only then that the actual
need for the question 1 have now raised can be strictly and properly fol-
lowed. The Retrenchment (lommittee sat in 1922-23 and reported before
the prescentation of the Budget for 1923-24. It recommended a reduction
of the budget provision for 1922-28 of about 20 crores, in fact 19-52 crores.
In 1923-24, in spite of that recommendation, it was possible only to give
effect to about 7 crores of retrenchment out of the 194 recommended. In
fact that was the vear in which, though a reduction of only 7 crores out of
194 was given cffect to, a certification of the salt tax from Rs. 1-4 to Rs. 2-8:
was resorted to in spite of the view of the Assembly that increased taxa-
tion was unnecessary. But actuallv we know that in that year, out of the
six crores extra that was expected from this inereased taxation, only about
2 and odd crores was realiced. In spite of that we find by the actuals of
thut vear that we were not only able to meet the expenditure, but it was
possible also to reduce debts to the extent of about 64 crores st the end of
the vear. Then we came to 1924-25 and it was found that to provide for-
the remission of the provincial contributions the salt duty, which had been
fixed at Rs. 2-8 a maund, was sought to be kept up at Rs. 2 a maund, and
we found that the provineial contributions were not reduced to any extent
because the Assembly insisted that the salt duty must be kept at only
Rs. 1-4. DBut at the end of the vear we found that not only was all the
expenditure met properly, hut there was a very large surplus which amount-
ed practically, I think, to about 14 erores, but actually the revised Budget
showed an extra amount of 4 crores for expenditure. Butb that later actuals
must give another 10 crores is my opinion, because, in spite of my attempts
to get information from the Finance Department in the September Session
at Simla and in the present Session here, I have not been able to have the
actuals of 1924.25, However, I think I may claim ihat it will be more
or less correct {0 say that more than 10 crores was available it the end of
the vear over and above tho actunl expenditure of the year. Then we come
to the Budgetl of 1025-26. Then an nttempt was made to put the reduction
of the excise duty on cotton goods against the provincial contributions for-

( 689 )
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2% crores reduction in provincial contributions was given effect to.  In spite
of the best efforts of this Assembly we were not able to make Government
agree both to the abolition of the cotton excise duty and to the reduetion
-of the provincial contributions o the extent expected. DBut very soon, in
the course of the year, we have seen that His Excellency the Viceroy bhas
been able to announce thut the financinl position was so secure that he could
actually recommend the abolition of the cotton excise duty before the end
of the year. In fact not only is that so, but there is a suggestion inade
there that the opinion of the Assembly was taken as giving a preferential
right to the abolition of the cotton excise duty and that, therefore, the ques-
tion of the reduction of provincial contributions remains to be considercd.
However, it can fairly be said that on the wliole there has been an extra
income of considerably more than what was needed. My calculation of it is
that apart from the amount of about nine crores available as balances in
the reserve fund and depreciation. fund of the Railway Budget, there must
be in the General Budget also a balance of more than six crores. We
actually do not know what amount has been retrenched in the military
Budget; as I said I have not been able to get that inforination; but all the
same I feel that the statement made by His Excellency the Viceroy showing
that the financial position was quite safe indicates that so much money
is available in that Budget salso.

That is where we are, and now we are to begin to budget for the .aext
year; and under those circumstances 1 come before the Assembly to ask for
this Committee to go into the whole question. The first point that I have
made, by this reference to the previous history of the finances of the country,
is that while the Government of Indin have heen a little bit more cautious
than they ought to be, we have been suffering very badly by no help being
given to the provinces or to the general tax-payer, except by way of the 2}

. crores reduction at the beginning of the vear 1925-28, and the present abo-
lition of the eotton excise duty. In fact, it was calculated that we had an
- extra taxation on the country of from 86 to 45 crores; we may take it at
about 40 crores. That extra taxation continues in spite of our having been
able during these three vears actually to reduce debts to the extent, as I
said, of about 6 crores in 1928-24, of about not less than 5 to 10 crores in
1924-25, and, I dare say, of some crores more than 5 crores which we have
budgeted for in 1925-28. We have not onlv done that; we have been able
to provide for the best expenditure that might be provided for the Railwaysg
-and we have been able to lay by before the end of 1926-27, that is the next
vear, about 25 to 26 crores, as 1t has now been estimated the total balances
both in the depreciation fund and the reserve fund of the Railways will be;
I calculated it to be about 20 to 25 crores. Tt is at present about 12 to 15
_erores, and I expect it to become about 20 to 25 crores before the end of
next year. That amount has been heaped up; and in fact we have been
nble to reduce our debts to the extent I have already indicated, in spite of
the Assembly giving its vote against the Government and its standing
againet it under great pressure. In spite of that, that is the position we
“have come to. But what I am most nnxious nbout is a determination of
the question whether we are going to have actually the retrenchments recom:
mended by the Retrenchment Committee carried out in full. Of course it
may be that circumstances have changed and it may be that we have he-
¢ome very rich. But the poor tax-payer still has to bear an extra burden té
the extent of 40 crores. We may be rolling in plenty; however that may
“be, I want a determination of the question whether it is possible at any time
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at all to give full effect to the recommondations of the Retrenchment Com-
mittee, or whether you are going to say that the recommendations have been
considered and closed. My submission is, Sir, that it is impossible to say
that those recommendations are closed. Therefore, with your permission,.
8ir, I will refer to a statement that I have prepared and circulated—I darb-
s8ay, to most of the Members here, and I think that my Honourable friend
Sir Basil Blackett too had a copy of it yesterday, because I wanted the
Legislative Department to send him s copy of it. Now, 8ir, I have shown.
on the left hand side of that statement the receipts which have been taken
‘into consideration by the Retrenchment Committee. They proceeded on the:
budget provision of 1922-23. They took that as the receipts and they re-
commended the retrenchments, whereas I have taken the budget figure
of 1925-26 for all these because that is the latest available sure figure. The
revised estimate of 1925-26 is not available now, and therefore I have adopt-
ed the budget figire of 1925-26 for my purposes, I have collated these
figures to show that practically the income anticipated in 1925-26 is less by
1 crore and odd than the income anticipated in 1923-24. Actually it will
be seen from the figures I have given that Customs show a little increasc.

Income-tax shows a large decrease to the extent of 5 crores, and that the
other items are negligible. Railways show an increase, but you know that
the Railway Budget is now treated scparately from the General Budget.

Post and Telegraphs show a small decrease. That is the posi-
tion so far as receipts go. I place it before this House in order to
point out that the expenditure recommended by the Retrenchment Com-
mittee on the receipte which were then taken as the standard hold good even
to-day, unless there are any special reasons which might be advanced by
any of the Departments to show that there were grounds which enabled
them to go behind the retrenchment recommended by the Committee and
udd to the expenditure. But what are the facts? I have prepared a state-
ment of the important items which show a difference in expenditure, and
these items will be seen on the right hand side of the table. Those are
the important items that arc affected. What I actually find is that Rail-

ways have to be compared this way because the Budget of 1922-23 took
into consideration the expenditure on strategic. lines, so also the present
Budget of 1925-26 must be caleulated and takes both the expenditure toge-

ther, I mean the expenditurc on commercial lines as weoll as on strategic

lines, and the provision madc is 88 crores, whereas the Retrenchment Com-

mittee recommended 64'5 crores, so that we have an extra expenditure

budgeted for in 1925-26. Of course, I know that as a Member of the Rail-

way Finance Committec there is a small reduction of 1 and odd crores in
cxpenditure but that would not come in in considering the point I' have

raised, Tt is beeause about 70 lakhs have been execluded for automatic

couplers being taken up and also on account of a few other lines which have

not been undertakon that there has heen a reduction in expenditure shown

in the revised estimale, but that does not affect the position I take. In fact

the total expenditure on Railwaye is 8-4 crores more than was recommend-

od by the Retrenchment Committee, though actually the income anticipat-

ad from the present vear 1025-26 is only about 2 and odd crores over and

above what was anticipated by the Retrenchment Committee. If there is

a small difference, that cannot explain away the expenditure of over 3

and odd crores for the Railways from that time.

As .reglards the Post and Telegraphs, as T have sald, the receipts have
gone down a bit.-- The recommendation of the Retrenchment Committee
was to keep it at 8.18 crores, but what we actually find is that to-day it
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stands at 9-75. 1 know, Bir, that in the reccnt Administration Report the
Department says that they have been considering certain recominendations
that have beeh made by the Ryan Committee which wus appointed to go into
this question. But so far as replies have been given as regards retrench-
ments that have been carried out in pursuance of the Retrenchment Com-
mittee’s report, ‘Government have not been able to carry out all that has
been recommended. I have dealt with this question in & previous article which
I have placed in the hands of the Member in charge of this portfolio and I
have shown that more than one erore under ordinary circumstances will
have to be further reduced if the Retrenchment Committee’s Report is - to
be given effect to. But what do we find? Actuallv we have gone up over
the one crore by another 59 lakhs, so that, if there is a decrease in the in-
-come of the Department, the expenditure of 1'59 crores over and above
‘what had been recommended bv the Retrenchment Committee requires
-definitely to be explained.

The other things are small. The Civil administration expenditurc has
actuslly gone up by 1'64 crores though the Retrenchment Committee re-
commended onlv 988, That shows that the Secretariat has been adding to
ite expenditure very steadily, much more steadily in adding than in
retrenching when it accepted the recommendations. )

The Honourable Sir Basil Blackett (Finance Member): Does the Hon-
ourable Member realise that that includes the bounties on steel?

Mr. K. Rama Alyangar: I have not taken that into consideration. Of
the 1°64 crores, probably 130 or so will be accounted for by the increase
in the bounty on steel if it is included in this item. There is no explana-
tion for the extra expenditure in the Secretariat when the Retrenchinent
Committee fully allowed for whatever might be plended by the Depart-
ment in considering this question.

The real heading for which I have actually placed this Resolution before
the Government and the Assembly is the expenditure under military and
marine works. The recommendstion of the Committee on this matter
appears at page 59 of their Report. They have said that the military
expenditure after s few years should be brought down to a sum not ex-
ceeding Hu. 50 crores. There was objection raised at the time by the
departmental head ;Hm Excellency the (,ommander-m Chief, for the Com-

mittee say:

“ We consider that it may he possible after a few years to reduce the military
expenditure to a sum not exceﬁdmg Rs. 50 croves although the Commander-in-Chief

does not subscribe to thia opimion.

They note the objection taken by the Cnmnmnder-in-Chief and yet they
Bay
. " Lven this is more in our opinion than the tax-payer in Indin should be called up&

pay.’

They aleo said that an eye should be kept on the military expenditure with
a view to its further reduction. T submit, Sir, {hat this recommendation,
which wanted the expenditure to be put at 57-75 crores for the Budget of
1023-24 and asked it to be reduced to 50 crores.after n few years has not
vet been reached. The Budget for the current ycar provides for 00°26.
Of course, I am not ‘aware what retrenchment has been cffected during the
lnat year and what the sctuals for 1924-25 are. I hope that there has
been some reduction in that Department but I have not been able yot to
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get that information though 1 have been pressing for information both
inside the Honourable the Yinance Member’s office and outside it bhrough
interpellations in this Assembly. Whatever that may be, my point remains.
Bven if there has been a reduction of 2 or 8 crores, it would not matter.
Actually we provided for 1026 crores more than what the Betrenchmant
{Committee recommended.

The Honourabls Sir Basil Blacket}: No,

. Mr. K. Rama Alyangar: I have dealt with this point clearly, For 1928.
24, they recomnmended 57'75. This provision of Ks. 60'26 crores is more
than that by about Rs. 2§ crores, but actually in a few years they expected
it to be reduced to s, 50 crores and therefore there be Rs. 10-26
erores saved under that head, I submit{ that the conditions under which
we are now existing ure quite different from those referred to by that Com-
mittee. They say at page 13:

** The underlying principle of the present dgamsatmn appears to be that -the

army should be in-a cuntmual stute of preparedness for instant operations in the
-avemt of war or unrest.’

‘On that basis they caloulated the expenditure as put .forward by His
Excellency the Commander-in-Chief and the Department of which he is
the head, and considcring the question froin that point of view they said that
the Indian tax-payer could not afford more and recommended an expendi-
ture of Rs. 5775 crores for the Budget of 1928-24 and that in a few years’
time it should be not more than Rs. 50 crores. They added, in spite of
the objectionz of His Excellency the Commander-in-Chief, that it must be
brought down further as prices fell, and we all know that for the last two
or three years prices have fallen and it should be possible to go below Rs. 50
-crores. But you have not reached even that Rs. 57'75 crores, and thore-
fore a fortiori not the Rs. 50 crores, I submit that it is time that this
question was set at rest. The Honourable the Finance Member is, I
know, very anxious to retrench and he is taking all steps to do it, but the
way in which he puts it, of course, is one of the sweetest ways of putting
things and I dare say he means more. He thanks His Excellency for the
great help that has been given to him, but I do not know if 1 would be
satisfied with that kind of statement, and this is not a case in which the
Indian tax-payer should be left in the air like that. It is the duty of the
Finance Member—of course as head of his Department it might be differ-
ent—but the Finance Member and His Excelleney the Viceroy for the
matter of that in this matter of expenditure are more or less trustees: They
have to look after the interests of the general tax-paver, but after this state-
ment made by the Retrenchment Committee and after their recommenda-

tions had been accepted by the Government wholesale—for Government
fave been paying n tribute to that Committee for having helped them—
and when cvery Department has agreed that whatever has heen recom-
mended must be given effect to,—they have not said a word agninet that—
but when we go into details we find that thev have been trving ta, I
should say, bamboozlé the Members of this Assembly and have not given
-affect to the recommendations that have been so far made. I bave taken
trouble to some extent—I may be wrong and I mav be corrected—but L
have examined these figures in detail in a series of articles which T sent to
the Press and I have been able to assert that the Retrenchment Commit-
tec’s recommendations have not been given effcet to either in the M’litarv
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Department or in many other Departments to the extent that they had
promised to do. A mere showing of a reduction of expenditure by cutting
out some non-reourring expenditure or a provision that has been wastefully
made in the Budget before could not st all amount to the retrenmchment
that has been called for by the Retrenchment Committee. They have
definitely recommended expenditure to be reduced in certain directions and
these Rs. 10 crores and odd ought.to have been retrenched even in the
year 1928-24, but they have not done it even to-day, and 1 ask the Honour-
able the Finance Member to be the spokesman of the pour tax-payer and
without delay see that the amount is retrenched. I can see in s matter like
that be might find his position rather difficult and it might be possible for
the Departments to put forward cases where some extra amount should
be allowed in the full retrenchment of Rs. 10 crores and 1t might be some-
thing less. But I only want this Committee to go into the question and
vome to a conclusion. I want, of course, a gentleman of big business habits
about whom the other day my Honourable friend Sir Charles Innes said
‘“ one of the grestest business men of the world was in charge of that
Committee '’ we have seen such a man treated with what kind of courtesy
the moment he leaves the shores of the Indian soil. T have no objection
if a gentleman of that repute and of that standing, who can command the
confidence both of the Government and the people, is placed again in
charge of the thing. Let him decide once for all what is possible in the
way of retrenchment of the military expenditure. The rcal question tha$
arises is this. In England we see that in the coming Budget there is to
be a reduction of £20 millions in expenditure and we have seen the big
protests by one party and the.insistence with which the Prime Minister
has been sble to hold his own against that kind of opposition. Actually
in India there is no question of that kind at all. Times have changed.
The Waziristan military operations have been put an end to. The terminal
charges have practically all gone and there is no reason to keep the whole
body of military in readiness for fighting the next time. This is the
moment when not only should you confine yourself to the 50 crores that
has been recommended by the Retrenchment Committee but you should
be able to do more. That is & position that must be examined. What-
ever it is, the Assembly must be able to get the information from the
Honourable the Finance Member or the Government of India. Other-
wise I submit that there is an immediate necessity to go into this question
also by a Committee that might be sppointed for the purpose.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan):
With the Honoursble Member’s permission, may T ask whether he can
give us details of any recommendations which have not been carried outg

It will help us.

Mr. K. Rama Aiyangar: T have got the whole paper with me under
every head. I have noted what has to be retrenched. T have not brought
it here but I can place it in the hands of every Member in the course of
the day. In fact the general lines I have adopted in thix matter are quite
rufficient for the purposes of this Resolution. Honourable Members will
find that the excess charges of collection of revenue is put at plus .27.
That is what I have noted in No. 4 of the table, on the right hand side buf
actually, if you examine the details, you will ﬁnd‘ the expenditure under
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Balt and Opium has gone down while the expenditure under Inconre-tux
and Customs huve grown. While in the case of Customs the expenditure
is nearly 1/5th more thun tho previous expenditure recommended by the .
Retrenchinent Committee, the ucbusl incrense in revenue ix actuully one
crore over about 45 crores that was taken by them. In the cuse of Income-.
tax, while they anticipated 22 crores in that year, the unctual collections
«xpected are about 17 crores. So there 18 n fall actually to the extent of
nbout 5 c¢rores. The expenditure on the establishment has gone uwp by
25 Inkhis. T have given the details but they will have to be looked into.

Then I come to the Resolution usking for n Committee to be appointed.
In this conneetion | must place hefore the House the necessity for this. 1
have cxplained the reecommendations of the Retrenchment Committee so
far und the possibility of carrving out further recommendations.  The
notunl position in the country now comes to this, we have to give effect in
spirit to the recommendations of three big committees, T menn, the Meston
Award, the Retrenchment Committee and the Taxation (Comimittee, the
details of whore recommendations we have not vet had.

But a1l these Lear on this question. We are now at a stage when, as
[ hinve shown. we have Inid by nearly 20 erores, or it will be nbout 20 crores
by the end of this vear, on the railway side, and we have reduced the
general revenues to that extent, while we have not reduced the provineiab
contributions though the Meston Committee stated that that was the first
charge on any surpluges that the Goverfiment of Indin may have. The
Government of India always took up that position. but under the schens
enunciated in the Assembly by the Honourable the Finanee Member he
wauld rather vegulate tho reduétion of provineinl econtributions over a series
of veurs. That is a question which may have to be considered, especiallv
ns so much exten revenue is being colleeted and the tax-payer has to pay,
and the nation-building departments which are transferred subjects under
Ministers should be helped immediately, at least to the extent of wiping
oitt the provineinl contributions. FEvery nerve should be strained to see
that that is done. 1t does not end there. Bombay has a speeinl grievance
in that no growing revenue head has bheen allotted to it.  The Taxation
Inquiry Committee hag apparently been asked to eonsider, while not
interfering with the Meston Awnard, the alloeation of revenue headr and
adjustinents ketween the Central Government and the Provineinl Govern-
ments.  That will raise the question as to how far Bombay should or should
not be helped in the matter of the reduction of provineinl eontributions by
which Bombay gets little or nothing. Bnt their great grievance is that
they have.not any growing revenue hends in their hands to which they
might look to mect extra and growing expenditure. That is a point which
ks to be settled. Mndras and Bengal and the United Provinces comue
intn the same category. Madras of course has been working at a defieit.
«o mueh so that when we gave them 126 lnkhs, 80 Iakhs went to puy debts.
Bengul hax been complaining though certainly the Government of Indin
bave boen particularly helpful to them as far as they can realize their
.@ievance, But all that ix little or nothing. beyond showing the ability
“of the Government of Tndin to lay by money n« they fike. But should the
“whole country suffer aund should the tax-paver be flecced to the extent that
hais now? 46 erores have been levied oh him. T am of opinion that the
~amtter must. be looked into carefully and some relief miust bg given 'o
the tax-paver. while the provineial conttibutions  must  be absojutely

B
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abolished; and not only that, but further more we ‘should see that their
waning revenue heads, like Abkari, are replaced by other things, either
in the shape of contributions from the Central Government or by giving
them other heads of more lucrative taxation. The whole question has to
be considered at this stage.

. 1 would further support the last clause 1 have placed before you, that
1s the question of reduction of taxation so far as possible. That is a very
complex question. Curiously enough the Railway Department which,
according to its own budget, has added about 15 crores to ite credit, re-
commends practically no reductions in fares. The reduction of first and
second class fares is not for the purpose of relieving the people; such
people do not deserve to be relieved at all first when the whole country is
suffering from taxation. That is merely a business step to capture more
of those first and second class passengers that they had lost. But the man
who is suffering is the third class passenger, and what is the help proposed ?
The help proposed is a reduction of about 88 to 40 lakhs. Is the tenefit
of the reduction of half a pie or one pie in mail train charges ns also for
distunces over 800 miles of jourmey, to reach the mnsses? What is the
average of distances travelled by passengers? It i mot more than 70
miles in all. In effect, it means that no relief is given to the third class
passengers. The nverage journey made is about 70 miles only. Take any
railway into consideration. Of course full details have been prepared by
the Railway Department in conhection with that. so that this Asscmbly,
if it only takes it into its consideration, can fully realize the situation.
It is not intended to help the real tax-payer who suffers. He should he
protected, and in the case of machinery and all other neccssaries of life
the rules ns to the rates also will have to he revised, not to help the big
man with big rurplus profits; it must reach the poor masses who actually
in the shape say of the price of the half-anna post-card or the salt dutv
is actually paying praotically the whole of his savings for this kind of extra
menev.  Of course I have got other points to urge in respect of Railways,
and T am not at all satisfied that that Department is so enamoured of 1ls
income of 13 and odd crores that it should sit quiet and not consider further
retrenchments in expenditure. That is another matter which will have to
ke considéred by this Committee if it is appointed. Thus three of these
reports have to be considered and disposed of: the Meston Award, the
Taxation Inquiry Committee’s Report, as also the Retrenchment Committee
Report. If the whole position is determined, then as to the reduction nf
taxation an answer was given by the Honourable Sir Basil Blackett to
one of the Honourable Mr. Neogy's questions early last year giving the
vatious items of extra taxation that have been imposed on the people on
the Telegraph and Postal side. the Railway and Customs and all others.
We have aot full details, though he was not able to give the actual amounts
ocollected by this extra taxation. A careful analysis of it will have to he
made. and the order in which the taxation should be reduced will have to
be decided upon. - The poor tax-payer is the last to be thought of, but what
we want is that he should be first thought of. The economic condition of
the masses must be improved, and the bigger man—of course when he
is travelling even to come to Delhi for the Assembly meeting, he draws
. int allowances and additional'money—may wait and I would ask everybody
not to indulge in his own convenienoe being attended to. The whole position
must be looked into, and the order of reduction of taxes must be deoided
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upon by a responsible Committee in which the representatives of this
Assemtly and of the other House will be able to press their claims forcibly
against any views that might be put forward by the Department. Why
should they think of the 88 lakhs reduction only? Why not do it in crotes
and give relief by half a pie for the ordinary third class pussenger? Should
the mail passenger alone get any help or those who travel for distances over
-300 miles? All these things should be considered, and I submit, Sir, that
there is a very very strong case for this being accepted by the Government

and the whole matter being gone into.

The Assembly then adjourned for Lunch till Five Minutes to Three of
the Clock.

The Assembly re-assembled after Lunch at YFive Minutes to Three of the
<Clock, Mr. President in, the Chair .

———

The Honourable Sir Basil Blackett: Sir, I had hoped that {here would
be other Members who would desire to follow iny Honourable friend Mr.
lama Aivangar on this subject before the time camé for me to reply, but
there does not seem to be that alacrity or desire to make speeches on this
wubjeet which T might perhaps have expected. Mr. Rima Aiyangar said
‘that he hud been fortunate in that the ballot had given him this .opportunity.
[ suppose he was referring to the faet that he, I think, almost alone had this
Resolution in his name and yet got it in preference to others which were
backed by more than one name. On the other hand, I think Mr. Kama
Aivangar is a Jittle unfortunate in the date of his Resolution, because to-day
ix the 2nd of February. and within a month T hope to be in a position to ve
placing before this House the Budget for the vear 1026-27, and it will
obviously be more eomvenient to discuss many of {he subjects which he
has raised to-day in connection with the Budget than in connection with
‘this Resolution. Further, at this stage of the year the rtaff of the Finance
Department  is exeeptionally pressed in preparing the budget figures and
T did not feel that I was justified in ealling on them to prepare any
elabiorate statistics or figures for me with a view to to-dav’s discussion.
1 did not receive until this morning the figures which Mr. Rama Aiyangar
has distributed to the House. So I did not have an opportunity before
of studving them. T must confess that those figures make me fcel a little
and. When Mr. Rama Aiyangar first entered this House and showed that
zonl ‘which always distinguishes him in matters of economy and of our
estimates, I felt that here was & real supporter who wae going to assist the
Finance Department, in its arduous duties of keeping down the expenditure
of the country to that which was essential for useful purposes; but s
‘time went on, myv admiration for Mr. Rama Aiyangar's industry increased,
kut 1 loat some of my early enthusissm (Laughter), because I find it so
extremelv difficult to follow either his figures or the lngical results which
he drew from those figures, and I must confess that I have the same feeling
in regard to' those figures here to-day. ‘So far as I can see none of the
important figures in this statement -are eorvect. et us take the most
important of them. Mr. Rama Ajyangar says that the Retrenchment Com-

mittee recommended that the-expenditure on our military services should
E2
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in the eourse of a few years be reduced, if possible, to 50 erores. He comn-
pares with that a figure for the Budget of 1923-26, which he
puts at 60 croves und 26 lakhs. But he is not comparing like
with like und that is my general complaint against Mr. Rama Aiyangar.
He seldom does that, He is comparing not the net military expenditure,
which was the figure that the Retrenchment Committee were dealing with,
but the gross. The net military expenditure, which he should have used
in this cuse, is the figure of 36 orores and 24 lukhs, and not the figure
thut he hux tuken, which is the gross militury expenditure against which
there are reeeipts set off. just in the smme way ax the Retrenchuient
Committec was dealing entirely with the net military figure after sctting
off the receipts ngainst it. That is just an illustrution of the difficulty
of dealing with Mr. Ruma Aivangar. But I will come back to that.  Let
me just tuke the House for & moment a little bit more over the subjeet
asg 0 whole. 1 said that Mr, Rama Aiyangar’s dote was rather unfortunate
because it was just a month before the Budget. In regard to part (4) of
his Resolution ealling for a Committee to study the seope to reduee tuxation,
he is unfortunate in that his motion comes just a few duys Lefore the
publicntion of the Report of the Taxation Committee. and. as far ax |
ean see. n good part of the duties which he proposes that this Committece
of hisx should undertake has niready been undertnken by the Taxation Com-
mittee and the results will be before this House within, 1 hope, n week.

3 ru.

Now, Mr. Rwna Aiyangur's msin contention, 1 think, is that the
Retrenchiment Committee of 1922-28 recounnended certuin reductions anid
that these reduetions have not been curried into effect. He went so fur
as to suy that we showed considernble disrespect 1o a very eminent business
man, namely. Lord Inchenpe, in our failure to curry out the recommendu-
tions of his Committee. 1 happened to be reading nlmost at the same
time—not in this House, Sir,—as Mr. Rana Aiyangar was making his
wpeech, the Times of India for February the 1st, and I observed thut
among the distinguished passengers who wrrived in Bombay by the English
mail steamer was Lord Inchenpe. Lord Incheape wns et by press
representatives und questioned as to whether he had kept himself posted
with regard to the financial position of the Government of India mnd
whether he was satisfied with what the Giovernment of India had done to
carry out the reconmendations of the Retrenchient Committee. Lord
Incheape replied in the affirmative. He anid that all his Committee's
recommendations have heen earried out by the Govermmnent of Indin inosl
satisfnctorily and that nothing could have been better than what they
had done in that dircetion. (Chcers from the Official Benches.) That ix
a statement by a very responsible person and [ claim that it is o fact,
thut the Government of Indin have an extremely good record in what
thev did in regurd to the Retrenchinent Committee's Report, It is oasy
enough to appoint a committee nnd it is perhaps not so cagy. bui it is
possible  for aunch a Committee to make many recommendations. But
T wm sure the members of that Committee would be the first o realise
that the really difficult thing is to earrv them out, and T do cluim om
behalf of the Government of Indin that we darried them out in a wax
for which we deserve very considerable credit. As stated at the time:
it was not possible in the vear 1028.24 to bring ull the reeommendations
into effeet all at onee.  The Committes themrelves recognised that there
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anust necessarily  be some delay. We were unduly pessimistic as to our
capucity for bringing those recomnendations into force. By the end of
the year, we had brought them into force to an extent greater than we
had ourselves expected. The actual expenditure on the military Budget
.that year was less than the Retrenchment Committee’s figure of 57}
crores.  The actual expenditure as u whole wus ulso less than the Retrench-
ment Conmmittee’s figure. On the civil side we carried out practically
wvery one of the detailed recommendations. There were one or two which
we definitely decided not to carry out but what we did do was to put
into effeot retrenchments in various directions which in money brought
ug in u larger saving than the recommendations of the Committee actually
as they stood. That wue in the year 1928-24. I do not know how far
it is Mr. Rama Aiyangar’s contention that in no circumstances should
the expenditure for the year 1028-24 be increased. 1 pointed out to him
that he seemed to forget that the lirgest item in that increase in eivil
expenditure was the cost of the bounties under the Steel Protection Act
and things of that sort, things that were definitely ngreed to by this House
in pursuit of policy. 1 go further and say if Mr. Rama Aiyangar is now
pressing that retrenchment for its own sake is the poliev which this
Government should pursue, then 1 contend that his premise is incorrect.
1 suy that retrenchment of the sort that wns under discussion in the
Retrenchment Committee of 1928, and that was ecarried out in the Budget
of 1923-24 is not us a rule in the true interests of the countrv. It was
necessary in 1928-24 to balince the Budget at all costs. It was neces-
sury to effeet very heavy reduetion of expenditure in all directions. In
some directions those reductions were undoubtedly of permanent value.
Perhaps every twenty vears or so it is a good thing that a Committee of
that sort should go through the expenditure of w Government, and whero
porticular expenditure has beecome a matter of form or routine. should
question its utility and should cause reductions to be effected. And of
course it is the duty of the Finance Department, a duty which the Finance
Department have not shirked but have carried out with searching offect,
to keep staffs from growing inordinatcly, and to prevent any kind of
excrescence on the necessary expenditure of Government on that part of
its. services which are concerned with mere administration.,  There is
alwiys n tendeney in any Government for administration expenses to be
continunlly growing unless they are very carefully watched, and a pruning
such ax they received from the Retrenchment Committee in 1028 was. I
think, of very considerable value. The fact that that pruning took place
so recently ws 1923 is, T believe, n verv strong reason for not appointing
the Committee which Mr, Ramna Aivangar asks for in 1926. because I can
assure him and the House that. so far as T am aware. cuts of that sort,
outs in contingencies of the ordinary departments. cuts in that part of our
expenditure which is not directly connected with the beneficinl services,
ng- 1 mayv eall them—Mr, Rama Aivangar ealls them nation-building
services—those cuts have not heen replaced. But it has been one of the
dutics and one of the privileges of the Finance Department during the’
last few vears to be restoring those cuts in our expenditure which either
proved hot to have been justified. where the results were so defestive or
there was nctua® loss of revenue, or what was still worse, where the euts
took the form of refusal of beneficial expenditure and have throwna back
that beneficial expenditure for vears, it has been the privilege of the Finance
Depnrtment during the Inst fow vears working with the Standing Finance
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Céommittee gradually to reduce cuts that were made in 1923-24. The sort.
of illustration that I can give of that is the Research Fund. That stood
at § lakhs beforc the Inchcape Committee came into being. It was abolish-
ed altogether for the time being. There has recently been before the
Standing Finance Committee a proposal to restore it in full. Any Finance
Department that is worth its salt is in my opinion not confined in its dutien
to preventing expenditure. A much more important duty is that, within.
such limits as are possible, it should be encouraging wise expenditure. It
is one of the misfortunes of a period when drastic retrenchment is essential.
and unavoidable that the first kind of expenditure that gets cut is the
optional expenditure, and that optional expenditure is nearly all bound to-
be of the kind which Mr. Rama Ajyangar called nation-building. If there
is waste in other directions, that waste can be cut, but it is much more
difficult to reduce that sort of waste thun it is to say with a stroke of the
pen. nothing shall be voted this year for the Medicul Research Fund,
we will cut down the expenditure on education in the North-West Frontier
Province, we will out down the grants to the Universities which are
charged on central funds! T think one of the recommendations of the
Retrenchment Committee which we did not accept—Mr, Ranguchariar was
asking a question of that sort this morning—was n proposal that the
Delbi University should be abolished. That is the direction in which
retrenchinent of the sort that I am speaking of must necessarily take-
its effect, and if it is said that suech retrenchment is now desirable, I say
that, taking u long view it is not in the true interests of India that vou
should go in for retrenchment of that sort. Wise expenditure on sanita-
tion and education, if properly controlled and if really wisely spent, not
only leads the way to improved social and economic and political condi-
tions for the India of the future, and goes to help to train her ecitizens
for the more responsible tasks which we are all looking forward to her
undertaking in the near future. but such expenditure iz actually an invest-
ment for the tax-payer. The tax-payer of n pgeneration hence will get the
advantage when the Government expenditure of a generation hence is
spread over a larger number of people and larger incomes, so that the
net burden on the individual income is less, if we spend our money wisaly
during the present generation. The idea of retrenchment for its own sake
may be & good thing and it is & necessary thing in times when your Budget
cannot be balanced, but the idea that it is 8 good thing in all ecircumstances
for its own sake. is one which T respectfully, in my position as Finance
Member, desire to combat. That is really my general answer to Mr. Rama
Aiyangar. T say that he is incorrect in his premise when he says that
the Retrenchment Committee's proposals were not carried into effect. In
8o far as they have not been continued, they have not been continued for
the reason that T have just been giving, that taking a long view it is in the
truer interests of India to spend money on such things as the Dehra Dum
Forest Research Institute than it is simply to refuse to spend monay . . .

Mr. A. Rangaswami Iyengar: *nd cet rid of the Indians there.
’ .
The HMonourabls Sir Basil Blackett: Mention has been made in the
Resolntion of the possibility of wipina out the provincial ocontributions.
Now, the Government of India have said and they repeat now that their
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policy is to arrive at a complete extinction of those contributions at the
earliest moment that is possible. But it involves very wide considerations.
It does not mean that they are to wipe out the contributions and budget
for o deficit; nor does it mean, I think, that they are to wipe out the con-
tributions and immediately propose central taxation for the purpose of
wiping them out.. But it is the policy of the Government of India still;
their financial policy is to arrive at the moment when these provincial
contributions will be finally extinguished as soon as is practicable. I can.
not at this date anticipate the contents of the next Budget, nor would
it give any very great comfort to this House if I were to do so. It is not &
dilemma that this Government in their wicked way put before this House:
it is aimply an obvious fact that if you spend something approaching two
crores on reducing & particular tax vou have that amount of income less
-with which to deal with the other prcblem of the provineial contributions.

Mr. A. Rangaswami Iyengar: You can do both.

- The Honourable Sir Basil Blackett: You cannot do both with that sum:
that sum has gone in ome direction.

Mr. A. Rangaswami Iyengar: You have more sums in your pocket.

The Honourable Sir Basil Blackett: That sum cannot go in another
direction also. I do not claim more for it than that.

There is one thing 1 should like to say, though, in regard to these provin-
c¢igl contributions; and that is that one of the places in which the Incheape
axc fell with most severity was on the educational expenditure and similar
expenditure of the provinces undpr the direct administration of the Centrai
Giovernment; and it was quite natural that that should be so.. Other
provinces at the same time were having their own Retrenchment Com-
mittees und were retrenching desirable expenditure, and it was quite right
and proper that the Government of India should retrench in thosc diree-
tions ulso. But I do want to put in this word for the tax-payers of the
administrations that I have referred to. It is, I think, gquite right that
they, as our finances bogin to improve, should have some consideration
puid to them, and we are justified, at the same time as we are pursuing
u general policy of arriving at the extinetion of the provincial contributions.
in adding somewhat to the expenditure incurred in those provinces onm, if
I may usc the phrase again, the nation-building services. 'The mepe fact
that you have relieved the Punjab Government of a considerable pro-
vincial contribution and that the result is a very considerable incrense in
expenditure in the Punjab on education makes it very natural that the
Member in the department of the Government of India responsible for
cduecation in the North West Fronticr Provinee and in Ajmer should make
an attack on the Finance Member demanding additional money for expen-
diture on cducation.

Diwan Bahadur T. Rangachariar: Amalgamate them.

The Honourable 8ir Basil Blackett: I do not think that would save
money, except in so far es it would save us the cost of printing answers
to questjons in the debates on the subject of the North West Frontier Pro-
vince. I only put that plea in because I think that we have got to
remnember that the administrations under the central control are in a litile
bit of a special position, and we are not entitled {o ignore their interests
cntirely where we are aiming at reduction of provincial contributions.
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Now, so far, I have spoken :generallv. Let wmie examine in more detail
the position of our expenditure into which Mr. Rama Aiyangar desires to
-inquire. There is, first of all, our military expenditure. I am sorry to say
that it is not the fact that we have vet entirely got rid of the post-war
special charges, as Mr. Rama Aiyangar seems to think. I have already
pointed out that those figures were entirely wrong on the subject of our
militery expenditure. 1 would, however, draw the attention of the House
to the fact that we have made a very remarkable reduction, and a con-
tinuous reduction in our military expenditure since the year 1921:22. The
cstimates for the year which is now closing were just over 56 crores,
Included in those estimates were several charges such as the charges for
customs duty on Government stores which were not included at the time
when the Retrenchment Committee reported. I do not say that that ix
all that we are going to be able to do. 1 should be extruordinarily dis-
appointed if that were the position. I am in full sympathy with the view
that the Government of India should not spend an anna more on military
defence than is sbsolutely essential, and I claim that the Government of
India have a record for which they are justly entitled to claim some credit
h})ﬁ tll;‘)wu_\r that they have reduced military expenditure since the vear
1921-22.

Mr. B. Das (Urissa Division: Non-Muhammadan): 1 hope it will be fifty
erores this vear.

The Honourable Sir Basil Blackett: 1 like secing optimists. 1 wn
myself an optimist, but not to that extent. But broadly speaking, our
‘hopes of reducing military expenditure further must depend first on the
disappesrance of these temporury items, secondly on the general question
of fall in prices to which the Retrcnchment Committee drew uttention,
and bevond that, there are undoubtedly small directions in which one may
hope to effect economies. But the big question is a question of policy,
** What is the size of the army that vou require to secure the defence of
India "', and that is a question which, I submit, cunnot very usefully be
inquired into by a Committee of the sort suggested by Mr. Rama Aiyangar.
He may rest assured that the Finance Department will not lose any oppor-
tunity for securing a reduction in expenditure of this kind both becausi
the Finance Dupartment recognise the urgent demands of the provinces
and of Indin generallv for cxpenditure of an upbuilding character and
hecause expenditure on military services the moment it is beyond what is
absolutely casentinl is uneconomic. Tt is an insurance which you have
got to pay; but there is nothing to be gained by paying more than is neces-
sarv for an insurance policy.

The next question is the cost of collecting our Customs and Income-tax.
1the eost of our Revenue Departments.  Any. reduction in those would, T
am convinced at the preseni moment, simply mean a disproportionately
larger reduction in the vield of our tuxation. I was less able than usual
to follow Mr. Rama Aivangar on that particular subject. T will not
attempt to deal further with that kind of expenditure. T would onlv point
nut that it is not the direotion in which vou can go in for retrenchment.
Undoubtedlv economise: do not spend anyvthing more than vou can help:
but T do not think there in any room there for thisx mixed Committee.
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Then we come to our debt service and the oxpenditure on interest.
Thanks to the policy, which we have been able to pursue, of an cffective
provision for reduction and avoidance of debt and to the improved econditions

_under which we have been able to borrow, largely as the result of our
policy, there is everv hope of a continued reduction in the net charge for
intercst in our Budget. As we effect conversions and as we exchange un-
productive debt for productive, which ix happening vear by year, the
actual charge on the tax-payer, which is already much smaller, T think,
than the Honoursble Member realises, for interest on debt will become
even smaller. That is a question verv largely of vour general fiancial
policy. There is no room for a Retrenchment Committec to inquire there.

~ We then ecome to our civil expenditure which may be divided into threc’
heads. There is the civil expenditure on administration which is regarded
by some economists ns onerous in that it ix not directly reproductive,
the nctual cost of the Home Member's salary, for example. He is doing
very valuable serviee for the country. but it is not direetly reproductive.

Pandit Shamlal Nehru (Mccrut Division: Non-Mubsammadan Rural):
Cunnot the Home Member take a little less?

The Honourable Bir Basil Blackett: I think the Home Member's salary
was fixed at a time when the rupee was 2 sh. and when prices were probably
half of what they are now. Tf that is an argument for reduction 1 will
present it to the Honourable Member, But we are not discussing the parti-
cular salarics of particular individuals, So far as the civil administration
is concerned, I claim that the Government of India have carried into effect
Tfully the rccommendations of the Retrenchment Commitiee, goigg as fur
ap poseible and reducing the charge for central headquarters staff and
administration, and thal s new Committec to do over again what the
Retrenchment Committee did three years ago would be quite usclees,

Another form of our civil expenditure is expenditure on bounties and
things of that sort under the Steel Pmtection Act. Another form is expen-
diture of the kind 1 have been speaking of just now, namely, additional
grants (o hospitals, additional grants for University cducation and educa.
tion in.the centrally ndministered areas, additional grants for the Sugsr
Research Insfitute at Coimbatore and for Agricultural Research at Pusa.
All of these, T claim, have righily been increased in the last few vears,
and as those who are Members of the Standing Finance Committee know,
there will be further increase proposed in various dircections this vear. I
do not think that we need the services of ® mixed committec of officials and
non-officials to advise us to retrench in that direction. 8o that, myv general
conclusion is that there is no need to appoint n Committee of this sort
and that its appointment would not be wvaluable. Tt would merely take
up unnccessary time. T have said nothing about the Railways and the
Post Offico, hecause, {he object of this retrenchment is the reduction of
taxation and the abolition of the provincial contributions. T think it is
common ground hetween all the Members of this House that while every
possible cconomy should be cffected on the Railwave the object of Gov-
ernment is not to make profit out of the Railways for the benefit of the
tax-payer but to run the communicstions of this country at as small a
charge to the consumer as possible, and that essentially any retrenchments
that might he effected, and T am sure are being verv wisely effected
whercver possible by my Honourable friend Sir Charles Tnnes in Railways.
will o not to the reduction of provineial contributions but to the reduetion
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of railway freights and fares as they ought.to go. The same is true of th:
Post Office cxoept that there I am afraid the question is at the moment
rather of finding, so far as it is possible, out of the Post Office revenues
money which some people, at any rate, desire to see given to the staff m
unpmvement of their conditions rather than any question.of reduction o
charges. _

I have, I think, now covered all the ground that is covered by the Reso-
lution and I hope that the House feel that they have, at any rate, had »
useful discussion on the subject. - I have not been able to follow Mr. Rams
Al_)angars figures but 1 have tried myself to cover proadly the whole
question of our expendituré and how far it can or should be ‘reduced apd
I would suggest to the House that there is no purposc in voting in favou-
of this Committee and that the House should content itself with having
had this discussion and should negstive the Resolution.

Mr. O. 8. Ranga Iyer: I move that the question be now put.
Mr. President: The question in that the questicn be mow put.
The Assembly divided : -

AYEB-—-18.

Abul Kuem, Maulvi. i Murtuza Sshib  Bahsdur, Maauly
Chaman Bayad.
Duni Chand, ' Lala, Naidu, Rao Bashadur M. C.
Gidaey, Lieut.-Colonel H. A J. Nehru, Pandit Shamlal,
Gulgh Singh, Bardar Ranga I Mr. C 8.
Hira Singh Brar, Bu'dar Bahadur Rofley, i?;

Capta.n. Sarfaraz Hubaam Kban, Khan
Hyder, Dr. L. K. Bahadur,
Majid Baksh, Syed. ' Sykes, Mr, E, F.
Misra, Pandit karan. Nath, Willson, Mr. W. B, J.
Muhammad Ismail, Khan Bahadur

Baiyid.

NOES—23.

Ahmad Ali Khan, Mr, : Malaviya, Pandit Krishna Kant.
Aiyangar, Mr. K. Rama. Malaviya, Pandit Madan' Mohan.
Bray, Bir Denys. Mutalili, Sardar V. N,
Chanda, Mr. Kamini Kumar. Narain Dass, Mr,
Clow, Mr. A. G. Nehru, Dr. Kishenlal,
Das, Mr. B. Neogy, Mr. K. . C.
Natta, Dr. 8. K. Pal, Mr. Bipin Chandra.
Hussanally, Khan Bghadur W, M. Ramachandra Rao, Diwan Bshadur M.
Joshi, Mr. N. M. Rangachariar, Diwan Bahadur T.
Kasturbhai Lalbhai, Mr, Reddi. Mr. K. Venkataramana.
Lajpat Rai. Lala. Roy, Mr. G. P

Lohokare. Dr. K. G.
The motion was negatived.

Mr. B, Das: T nm glad the voting has come out right and that the
subject is going to be discussed in its proper aspoct. The Honourable
the Finance Momber asked this House so very eloquently to negative my
friend Mr. Rama Aiyangar's Resolution. T will just reply to him in
three words, ‘“Wait and see’’. I was very pleased to listen to the Honour-
.able the Finance Member explaining the amount of money spent on the
nation-building departments directlv and indircetly by the Government
of Tndia and indirectly by the Provineial Governments. I was very glad
to learn that the Gavernment of Indin do desire the development of the
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nation-building departments and that money has been spemt on:aducation.
1 wish the Finance Member had given us the amount of percentage increase-
in money spent on education and under other heads of the ngtion-building
departments. It may be that the Punjab Government has got a certain
amount of relicf by getting a paltry Rs. 70,000 for provincial education in
the North-West Frontier Province and a certain sum of money in Ajmere-.
Merwara. But I say and this is my conviction, that the amount of
incrcase in education has always been little and very little.

The Finance Member went on to say how various little savings have.
been carried out in various Departments. He did not mention the Meteoro-
logical Department. I thought he might have mentioned how a saving has
been effected in that Department, how we will probably be asked to sanc-
tion large sums in the next Budget for new buildings for its headquarters,
and how its headquarters are to be translated from Agra and Simla to some
other place; how lakhs and lakhs are to be spent again on buildings and
how large observation towers are to be built all over India to study erial
navigation. I do not know whether the Meteorological Departitent is a-
nation-building department and whether there is any necessity for the-
existence of that Department. The Retrenchment Committee was very
exact in their recommendation and my honourable friend Sir Purshotamdas
Thakurdas’s note on the abolition of certain branches of the Meteorological
Department was ncver given effect to.

The point is that during the War nearly 40 crores of rupees of taxation
were levied per annum on the tax-payers. The Finance Member never-
said one word that the Government of India were going to take steps to
reduce this taxation, to reduce the customs duties that were levied for war
time exigencies. I think the European countries and even England have
reduced taxation. We have not heard one word from the Finance Mem-.
ber to-day or previously that taxation in any shape is going to be reduced.
Of course o great deal has been -said about provincial contributions and the-
name of the North-West Frontier Province was brought in several times
as if to show that this Assembly was against edueation in that province.
We want the Finance Member to build up the nation-building departments ;
at the same time we want him to reduce taxation so that the people of"
India should not groan under the load of taxation as they are doing now.

I also wish that Railways should reduce a certain amount of theii
expenditure by abolishing extra heavy departments such as the Stores
Departments which they have not yet taken any steps to abolish although
the step has been recommended very often in this House and by certain
Committess. There is' now the Indian Stores Department and there is
no necessity for the Railways to maintain the Railway Stores Departments
and so add to the expenditure. These are all burdens on the tax-payer and
the Railway Department could retrench .in that way if in no other direction.
Incidentally, “although the Railways do well now, they put heavy rates
on passengers and {reizht during the War time and théy have taken no-
steps to reduce these rates. They have not seen their way to reduce the
coal freight ar vet. To-day you cannot take coal from Calcutia to Bombav
while South African coal is being sold at a very cheap price there although
Indian sentiment is such that nobody wants to use anvthing that is pro-
duced in Bouth Afriea, and South African coal ought to be shut out from
India, but owing to the shilly-shallving poliev of the Honourable Member
for Commerce .
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The Honourable Bir Basil Blackett: On u point of order, Bir, is this
question of coal rates in order on this debate?

Mr. B. Das: 1 was just talking of the reduction of taxation, and the
reduction of freight, and unless the coal freight is reduced, the burden
would continue ‘to lie heuavily on -the tax-payer. Well, Sir, I ask the
Honourable Finance Member and the Government to act not as the repre-
sentatives of an alien Government but as the representatives
of the Government of India and the people of Indin. Let them think
how this burdén of taxation is lying heavily on the people of India,
and it is their primary and principal duty to reduce taxation on the tax-
paver, and retrenchment there must be. An alien Government is spending
«crores and crores of rupees simply on the maintenance of law and order,
and they, Sir, talk of nation-building! Well, this much I can say, Sir.
that the Govetnment of India’s talk of nation-building Departments is all
‘bosh; they do very little. That is all T have to say, and T support the
Resolution of my Honourable friend, Mr. Rama Aiyangar.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): Sir, 1 am sure we all appreciate the industry of my Honourable
friend and non-official financial expert, Mr. Rama Aiyangar, us also the
Authoritative pronouncements of the official head of the Finance Depart-
ment. I am sore that we shall be failing in our duty if we do not say
that we are verv thankful to both for having raised this. debate and for

having given to the House the benefit of the very meaay tive ideas
-which both of thc Honourable Members have done. 'I:wis very glad to
hear from the Honourable Finunce Member that » gré# al has already

been done in the matter of retrenchment; he thinks #hi¢ therefore therc
is no need for a Committee. Well, T would just urge“this as a general
consideration. (iranting indeed, ns the Honourable Finance Member says,
that u very grest deakhas alrendy been done, the endorsement of what has
been done by a Committec appointed by this House will in no way detract
from the work that has been done; on the other hand, it will only go to
convince us that if anv further improvement requires to be made, that
improvement will have to be in other directions than in the direction of
retrenchment. It will be a matter of gain, in other words, to have the
official view endorsed by a non-official Committec, that all possible retrench-
ment has been made and that there is no room for making any further
retrenchment. In other words, it is perhaps an open question, though
much may have been done or a good deal may have been done, whether
it is not atill possible to effect more retrenchments. 'Of course to a general
proposition such as thdt retrenchment for its. owm sake is not always
desirable, or that retrenchment should nlwavs go hand in hand with ques-
tions of general efficiency and so on. mobedy can take serious objection:
but in these matters, one has to go into the details verv very carefullv, and
find out whether after all expenditure is rightlv and wiselv incurred; and
to such a nroposition I dare say the Honourable Finance Member will he
the first to agree: and therefore the appointment of n Committee to make
sure once for all with regard to further retrenchment, whether it is possible
‘to suggest wave and means for, say, cutting down certain items which
may not have been suggested bv the old Retrenchment Committee—n new
Committee to examine the whole question in the light of the newert
figures, to suggest right wavs and means in the matter of national expendi-
ture. and what items more and what items less mav rightlv be spent,
may not be altogether out of place. T go further and claim that from time
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to time—I do not suy whether it should be two years or three years—but
from time to timne it is very necessary that we should have such Committees
to inquire very carefully into the various heads of expenditure, and to
ascertain from time to time whether on any heads more is spent than is
nbsolutely necessary in the best interests of the country.

The Honourable the Finance Member has said that a great deal has
already  been  done and  possibly in no  Department  more than
in  the  Military  Department. He has been  giving  us  some
genernl  figures to  show that moch has been done. I am not
for & moment disposed to  dispute the veracity of the statement
of the Honourable the Finance Member. 1 take it that it is
perfectly correet; but, as 1 said, the matter is still open. 1 am also thank-
ful for the assurance that the Finance Departinent is very carefully inquiring
and almost every day seeing to it that as mueh more retrenchment is
effected us they can see their way to. 8o that with respect {o the first
two items for which Mr. Rama Aivangar wants this Committee, namely,
to ascertuin the reirenchments in expenditure so far earried out and the
possibility or otherwise of further carrying out such reconumendations, I
will content myself with saying that though it may have been done nlready,
or though much has been done already, there is nothing wrong, and
certainly it is not undesirable, that a fresh Committee should again examine
the whole matter and see if any further cuts ean be made and if any further
xuvings can be effected. |

With respeet to the other items, with respect to what appenrs as No, 3,—
wiping out provinecial contributions—there again I awm thankful to the
Honourable the Finavce Mcember for repeating the assurance that it is the
settled poliey of Government to wipe out provincial contributions at ns
early a date as possible und to do evorything in their power to carry out
thix poliey of reducing provincinl contributions from venr to vear until at
novery early date they are wiped out altogether. 1 am thankful to him
for repenting this assurance. At the same time, [ am afraid that the value
of that ussurnncee was rather minimised by the threat he held out to us,
and the dilemmy into which he said we had drawn ourselves by what he
called our decision to spend a lnrge nmount on some other item. He said
that having already remitted <o much on some other item, it is quite
reasonable to say that the question of further reductions in the ntter of
provincial contributions bas been jeopardised.  Now, with respect to that
1 would like to rise this point whether it is not possible to meet both
the items; if the Finanee Member could not do it himself, whethor a
Conumittee might not well be appointed to inquire if it ix not possible {o
make the remissions in the matter of the cotton exeise dutv, which I dare
say was the item the Honourable the Finanee Member referred to, and
whether it is not also possible to carry on the secheme of reducing provineinl
contributions, in which ;i beginning wag made Inst vear. 1 should have
been very wuch gladder if T had heard that it isx not the intention of the
Government of Indin to give up this proposal this vear; but that was not
the way in which the Finance Member put it. T have no right to anticipate
what ix vet to come up, what pleasant surprises the Finnnee Member
may_hove for us. I hope when at the end of this month or the beginning
of the next month the Finance Member brings out his Budget for the
next vear and gives us exact figures. it will be possible for him {o announce
further. reductions in provineial gontributions. T quite. grant that it is ot
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fair for us to ask him in advance to tell us what he has in store for us.
However, I do believe that if the question of reductions in provincial
-contributions steadily should be faced by us iminediately, and if necessary
this matter should be inquired into by a representative Committee, namely,
whether in spite of the remission of the cotton excise, in spite of it, we
.cannot carry out a substantial measure of reduction in provincial contribu-
‘tions also. I need hardly say that the province from which I come is very
keen about it and for obvious reasons. It is too late in the day for me to
go into the whole question, for it has been admitted that an injustice has
been done to Madras by layirg upon her & very heavy burden, Therefore,
I shall not waste the time of the House in repeating things which practically
-everybody has admitted; but I have to draw the attention of the Honour-
-able the Finance Member to what is happening in Madras. There is a very
strong feeling on this subject. In fact, instructions if not mandates are
being issued to us here who represent that province that we must do
-everything in our power to sec that this matter is tackled very sympatheti-
«cally and very successfully. I hope, therefore, the Financg Member would
seriously give his very best consideration to, the subject whother in the
coming yve.r further reductions in provineial contributions will not be
possible. .

Lustly, Sir, I hope the time will come when it will be possible to dis-
<uss the way in which the balarces in the Railway Budget are being ap-
plicd, such as in reducing the th.:d class fares. I hope we shall have an
wopportunity when the Railway B.dget is before us to express our opinion
as to what has been done in the matter. T hope we shall have ample
wpportunity to o into this question. Just now I think I rust cndorse
what my Honourable friend Mr. Rama Aivangar hus said at least with
regard to some of the railways which are run in our province that T do pot
believe that the reduction in third class fares which has been effected is
at all sufficient or at all adequate, and that a further reduction in third
«lags fares ought to be insisted upon in the best interests of those for
whom we have to sit in this House, namely, the poor third class passen-
gers. But, as T said, I hope it is a matter for which we shall have plenty
of time to discuss when the Railway Budget comes up. Similarly, with
‘respect to Posts and Telegraphs, T hope 1 am not giving out any secrets
when T say, a8 a member of the Standing Finance Committee, that pro-
bably the expenditure under this head in the coming year may be even
more than what it has been in the last vear. Therefore the chances of
any reductions in the postal rates may be far less. Btill, it is a perfectly
Jegitimate question to discuss whether we shall not be justified in bring-
ing down the postal rates if we can do so. These are, therefore, questions
which rightly and legitimately have to be inquired into and I for one
certainly think it very right that a Committee should be appointed to in-
yuire into these matters. What the final opinion of that Committee will
be, what their recommendations will be and how far this House or the
Government will be able to carry them out, will of course depend upon points
‘that cannot now be settled. Therefore, I would urge that in spite of the
fact that the Government have made large reductions in the past, in spite
of the fact that we are committed to & policy of retrenchment and in
spite of the assurances that Government are doing their very best, it is still
open to us to say that the matter should be inquired into by a Committee.
That dogs not mean that we disbelieve the Government. But, taking the
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‘Government ag it is constituted, it is quite possible—I hope I am
casting no aspersions on anybody—so far as the Government is not res-
ponsible to us—it is possible that the Government think many questioa-
able items of expenditure to be very rightly incurred. From their stand-
point they may consider it to be exceedingly beneficial to the country 1o
incur some expenditure which from our standpoint we may not deem so.
beneficial. Constantly such items come up and the policy of Government
is intermingled with them. All Governments think that they are infall-
.ible. They think they are infallible, absolutely right, always
doing the very best and humanest thing, but the question ia
whether that would be endorsed by a nom-official Committee. I say if
this Government were responsible to the people, then probably there would
be less need for a non-official Committee to go seriously into this question
of expenditure, and so on. But because this Government is constituted
as it is, because it thinks it is infallible and is doing the very best thing,
it is desirable there should be a Committee to inquire into the ways .and
means of Government expenditure and to see that as far as possible the
best interests of the general tax-payer are adequately safeguarded. There-
fore while I do not for a moment doubt the assurance given by the Honour-
able the Finance Member I yet feel that there are very good reasons why
there should be o Committee to re-examine there two questions—whether
tuking the financial position of Government as it is to-day, it is not possible
to wipe out provincial contributions, and secondly whether it is not pos-
sible either to reduce taxution or to sce that the taxes are spent on better
and more useful purposes. For such objects as these a Committee may
be well appointed. Therefore I ask the Honourable Finance Member to
see if such a Committee mayv not be put to some good use, and that he will
not treat the suggestion with—I shall not say contempt—but with the
indifference with which he wants the House to treat it. Fverybody will
agree with me that we are very greatly indebted to Mr. Rama Aiyangar
for bringing the matter before us. I am very sorry that there is not n
larger attendance in this House at the present moment, and that more .f
my friends do not take a greater interest in this matter. No doubt it is
“a little troublesomo, but it is a duty we owe to ourselves that in these im-
portant questions of finance we ought to take a greater interest and al-
though T am not as well informed as my friend Mr. Rama Aiyangar I
atill have tried to follow what he has been saving, also what the Hont_mrl-
able Sir Basil Blackett has been saying. I think there are others hetter
than myself who would give their very best attention to this subject.
(Diwan Bahadur T. Rangachariar: ' What about the Swaraj Party?"’) Our
Tartv, Sir, stands in no way inferior in this matter. T think when the
proper time comes we shall probably solve these questions as well as the
Honourable Tinance Member. If we choose we can cven T might
perhaps study these figures to better purpose. We are just now fighting
for more serious. more vital things, things that. tomch the very. heart of
the nation. By that T do not mean to say that this is not iraportant but
g it is, there are other things more important still. Wa want to live up
as freemen before we look to comforts. But let it not he understood that
the Partv to which T have the honour to belong is less _mtarested in ques-
tions of finance than the party to which Mr. Banqaq_harmr belongs. How-
‘ever this is by the way. I wish the gentlemen of his own party had been
nresent in this House in larger numbers to listen to my friend, Mr. Rama

Aivangar.

4 P.M.
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Mr. H. @, Cocke (Bowbayv: European): Sir, whatever lack of en-
thusiusm there may have been earlier in the afternoon, I think we must
agree that it is increasing ns the debate develops and we can compliment "
the Honourable the Finance Member that the division decided that we should”
continue to consider the question of retrenchment rather than go on io
the conditions of industrial workers. I had no intention of =peaking in
this debate beeavse 1 was sorry for Mr. Rama Aivangar. T did not feel
like wupporting him and 1 had not the heart to oppose him. However, as
the discussion is developing, 1 am very anxious to say one or two words.
I'canmrot support his Resolution beeauvse T do not like his proposal for «
mixed committee of officials and non-officinls.  Neither do T like the terms’
of reference which he has put in his Resolution

Khan Bahadur W. M. Hussanally (Sind: Mubhunmedan lRural): You.

wauld like n non-ofticial ¢committee altogether,

Mr. H. @G. Oocke: Sir, if there is any committee suitable for this tusk.
it is a sinall expert Committee on the lines of the Tariff Board. 1 have often
thought that the Incheape Committee, which came out to this country w few
vears ago, though it did very good work in a sense, did only half the work.
because it .was very rushed and because it could not go into all the dotails
of our expenditure. If we look at Fngland we see they-have had there
practically continuous committees on retrenchment, and although, as 1
xuy, | am not prepared to support this Resolution, [ do believe that there
it something to be said for u committec.—an Eoconomy Board—on the
sume lines ag the Tariff Bourd, which would go round to Customz Houses
und Post Offices and Government offices and really overhaul the whole
expenditure from top to hottom and sec the working of each coneern if
possible for two or three weeks,  If that were done 1 think it would be ex-
geedingly usceful. I do mot say it would be possible for that Committee
o include Railwuys, possibly not Post Offices, but it would be possible to
have more than one committee. T am quite sure, knowing what can be
cffected in retrenchment in business, not by n committee sitting for a shor
time, but continuously by the heads of businesses, sommething in the shape
of w continuous committee, a committee in constant session, would be
extraordinarily valuable not only to the tax-payer but to the Finunce Member.
The ehief benefit of that commniittee, ax compared with the Finanee Depart-
ment, would bhe that it would be s commitice consisting of an officiul
chiairman and two expert business men. quite unconnected with the Cov-
ernment of India, and also not necessarilv connected with this House.
The Honourable Finunce Member suggested that it was very useful to have
a retrenchment cofamittee perhaps once in 20 vears. T am afraid T must
join iskue with him there for T think something more continuous is certainly
NECESFATY.

The Honourable 8ir Basil Blackett: The Fianunce Department is con-

tinuons,

Mr. H. G. Oocke: The TFinance Department ig certainly continuous,
but to my mind it is not the same thing as a retrenchment committee in
that it cannot go round the country and look into expenditure. Take an
ordinary husiness, take the salary bill of an ordinary husiness, the business
man, after throe months of the current vear has run, compares his salarics
with the three months of the previous vear

The Honourable Sir Basil Blacket: Sn docs the Finunce Department,
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Mr. H. G. Oocke: The Finance Department does "that partially,” but
the Honourable the Finance Member will remember that in the Public
Accounts Committee it was stated that many Departments did not compare
their expenditure and it was only recently that orders were issued for that
to be done. I hope great improvement has taken place in that respect.
But it would be a very great help to the Finance Department if a small
expert committee could be appointed and could sit in constant session. I do
not say that if I were in the Government of India I should like it; I am
quite sure I should not. It is annoying to have a committee going into one’s
business, but as the Home experience shows, continuous committees are

necessary . . . .

The Honourable Sir Baail Blackett: That is because they did not put
the Geddes' Committee’s recommendations fully into force.

Mr. H. @. Oocke: They were not all put into force, but many of them
were. Perhaps they were not so thorough as the Government of India have
been in dealing with the Inchcape Committee, but a continuous expert
committee would nevertheless be very valuable to the country.

Sardar V. N, Mutalik (Gujarat and Decean Sardars and Inamders: Land-
holders) : Sir, although I have got a good deal of sympathy with the Resolu-
tion moved by my Honourable friend Mr. Rama Aiyangar, I am inclined
to support the view expressed by Mr. Cocke. My own view, 8ir, is that a
committee of non-officials and officials would not be able to serve the pur-
pose in view at this stage. We have already the issues framed and the
findings of the Retrenchment Committee before us.  According to the
Honourable Mover, the question is that full effect has not beerr given to
all the recommendations. I think, especially when & question of this sort
has to be examined, it could be better examined by the experts of the
Finance Department; and if, in spite of what the Honourable Finance
Member himself feels, he puts one or two officers on this special duty, not
necessarily permanently, but for a period of two or three years, and if they
can find out what exactly can be done and what field there is for retrench-
meunt, it will serve a very useful purpose. This House also will get the
benefit of the recommendations of those special experts, and if that recom-
mendation comes before the House it will help the budget debate as well
as the Finance Committee of this House. I fully accept the view of Mr.
Cocke that there should be some experienced non-official associnted with the
official experts, so that we would have in effect a very small committee;
and the whole question can be gone into and we shall be able to have, 1
suppose, a good deal of retrenchment and we can ascertain exactly bow
much retrenchment is possible. All that Mr. Rama Aiyangar wants is
retrenchment and as a consequence relaxation of the taxation which we have
been laying on since 1920-21. Tt must be painfully admitted that in spite
of the fall in prices we are maintaining the taxation at the same high level
al which we had it in 1921, and it is only recently that we got a relief
by the abolition of the cotton excise duty. T also admit there has been a
rise in prices and the whole possibility will have to be gone into carefully.
The rise in salaries will have to be taken into consideration, but all these
questions certainly must be gone into carcfully by experts. I am afraid
non-officials do not have real experience like experts and they will not be
able to find either the time or the exact knowledge of departmenta]l working

r
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needed for the purpose. I endorse the view of my Honourable friend, Mr.
{Cocke; and 1 think, if the Honourable Finance Member consents to this
proposal, it will be desirable that my Honourable friend should withdraw
his Resolution. ,

Khan Bahadur W. M. Hussanally: Sir, 1 was rather surprised a little
while ago when 1 found my friends on the Government Benches nob voting
in the division one way or the other, when a closure was proposed. 1
‘thought then that they wanted to snatch a vote and I believe that is the
cuse. It is impossible for any one not to have any sympathy for the pro-
position of my friend, Mr. Ruma Aiyangar, in a matter like this. Unfor-
tunatoly, the Honourable the Finance Member gave us no figures whatever
to give us any idea as to how far the retrenchments proposed by the Re-
trenchment Committee had been carried out und whether there has been
any intention to carry out the recommendations of that Committee in full.
On the contrary, I think it is his opinion that no further retrenchments are
possible. If that be the position that the Government are going to take,
I think it is high time that a Committce as proposed should be appointed.
(The Honourable Sir Busil Blackett: ** It is not."’) (An Honourable Mem-
"ber said something which was insudible at the reporters’ table.) I do not
know what my friend behind says, but he ought to speak out.go that we can
understand what he means. I wish Mr. Cocke had proposed the permanent
committee that he was talking sbout in his speech; but since he has not
proposed any amendment to that effeet, I think that Mr, Rama Aiyanger's
proposition ought to be carried. One more reason why I am supporting
‘that proposition ‘is it is high time for the Government now to think of
taking off the fifty crores of cxtra taxation -that we sanctioned in the very
first vear of the existence of this Assembly, if not all at once, at least gradu-
ully. But the Honourable the Finance Member gave us no indication what-
cver in his speech whether that is the Government policy or not. "The whole
country is crying on account of that extra taxation, and in my humble
opinion that extra taxation must go even before provincial contributions.
However important it is that Provincial contributions should be abolished,
T think that the fifty crores taxation that has been imposed on the country
during the last five years must go, and if for no other reason, it iz for that
purpose that T will support this proposition so as to find ways and means
to get rid of that extra taxation.

Mr. @. @. 8im (Financial Commissioner, Railwaye): Sir, T do not rise
in order to controvert Mr. Rama Aiyangar’s figures, because, like the Hon-
ourable the Finance Member, T am unable to understand them. I have
controverted figures previously put forward by him in this House and I
have recently under instructions given by the House itself had to do so
in very considerable detail. _

As regards the figures he has now put in his list, T should like to ask
him how, if his figures are correct, as they appear to show, that while
receipts in Railways have gone up by 2 crores, the expenditure has risep
by 83 crores nnd net receipts have consequently been reduced by a crore and
s half,—how it is that those enormous roserves of the Railways have
heen sccumulated to which he referred. Incidentally T was horrified to
find, ns Chairman of the Standing Railway Finance Committee, the Hon-
ourahle Member suggesting that those reserves shonld be diverted to other
dei_mnments or utilised for reducing the provincial balances. Nor do I,
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8ir, propose to enter into any discussion regarding the proposal put for-
ward by two recent speakers that instead of having & non-official committee,
there should be an expert committee by which they presumably mean an
addition to the official staff of the Finunce Department. The reason why
1 have risen is to enter a mild protest on behalf of the Standing Railway
Finance Committee, of which 1 have the honour to be the Chairmsan, for
the manner in which it is proposed in this Resolution to supersede them,
wnd also for the manner in which the Honourable Mover of this Resolution
and other Honourable Members have entirely ignored the very 'solid work
done by this Committee during the last year on this very matter. It will
be within the recollection of the House that during the lugt Railway Budget
debate, Mr. Rama Aiyangar was induced to withdraw a motion which he
put forward for o reduction of some crores of rupees in railway expendi-
ture on an undortaking being given by the Honourable the Commerce
Member and the Honourable the Finance Member that all his articles in
connection with the Incheape Committee's Report, in so far as they re-
lated to Railways, would be c¢xamined by myself and by my unfortunate
office and would be discussed in the Standing Railway Finance Committee.
In wccordance with that undertaking the matter was gone into at very great
length in the Standing Railway Finance Committee. If Honourable Mem-
bers will refer to the proceedings of the Standing Railway Finance Com-
mittee, they will find that Mr. Rama Aiyangar’'s articles and our comments
on every individual figure in thosc articles occupy nearly the whole of this
volume which I hold in my hand. They run from page 14 to page 69 of
the first volume of the proceedings of the Committee for the year. Now,
Sir, there was no attempt made in these papers to treat the Honour-
able Member's arguments in any other way than seriously. The first four
or five pages give claborate reasons showing how the Honourable Member
has dealt with the subject in 8 way that would not commend itself to per-
gons conversant with the working of Railways. In addition to that, Sir,
overy paragraph of his articles las been carefully unalysed. I presume
all Honourable Members have read these books. The comment ou the
first paragruph begins ‘‘ Every stutement in this passage is incorrect ™.
That is n eomment made by the Railway Board, and complete details are
then given showing exactly how the Honourable Member has gene wrong
in his figures and caleulations. All his articles are exumined at length and
the Standing Railway Finance Committee discussed the matter at & com-
mittee meeting held in Bombay. Ofter the discussion had proceeded for
gome time an Honoursble Member moved the adjournment, and T would
like to read from the proceedings of the Committee, n enke Honomirable
Membera have not read it, as I wish to draw the attention ¢f Honourable
Members to the nature of this motion which was carried at the instance ot a
non-official member of the Committes. The Committce, as the House is
aware, consists entirely of non-officials with the exception of my unfortu-
pate self,—and this Resolution shows clearly that in the opinion of that
Yommittee at any rate—a Committee elected by this House—full consi-
deration has been given and very full replies have been given by the res-
ponsible authorities in the Railway Board to the elaborate articles by the
Honourable Member. This is the extract:

o ed that Mr. Rama Aiyangar should be given an o ity,
it haM:;'inl?el:ib,altg r:upg:nit a rejoinder to the yrerrfarks of the I_!.Eilws Bom?dm :;nt;:ze
for the matter to be taken up for discussion ut the July meeting of the Committee;
that no further reply should be written h:g:t the Railway Board to such rejoinder

3 and that an ints on which Mr. Rama Aiyangar took jssue with the con-
qt:;fmi.or:l? of the -Rsilvgiypoﬂoard be settled by oral discussion in the Committee.”

F2
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Bir, so satisfied was the Committee with the manner in which I had dealt
with Mr. Rama Aiyanger’s previous articles that they forbade me to writo
any more on any subsequent article of the Honourable Member. I regret,
Bir, that the Honourable Member who moved that Resolution on the Com-
mittee is no longer on the floor of this House in order to explain clearly
to the House the reasons why he brought forward that particular motion
and to explain what he thinks of Mr. Rama Aiyangar for bringing this matter
forward in this House after the thorough manner in which it was discussed
m't?: Committee and without any reference to the labours of the Com-
mjttee.

In accordance with the decision of the Committee, at the next meeting,
the Honourable Member again brought forward a supplementary memoran-
dum.. It occupies 10 pages of the proceedings of the Committee held on
the 20th July at Calcutta. This matter was again discussed at consider-
able length with the Honourable Member by the members of the Com-
mittee. Finally, Sir, as Honourable Members will see from the proceed-
ings, Mr. Jamnadas Mehta moved that certain figures of comparative
receipts and expenditure should be collected by the Financial Commissioner
and that in the light of information brought out from these figures the
Committee should consider whether Mr. Rama Aiyangar's suggestions
could be usefully further pursued. These further figures were collected
and were discussed at length by the Committee at a meeting on the 20th
January last. We considered it necessary to go fully into the matter
before the Committee was asked to make up its mind regarding the budget
provisions which ‘will be put forward before this House towards the end
of this month. After full discussion the Committee decided that ‘‘ no
useful purpose would be served in discussing any further Mr. Rama
Aiyangar's articles on railway expenditure.’

Mr. K. Rama Alyangar: Read the next line in fairness to the Asgembly.

Mr. G. G. Bim: The Committee have recorded the reasons for coming
to this conclusion:

* The Committee considered that it was no longer necessary to pursue aﬁy further
the recommendations of the Retrenchment Committee as suggested by Mr. Rama
Adyangar, as the recommendations of the Retrenchment Committee had been given
effect to in full and the Railway Board were taking steps to secure ecomomies In
many other directions than those suggested by that Committee.”

They then go into detail showing clearly that the economies effected by the-
Railwavs are far in excess of anything that the Inchcape Committee con-
templated.

Now, 8ir, T do not think it would be right on the part of this House
to ignore entirely the views recorded by a Committee elected by this
House, which was asked by this House to take up this identical question
and which has given very full reasons for the conclusion that has been
arrived at. So far as railway expenditure is concerned, the Honourable
Metnber's proposal merely comes to this that the House should ignore the
findings of the members of that Committee. For what reason? T know
of none. The Honourable Member did not even allude to the discussion:
bhefore the Standing Finance Committee. Going through every figure pro-
duced bv the Honourable Member and tracing it to its source occupied my
office, Sir, for more than a month, and I am sure that the mem.hers of
that Committee will bear me out when I say that every consideration was
given to the Honourable Member and that the amount of trouble taken by
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individual members of the Committee in dealing with the proposals of the
Honourable Member was all that the Honourable Member could possibly
desire. I hope, Sir, that the House will not, by passing this Resolution,
cas} any ceflection upon the members appointed to that Committee, for
I can assure the House that the members of that Committee have had far
more heavy work to do than any other Committee appointed by this House
and that they have done it more thoroughly than any Committee I have
-ever had the honour to serve upon. (Applause.)

Lala Duni Ohand (Ambala Division: Non-Muhammadan): Sir, I had
no mind 1o speak on this subject nor do I consider myself competent to
speak on this subject. It is the apologetic nature of some of the speeches
and the apologetic attitude of some of the Members of this House towards
the subject that has induced me to say a few words. Here is a proposal
that is intended to effect further retrenchment. Here is a proposal made
in order to reduce heavy taxation and heavy expenditure. What should be
the attitude of an average Member of this House towards a question like
this? Tt is a proposal that is intended to benefit my country and I there-
fore welcome it. T refuse to believe that further retrenchment is not possi-
ble. I believe that there is room for even ten Inchcape Committees to
git for further retrenchments. There is room for an all-round retrench-
ment. Nobody can deny that the administration of this country is top-

heavy and most costly.
The Honourable Sir Basil Blackett: I deny it, Sir.

Lala Duni Chand: Nobody can deny that the taxation is killing.
The Honourable 8ir Basgil Blackett: I deny it.

Lala Duni Ohand: You being the Finance Member, it is your business
to deny it. These being the facts, we should see, when a demand like
that is made and when there is an opportunity to put Government in an
awkward position, whether we should not teke the utmost advantage of
the occasion in order to put the Government in an awkward position.
‘Whether any good will come out of it or not T cannot say, tut here is a
propossl, a concrete proposal, the object of which is to do good to the
country and we should weleome that proposal. It is in this spirit that
this Besolution should be considered. There is no necessity for us to be
very grateful to the Honourable the Finance Member. The Honourable
the Financo Member does not require our gratefulness. Of course, he is
sll powerful, but what is really nceded is that all possible retrenchments
gshould be tried in all directions. I therefore think that it is from this
point of view that the House should vote upon this Resolution and pess it.

Pandit Madan Mohan Malaviya (Allababad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, the Resolution before the House is of greater
importance than seems to be realised by some of us, and T wish to say
a few words nbout it. I fully acknowledge the good work done by the
Finance Department and by the Honourable the Finance Member in pro-
moting retrenchment of expenditure. I fully acknowledge the good work
that Mr. Sim has done as Chairman of the Railway Standing Finance
Committee, and I acknowledge it with sincerity. I am grateful to the
Government for having given effect to the resommendations of the Inchcape
Committee to the extent to which the Honourable the Finance Member
has told us they have given. Without going into the figures I think that
ihere is room still for considering the ides put forward in the Resolution of
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Mr. Rama Aiyangar. I just want to invite attention to the real situation.
There is no doubt that about Rs. 40 crores have been added as taxation
since the War. There .is no doutt that taxation stands very high. The
reduction, the abolition of the cotton excise duty, when it comes about,
will not affect that situation. The cotton excise duty should never have
been levied and therefore its abandonment will only be the right course for
the Government to adopt. The reduction of the salt duty from Rs. 2-8-0
to Rs. 1-4-0 does not enter into the caleulation. The salt duty was raisad
to Re. 2-8 per maund not during the War but after it and it was right that
it was brought down to Rs. 1-4. I acknowledge the reductions proposed
in the railway fares. In short I acknowledge all the good that has been
done.  But I would still invite the attention of the Honouratle the Financo
Member and of the other members of Governinent to the desirability of
exuinining this question by the appointment of a retrenchment board or
a retrenchment committee consisting of some officials of course and somne
non-ofticial Members also of this Assembly, to examine what further
reductions are possible. As the Resolution says: to inquire and report upon
the retrenchment of expenditure so far. carried out in pursuance of the
recommendations of the Retrenchment Committee and the reasons for not
carrying out, if any, the rest of the recommendations. The Honourable
the Finance Member has told us that military expenditure stands now at
56.24. So far so good. But in the paragraph which has keen referred to
before the Retrenchment Committee said : '

““We do not however consider that the Government of India should be satisfied
with s military budget of Rs, 57 crores, and we recommend that a close watch be
kept on the details of military expenditure with the object of bringing about a
progressive reduction in the future. Should & further fall in prices take place, we
consider that it may be ible, after a few years, to rednce the military budget
to a sum not exceeding Rs, 50 crores, although the Commander-in-Chief does not
subscribe to this opinion. Even this is more, in our opinion, than the tax-payer
in India should be called upon to pay, and, though revenue may increase through
a.revival of trade, there would, we think, atill be no justification for not keeping
a strict eye on military expenditure with a view to its further reduction.”

We are far away from 50 crores net yet.. But that is the goal which the
Finance Department ought to reach. We have also heard’ that in this.
very vear the English Government have reduced their military budget by
20 millions. I hope that is correct.

The Honourable Sir Basil Blackett: Not yet.

Pandit Madan Mohan Malaviya: My friend must have better information
on that point thaun 1 have. 8o I shall not base any argument on that.
But what I submit is this. Here is n definite recommoendation of the
Commiftee which was presided over by a very capable business man. The
Government of Tndin have done him and his Committee the honour of carry-
ing oyt the recommendations of the Commitiee. That very Committee 1e-
commended that the Government should try in a few years to bring down
army exponditure to 50 crorcs. A few years have elapsed.  Conditions
have changed. Prices have gone down, but the condition of the people
has not improved. One very sad evidence of the fact is to be found in
the large reduction in the ineome-tax revenue. There is a fall of 4.77 crores
in the income-tax revenuc. That is a very sad indication that the people
arc not prosperous. In view.of these facts, is it mot desirable that there-
should be n further.examination by some very capsble men, not a large:



RETRENCHMENT. 687

committee, but a few very capable men, one or two experts and some Mem-
bers of this House who should be asfociated with them, tu see where military
expenditure can te further reduced. I am sure it is not a reflection againat
the Finance Department of the Government of India, I am sure it is not want
of approciation of what has been done that prompts the proposal contained
in the Resolution but. the sheer necessity of bringing down expenditure
further. The Honourable the Finance' Member agrees that it is certainly not
economic to spend more on the Army than is necessary. There has been
a complaint for years, for decades, that the military expenditure is ex-
cessive. Here is a recommendation by Lord Inchcape’s Committee standing
out ugainst it. Mr. Rama Aiyangar’s figures may be wrong, Mr. Runn
Aiyangar’'s arguments may be inconclusive or unsatisfactory, but ynu have
got the standing recommendation of the Inchcape Committee that you must
work down to the figure of 50 crores. Many of us think that the figure
should ke lower than that, that it should go down to 40 crores. But leave
that apart; we have the recommendation of Lord Incheape’s Committee that
the expenditure should go down to 50 ‘crores. Is it mot n question worth
exumining? Thut is the first part of the Resolution. Assuming that theee
is no recommendation possible for further reduction at the moment, if
there was an examination by such u vomnmittee, showing exactly what has
been done, showing why more has not been done and also suggesting wh:n
it might be possible to do more, that certainly would be a help t» Govern-
ment and to the public. That much with regard to the first item in the

Resolution.

The sccond clause of the Resolution deals with the possibility or other-
wise of carrying out retrenchment beyond those recommended by the Re-
trenchment Committee. That is 1 take it because of the last sentence in
the quotation from Lord Inchcape's Committee’s Report which I read a
while ago where they said that though revenue may increase through a
revival of trade there would still be no justification for not keeping a strict
eye on military expenditure with a view to its further reduction. We have
thereforo to examine further possibilities of reduction. The third deals with
wiping off the provinciul contributions. There is no doubt the Finance De-
partment have been dcaling with this question, and T hope, whether this
Committee is appointed or not appointed, I do hope that the Finance De-
partinent will be able to wipe off these contributions, if not in a year, in the
course of two or more yeurs. But if the question is examined by a Com-
mittee the Government will not be hampered, it will be helped by such an
examination. The last item relates tn the reduction of taxation that-has
been imposed on the country since the commencement of the War.,  The
altered conditions which have come into existenee since the War ended have
all to be brought under examination. This taxation ought to be reduced. I
am certain that every Member, the Honourable the Tinance Member in-
cluded, would desire that this taxation should be reduced. I agree with him
that expenditure may be increased nnd profitably and rightly, but then
there must be also a growing national inecome. 1f the average national in-
come is not growing, if the taxation is wrung out of the people, out of the
poor incomes that they have, then certainly that is not a matter of satis-
faction, and it has to be found, with the help of the report of the Taxation
Inquiry Committee also, whether there is anything which can be done in
that direction. The whole problem, Sir, is one of very great importance,
and of vital importance to the pcople. I do think that cither in the form
recommonded bty Mr. Rama Aiyangar or in some other form a further ex-
amination of public expenditure should take placo. With due respect to tho
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Honourable the Finance Member, Mr. Rama Aiyangar's proposal does nof
seem to me open to any serious objection, because his proposal is that

“ This Assembly recommends to the Governor General 'in Council that he be
pleased to appoint a mixed committes of officiala and non-officials to inquire into
and report wpon . . . "

the points mentioned. Now, I submit that a Committee like that would be
able to render some helpful service to the Finance Department and to the
Government of India and certainly to the people. 1f the result shows that
nothing niore is possible than what has been done by the Department of
Finance we shall record our gratitude to the Department, but we want to
be satisfied that more cannot be done. We feel that a great deal more can
be done. We may be wrong. lf there is an examination which satisties us
that we are wrong it would take a great burden from us. For these reasons
I commend this Resolution to the censideration of the Honourable the }in-
ance Member and the Government of India.

Sir Purshotamdas Thakurdas (Indian Merchants Chamber: Indian Com-
merce): B8ir, I did not expeet to take any part in this discussion at all to-
day, but the way in which the discussion has developed mikes me feel that
I should put to the House one or iwo considerations at least as to why a
Committee of the nature recommended by my friend Mr. Rama Aiyangar
is neither feasible nor is it advisable for this House to vote for it. Having
worked with Mr. Rama Aiyangar during the first year on the Finance Com-
mittee and during the second year on the Railway Finance Committee, I
have personal experience of the grest industry that my esteemed friend
bestows on any question in connection with fingnce and especially any ques-
tion in cobnection with economy in the administration of the Government
of India. To that extent anything coming from him should always com-
mand attention from this House. But I submit that in the Resolution that
my Honourable friend hae tabled to-day he, if I moy say so, asks for =
Committeo for what 1 submit should be done by means of Resolutions
moved in this House. He wants a Committee, Sir, for the purpose of
finding out the retrenchment in expenditure which has not been carried out
as recommended by the Indian Retrenchment Committee. I feel that this
is a matter which does not requiro a Committee: it is a question of looking
at the various statements that before now have been put before this House
and finding out the position. I remember, Sir, nt least one statement lnid
before the House by the Finance Department showing the extent to which
certain recommendations of the Retrenchment Committee were not carried
out, and giving reasons for it. It is very much to be deplored that when a
Resolution of this nature is discussed before the House, neither the Honour-
able Mover of the Resolution nor my Honourable friend, the Finance Mem-
ber, give a single instance showing that of the 19 crores and 52 lakhs, so
many e¢rores and lakhs have bheen secured by retrenchment. My Honour-
able friend, Mr. Rama Aiyangar, when asked by Mr. Rangachariar, snid that
he has a statement which unfortunately he has not hrouncht with him. The
Honourable Finance Member says that the officers of the Finance Depart-
ment are over-worked at this time with regard to the Budget figures, and
he unfortunately has not been able to get together the figures which would
conclusively prove to this House whether a Committee was. necessary at
all or not, which would have told us how many crores or how many lakhs
remain still to be accepfed by the Government of Indin by way of retrench-
ment. Tt is quite possible that it is not crores but just a few lakhs; or if
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it is'a question of a few thousands, perhaps the House would not have con-
‘sidered the Resolution any further than it did when the first division was
-called, but I do feel that when an important Resolution of this nature is
being considered by the House, it ought to be looked upon as the duty of
the Honourable Mover himself or of the Member in charge of the Govern-
ment Department to tell the House the figures which alone can lead us to
the correct conclusion. But I wish, 8ir, to leave that point only with a
passing reference to it.

Now Mr. Rama Aiyangar wants a Committee to find out how much of
the amount hapg been accepted by Government and what amount has not
been nceepted by Government. I submit to him for his serious considera-
tion that a Committee is not required for that purpose. T have a recollec-
tion that the Finance Departinent in 1024 did put before this House one or
two statements giving the various items which'the Government of Indin have
not or rather had not accepted till then. I also belicve that if my Honour-
able friend had his doubts about a few more items, it was a question of
getting the necessary information by mecans of further questions or by eor-
respondence from the Tinance Department. I therefore feel that for No. 1
no Committee is either necessary or desirable. Regarding No. 2, the possi-
bility or otherwire of further carrving out such recommendations or econo-
mies, I submit that when the (Fovernment say that they cannot accept the
Incheape Committee’s recommendatinns in full, and when my esteemed
friend feels that they onght to have accepted some items involving say half
a erore or a lakh as the case may he, it is for him to move a Resolution to
this effeet or to bring up the question at budget time. I do not think that
anv Committee can go further into i, nor do I think we can expect any
‘Government, either burcaucratic or democratic, either responsible or not
responsible to the House, to set up a Committee for that purpose. Tt is for
‘this House to say whether a certain amount rejected bv the Government of
Indin out of the eut recommended by the Incheape Committee should be
-enforced or not.

Mr. K. Rama Alyangar: Move a Resolution on military expenditure.

8ir Purshotamdas Thakurdas: I hope that my Honouruble friend will not
get irritnted because I caunot support his Resolution. Tt is a privilege and .
a responsibility which T owe to the House to put before them my opinions
as they may be. If I feel anything can be done in the Military Department,
I enn assure my Honourable friend that I will move a Resolution in that
connection a8 soon as I think that the time for it is ripe or that whatever I
may suggest is feasible.’

Regarding Ttem No. 3, the possibility of wiping out provineial contribu-
tions by the (overnment of India immediately, I really wonder whether
that question is a question which requires a Committee. It is more a ques-
tion of the balance in hand or, if [ may use the expression, worrying the
Finance Member to show us o bigger bulunce than he perhaps chose to show
last year. What can a Committee do? Here is the Budget presented.
Last year T was ane of those who said that the Finance Member could have
shown a bigger balance than he chose to do. My Honourable friend will
have an opportunity this year, before many weeks arc over, and it will be
for him to vote down the Sinking Fund or any other items that he likes and
gay to the Finanee Member ‘‘Here is o case for reducing provineial contri-
butions further’’. Regarding the last item, Sir, as the Taxation Committee's
Report is still being awaited, T do not think that this House would like ta
commit iteelf at this stage ns to a scheme for reducing taxation.
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But my main point is not that. My main point is that however anxious
Members of this House may be with regard to further economy, whenever
you set up a Committee for the purpose of retrenchment, you upset the
working of every Department of Government for a period of a few months.
Great uncertainty exists. I am eaying that from my personal experience
of what I saw when I had the honour of working on the Inchcape Com-
mittee. Various Government Departments have to attend to the various
guestions that go from the Retrenchment Officer or the Committee and I put
it to the House that it is not desirable to upset the normal working of Gov-
ernment Departments in this connection unless there is a very sound and
& very grave reason for it. 1 suggest that such a contingency has not urisen
yet; I hope it will not arise for years to come. There should be no time or
period of 10 or 20 years for a Retrenchment Committee. When the finances
of the Government go wrong, retrenchment without any consideration may
be the order of the day. In the meantime I hope that the word ‘‘retrench-
ment'’ will be substituted by the word ‘‘cconomy’ and I am sure that
neither the Finance Member nor any head of Department can say he will

not agree to any measure of economy which may be suggested by any Mem-
ber of this House.

I wish, Sir, to explain for one second more why I have chosen to say
what I did. I owe my Honourable friend Mr. Rama Aiyungar an explana-
tion for my inability to support his Resolution. I suggest to him that at the-
period that we huve reached now, when we want greater remission of taxa-
tion and faster remission of tuxation, what we want more is not so much
a demand for retrenchment as a demand for greater income, a demand, Bir,
for smaller charges for our public service and greater returns, and I assure
him that if he will only turn to it with the same zest that he has given to
this question of retrenchment fill now he will help the finances of the
countrv much better than he can by this means. 1 wish, 8ir, in conclu-
gion to pay my tribute of admiration for the work that Mr. Rama Aiyangar
has done on both the Committees that T mentioned and I only hope that
he will now turn from retrenchment to greater incomes for us. (Applause.)

Mr. K. Rama Alyangar: Sir, I am really very glad that an opportunity
har been given to go into the matter so fully. Before T meet the points
raised by the Honourable Mr. 8im and the Honourable Sir Basil Blackett,
I wish to say & word or two with respect to the observations of my Hon-
ourable friend 8ir Purshotamdas Thakurdas. I am surprised he feels that
Retrenchment Committees are not necessary in India at this stage. I do
not know if tny friend has really taken notice of the committees that have
been set up in Great Britain and in other countries since the War ceased.
In fact, Retrenchment Committees are the order of the day. When excep-
tional fluctuations come in and taxation and other burdens are imposed
aceording to the needs of the circumstances, every Government interested
is bound to repeat its attempt at retrenchments as often as is necessary.
T mnke bold to state that, in spite of the regard and respeet that I have for
the business capncity of my friend Sir Purshotamdas Thakurdas, he has n
the richness of his position and the grandeur of his duties forgotten his
duty to the poor man in the street. I submit, Sir, that I am not men-
tioning it in any spirit of personal nttack because I have great respect for
him T feel that this question of retrenchment eannot be left simply for
the economists and for the various Government departments. I have
been in the Finance Committee, both the Genernl Finance Committee and
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the Railway Finance Committee. I have also been in the Publie Accounts
Comnmittee and have gone through all the papers with great care, mever
missing any opportunity to look into all- the figures that are placed before
us. 1 can assure him that neither of these Finance Committees can do
anything towards retrenchment. They have only certain records showing
the necessity for increasing the expenditure. With the exception of those
cases, they have no occasion to look into other matters. They have no
occasion actually to take a long view of the situation and also consider the
policy of the expenditure of any departm®nt. 1 respectfully submit to
my friend Sir Purshofaindas Thakurdas to consider the position. Of
course, we have wasted lots of time in them. I cannot at all fail o re-
cognise the extraordinary control which the present Finance Member exer-
cises over the situation. In fact, the control is so great that he can do
anything he likes one way or the other. He can add to the expenditure
as he likes. He can rotrench expenditure as he likes. It is an extraordi-
nary power that he has got. I have been saying this all the time. Un-
fortunately he is not sympathetic to the poor Indian tax-payer. That is
what T have been always complaining of. This is probably the fifth time
I have put forward my views on this matter. I have not the least doubt
.that, if he wants retrenchment, he can enforce it before next year. I know
he has talked to-day of providing for the future generations of our country
on u long view at the oost of an extra taxation of 40 crores upon the present
generation. I have not been able to follow that big philosophy. I do not
know how by extra taxation alone he wants to provide for future genera-
tions. The present generation will by that time become leaner and leuner
and will die in the public streets. The Honournble Bir Basil Blackatt
tells us that he is thinking of providing for a future generation. I do not
aspprove of that theory at all except to a certain percentage of ordinacy
revenue being used for such purpose. That is all that can be required
especinlly when there is extra taxation. My Honourable friend begun with
baluncing the Budget. Therefore he got all the money he wanted in spite
of retrenchment not being carried out. 8o he rolls in plenty. Of course,
he has put forward the other theory that excesses in expenditure must he
allowed in spite of the recommendations of the Retrenchment Committes,
where they are needed in the interests of the country for the nation-building
departments. T cannot join issue with him at all in that view. Of course,
my Honourable friend Mr. Das pointed out the Meteorological Department.
That is a question which may probably require consideration. The ques-
tion of providing for education and other mation-building departments
which are under the control of Central Government will certainly meet
with a good response from the House.

I will add one more point. My friend Sir Purshotamdas Thakurdas-
wanted me to quote the various details relating to non-retrenchment. 1
will tako the difference between my figures and those of the Honourable
Sir Basil Blackett, und accepl the slatement that it ought to be 6 crores
retrenchment more for military expenditure to carry out the recommenda-
tions of the Retrenchment Committee. Even so my friend must accept
the need for retrenching 6 crores. I say it is 10 crores. The wording of
that recommendation is clear in the portion which I read out. The first
elause of the recommendation says that the total net exnenditure s
5775, but on the other hand in the second clause it says ‘‘the military
expenditure after a few vears is to be brought down to 50 crores’’. The

military net budget is the first recommendation, not the second. I have
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no objection to the Honourable Sir Basil Blackett saying that my figures
are absolutely wrong. I have taken them from his own reports. If I
have been wrong in any figure I will satisfy him.that it is his own figure
and not taken from anywhere elge. I have not taken anything except
fromn his accounts and from his Searetary’s memoranda,. I am sure he will
find that he will have to withdraw hjs remark after he satisfies himeelf.

I am very sorry that Mr. Sim dragged me into the controversy which
I have now to deal with. An extraordinary resolution was moved by the
gentleman for whom he seems to have such great admiration of this kind.
It says that:—

“* the figures of gross receipts and expenditure of all Railways taken together
Yor 1823-24 and 1924-25 should be analysed with the view to ascertaining whether
b{ making necessary additions to the expenditure of 1913-14 on account of percenta,
of increased cost reforred to in the Railway Board's reply and a proper allowance f::
increased fares and freights the warking cost of the Railways for those years can be

Justified by present conditions although the operating ratio may Le more than 52
per cent. of the gross earnings.” .

I took objection to that resolution. It was replied to by. Government in
almost n curious way. They only seid while the expenditure was 28 crores
for 55 crores income in 1018-14 by sdjustment it worked to 72 per cent.
of the gross receipts for working expenses, while in 1924-35 it was 62 par
cent., s0 thut they wanted to say they worked the Railways more effi-
ciently in 1923-24 and 1924-25, and more economically than in 1918-14. it
was only 52 per cent. for 1918-14, and in 1924-25 and 1928-24 it was 63
and 65 per cent. But they say tnking the percentages of increase and
-decrease it worked out %o 72 per cent., and the honourable Committee to
which reference has been made has accepted it. I am very sorry I was
not able to present my views to them at the Committee’'s meeting, owing
to my inability to attend. But whnt actually happened was that they
say that the Retrenchment Committee wanted 8 erores to be got for gen-
eral revenues from the Railways. But 1924.25 ghowed that thirteen and
odd crores was availuble and therefore we may shelve the matter. Av-
parently they did not want that the people shoull have more money from
the Railways if they could get it by econotnic working. The index figure
that was given by the Department was hedged in by a number of qualifying
statements whose effect was to say: ‘“We cannot assure you that this is
the proper proportion, therefore you can take the statement for what it is
worth.”” But one point I will have to point out for Mr. 8im to consider.
I must admit that Mr. S8im has been one of our most conscientious officers,
who, though he frets and frowns at those who do not agree with him, has
‘been at the same time very fair in his denlings with us. He has been,
T think, fair but T should not at all say that that faimess ex-
~ tends to the statement he has supplied fo us, I think 52 per
‘eent. chnnot become 72 per cent. by taking the proportionate extrn cost
of the working expenses of 1913-14. One point to note is that the averago
increase of nngsengers and traffic is 8 to.5 per cent. of the previous year,
My friend quietly takes the 1924-25 rates and fares for the total of pas-
sengers and total traffic for 1918-14 and multiplies the figures, and he 18
satisfied. He does not note that with 8 per cent. per annum for 10 or 12
vears it will he 32 to 86 per cent. less than in 1918-14 and if the charges
for 1924-25 are to be applied to 1918-14 they ought to be reduced by 80 or
‘86 per cent. to adjust properly. This point Has not attracted attention.

b r.M.
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I am not satisfied with that. He wants to say he has worked extraordi-
narily to satisfy himself about the index figure: I feel it is patently un-
aoceptable. I know he is shrewd and he could quite well justify himself
by the qualifications he has put in in that statement he has supplied to.
the Committee. The Resolution was badly worded and he can always.
escape from u charge levelled against that statement. Certainly I think
it was an inspired resolution. Where it came from I do not know. T
wrote an article condemning the whole procedure but I did not publish it
in the press to avoid unpleasantness.

Mr. G. @. Bim: I only wish to be clear if the Honourable Member is.
referring to the resolution of Mr. Patel or to that of Mr. Jamnadas Mehta.

Mr. K. Rama Aiyangar: The resolution that I just now read out was.
by Mr. Jamnadas Mehta. The Honourable Mr. Patel who was on that
Committee did vote against Mr., Jamnadas Mehta when he said that the-
total receipts und total expenditure on Railways should be got and not
for cach particular railway. That was an absurd position that was taken
from the commencement. Because the Honourable Mr, Sim dragged
me into this controversy here I am compelled to give a reply. I should
otherwise have shelved the whole matter, because my responsibility ceases
when s committee which was asked to hear me has done so. Certainly
the Honourable Mr. Sim in all conscience cannot be satisfied that he.
gave a pruper treatment to the matter or used a proper method of placing
the opinion before that commitice. But there are the fucts. Let us have
them put before any commitice that is appointed. Let Sir Purshotamdas,,
who thinks no morc work is necessary for two or three years, compare it
and say what he thinks. Arc we going to stop retrenchment altogether on
the Railways because for 1924-25 they have earned 11 and odd crores?
My contention has been that the Railways should yield 21 crores atter pay-
ing all interest charges. They will continue to improve if Mr. 8im continues
in office and I am sorry he has been translated to some other Department.
But T dare say the work will continue and we will have 21 crores because
the Railways are so widespread in this countrv and so many Railways are
working now at a deficit, and if properly dealt with they will yield an income
which will be not only 8 crores which was the figure wanted at the time
the Inchecape Committee was sitting, but will yield 21 crores. They will
give to the country not only the ten and three quarters crores taken
into account by the Mcston Award, but will have cnough reserve fund
for reducing taxation and also enough depreciation fund for building - up
the whole Railways again in the form in which they exist. So much for
my being dragged into another matter altogether, which T had rescrved
in my opening spcech purposely hecause T thought on the demands for
Railways I would take this up bit by bit and blow up the whole theory.
T give noticé now that I will show that every bit of it is wrong and T am
positive it will be shown to be wrong; however, that is my own assertion
and the Assembly will have to judge of it in time and T await its deci-
sion.

Now, coming {0 the Honourable Finance Member, T have shown first
that his references to my great mistakes are not quite accurate. If. may
be that T have misinterpreted the language; but the language is in my
favour. My Honourable friend may say that in effect it means what he
says but T rely on the langunge. Even taking it as he puts it, where is the
gix crores retrenchment? Is the military expenditure to be allowed to he
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'kept. up at that high figure of 56 crores, and is the Honoursble Sir Bumf
Blackett to continve as Finance Member without resigning his post if he
. cannot effect the retrenchment und if His Exccllency the Commander-in;
_Chief and the military officers at home refuse to retrénch it in the way
which has been recommended by the Retrenclunent Committee and aceept-
ed by the Government of India with the consent, 1 dure say, of the Secre-
tary of State? Six crores reduction means the whole of the provincial
- contributions being wiped out. Is it not possible? I ask 'this Com-
mittee to go into that and also the order of merit of the remission .of taxa-
tion and all the other questions I have raised. 1 have s%id that so many
crores_have been taken now from the public during the last 2 or 8 yeurs
and spent in reduction of debt or kept us reserved or ag a Adpréciation fund
und there has been an extrs taxation of 40 crores on the country; and
there is no reply to that. The oaly reply probably will be ** We hudgeted
like that; if there ure balances, they will be taken to reduce debts.”'  But
certainly you ought to improve the Budget. The Honoursble Finance
Mecmber has been three years in charge of the Finance Department: he
has probably one or two more Budgets to present, and by that time,
expert as he is—as 1 said we have a great amount of admiration for his
capacity,—he should not leave us in the unfortunate predicament of budgcet-
ing wrongly to the extent of ten crores, five crores in receipts and five
crores in  expenditure. If on the whole ten erores differences
are allowed in the Budget when he leaves us, it will be very
unsatisfactory to the country. It should have been improved by
this time; as [ have pointed out when he presents his revised
estimates on the 28th February or 1st March jn every vear, the rest of the
expenditure for the remaining one month should cause only negligible slight
changes, so that the revised Budget mrust almost tally with the actuals.
We find there are large differcnces in receipts, large differences in the
expenditure, between the revised eslimates and the actuals so that we
are not able to frame the next year's Budget with accurney and advantage
to the country. I should ccrtainly like him to improve the Budget. I
thank both the Honourable Mr. Cocke and the Honourable Sardar Mutalik
for having made that suggestion. The very reason why I worded the
Resolution like this was that T wanted to give the widest secope to the Gov-
ernment ; and by andoptling that procedurc 1 wanted that officials here might
be selected, with perhaps non-official experts added, who will be able to
arrive at o corvect conclusion and satisfv both Sir Basil Blackett nnd the
Government of India und the departments also. T wns ulmost saying that
the services of Lord Incheape, who is now here, might be utilised for the
purpose. Howcver, 1 know Lord Inchcape has gone behind his own com-
mittee’s recommendations in u speech in Parliament he made some time
back; .and of course the Honourable Sir Basil Blackett gave the purport
of an interview that he has mven. but he certainly will not go hehind
his recommendations to-day if he is asked to sit on n committee and find
out why thesc npeciﬁc heads have not been retrenched. Tet him come
again and say ‘* Well, every rctrenchment has been taken up and done.”’
In fact, I may say I have cxamined it in a series of articles, item by item, .
bit by bit, and T think T drew the Honourable Finance Member’s attention
to it lagt year. T gave him under each head how much was songht to be
retrenched and how much was not retrenched ; T put every item in the form
of a table showmg the recommendation and actual retrenchment effected
and put it into the hands of the Honourable Sir Basil Blackett and the
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- Army Becretary. 1 have shown that, according to me, these ten crores,
und, according to Sir Basil Blackett, six crores, has to be retrenched. The
Honourable Sir Purshotamduas Thakurdes said that without details you can-
not say if the recommnendations have been given effect to. He is
too rich a gentleman; he may think that six crores are nothdng for
him, but the country feels. the burden of tuxation all round. He thinks
of moving Resolutions at the time of the Budget. The Honoursble the
Ppﬁgiduut will only pull me up if I attempt to move a Iesolution on that
subject . . . . "

Mr. President: The Honourable Member's time is up.
Mr. K. Rama Alyangar: I ghsll finish in two minutes, Sir.

Mr. President: The Honourable Member will plesse bring his remurks
to a close. '

Mr. K. Rama Alyangar: Very well, Sir. What I said was that if I
.attempted to move s Resolution on the subject of military expenditure
and point out what has not been done by the Government in accordance
with the recommendat.ons of the Retrenchment Committee, 1 shall be
pulled up; but in respeet of others 1 think that instead of putting up &
fight amongst ourselves a more responsible Committee should go into
the whole question and come to conclusions. 1 know there was an
.attempt made to stop the discussion. It is a dry subject. But what-
.ever it is, the position is quite clear. The Committee that 1 ask for is
neccssary. 1 would leave it to the Government to decide what kind of
‘Committee it should be. But they cannot shake off their responsibility
in this mutter, and I would again ask that Retrenchment Committees
:should be appointed as often am possible till this taxation is entirely wiped
~t)ﬂ, . .

The Honourable S'r Basil Blackett: Sir, 1 judge by the last remark of
the Honourable Member that the only moment when a Retrenchment
Committee will cease to be useful is when there is no expenditure to be
retrenchied, 1 do not propose to follow him at any length into his con-
troversy in regard to Railways. But I may say respectfully that 1 am in
entire agreement with the Standing Finance Committee for Railways that
no useful purpose will be served in discussing further Mr. Ramn Aiyangar’s
articles on railway expenditure. .

There are only just one or two pointg that T would like to take up.
‘This debute, T think, lns been quite useful in covering a ground that
is hot usually covered ountside the budget time. Mr. Cocke suggested
that instead of having & mixed Committee of officiuls and hon-officials, we
should have an Fceonomy Bouard. 1f Mr. Cocke menns that the Fimn'lce
Department would be stronger if it had two or _three more officials worlfmg
there the whole time, T think it might be possible to go into the question.
But is that retrenchment? . :

Mr. H. G. Oocke: I said, Sir, non-officials and business men, as you
‘have on the Tariff Board.

The Honourable Sir Bagil Blackett: But unless they are there all the
time they will be no use. What he proposes is in effeet that we should
go outside the ordinury methods of reoruitment and recruit two business
men ng whole-time officers (3#r. B. Das; ** Of the Government of Indin.”’)
to sit under the Chairmanship of the Finance Member and -do the work
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[Sir Basil Blackett.]
which the Finance Department ure already doing. I really put
it to the House that thut is what it comes to. It sounds very mnice.
1f they are to be useful, they must be there the whole time, and if you
are going to do that, I assure you that you would protably get at better
results by adding them at once to the Finance Department staff. . . .

Diwan Bahadur M. Ramachandra Rao: Retrenching this way.

The Honourable Sir Basil Blackeit: Retrenching that way. I assure
you that I should like to retrench some of the time that I bhave to spend
on Finance Department work at present.

Bir, I think that Sir Purshotamdas Thakurdas, with whose speech
I am in entire sympathy, put the case against the Committee very well
indeed. He complained that the figures were not. properly presented.
The Finance Department have, I think, on three occasions presented a
very full statement itemising all the recommendations so far as they were
detailed by the Retrenchment Committee and showing exactly what action
had been taken in respect of each of those, and if action had not been
taken on any of them the reasons therefor. 1 remember very well it
being complained of in one of the newspapers that the chief achievement
of the Finance Department in retrenchment seemed to be to reprint this
document at great length. That document was presented angd it is now
again being brought up to date, though I am inclined to think that this.
is the last time it is going to be useful. I put it to the Honourable
8ir Purshotamdas Thakurdas that there are difficulties which he did not
perhaps give full value to in the matter of presenting this subject in the
form of figures. If he remembers, the recommendations of the Retrench-
ment Committee took the form of saying: ‘‘We propose this, we propose
that''. They say, for example, ‘‘The total estimates for Medical Services
should be limited for 1923-24 to a particular figure'. Now, obviously, the
figure for 1928-24 is different, owing to changes, to the figure ¢ 1924-25,
and the figure for 1926-27 will be different. In some cases we actually
put the recommended retrenchment into force and are now restoring it.
It is a very hard thing to say that we have accopted exactly 14 crores out
of 18 or any figure of that sort. Obviously the figures are not comparable
really even after the short number of years that have passed. I should
like however to let the House know that as long ago as the middle of last
summer T called for a very detailed report from all the Departments of
the Government comparing their expenditure immediately after the Re-
trenchment Committee sat with their expenditure now to show exactly
where changes had taken place. I have not got it in full yet. It will be
a very detailed document no doubt when it comes. T just mention that
to show that this business of watching for cconomy—I do not want to
eall it retrenchment—is a business that the Finance Department. is
continunusly exercising and must continuously excrcise and that though
from time to time an outside committee may be useful, it is not a thing
that can narmally be carrying on the work of the TFinance Department or
the Finance Member or the Government of India, especlally as, as I
mentioned before, a great many of these questions are necessarily questions
of policy. I agree thoroughly with Sir Purshotamdas Thakurdas’s ohjec-
tion on the ground that a Committee of this sort will really disturb the
work of all the Departments of the Government of India for a considerable
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period if they are to come together. After all, 8ir Purshotamdas Thakur-
das will himself not be offended if I say that a large portion of the time
of any committee of this sort must be taken up by the members them-
selves in learning their job. It is a long job and it requircs a good deal
of examination. A person cannot come from outside and st down and
say, ‘‘Here, and here, and here you can economise’”. Mr. Rama Aiyangar
suid that if I wanted, I could at once recommend retrenchments, There
aro a great many directions in which I can come forward and say, ‘‘If you
will retrench here, you will save so much; if you will retrench there, you
will save so much’’. But, as I said in my earlier speech, every one of
those retrenchments will be in nation-building departments, because those
are the departments in which there is optional expenditure,

Now, retrenchment in expenditure, which after all amounts to a very
small portion of the total on the civil side, namely, expenditure in the
nature of salary of staff and so on, is neither easily possible nor at the
present time, I believe, possible to any, extent at all, in view of the very
recent experience of the Incheape Committee retrenchment.

1 have nothing to add to what I said as regards military expenditure.
A little more emphasis would be laid by me than by my friend, Mr. Rama
Aiyangar on the words “‘after the lapse of a few years’. After all it is
only three years—it is less than three years at this moment—since the
Retrenchment Committee reported that the figure for the year 1928-24
for military expenditure should be 574 crores. It included a sum of 2
crores for eating into stocks, the real expenditure being 59% crores. We
got it down to 56} for 1925-26. That is the estimate.

Mr. K. Rama Alyangar: 60-26.

The Honourable Sir Basll Blackett: The Honouruble Member is again
off at a tangent and he is taking the gross expenditure. We got the net
expenditure down to 56} including several items of which 1 mentioned
one, which were not included in the Inchecape Committee figures. And
though I am not in a position to talk at present on the Budget of this
year or hereafter, I have alrcady said that I should be very much dis-
appointed if T had for a moment begun to think that Rs. 56} crores was
the end. I ask the House after this useful debate not to vote in favour
of the appointment of a Committee for which I am sure the Government
of India and myself would at once vote if we thought that it would serve

any useful object.
" Mr. President: The question is:

* That the following Resolution he adopted : Gonoral in Gouncil that he be
* Thi bly recommends to the Governor Gencral in Council that he
T?::ge%“:omngpoint a mixed committee of officials and non-officials to inquire
into and report upon—

(1) the retrenchment in expenditure so far carried out in pursuance of the
recommendations of the Retrenchment Committee and the reasons for
not carrying out, if any,

(2) the possibility or otherwise of further carrying out such recommendations
or other retrenchment, . ]

%) the sibility of wiping out the provincial contributions to the Govern-

@) manfogi India immediately, and
th to reduce taxation that has been imposed on the country since

@ thea locgr%emennemnnt of the Great War; and ?fo 80, how the same may

he started.”

The motion was negatived.’
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Mr. N. M. Joshi: I shou'd like to move my Reeolution if you will
permit me . '

Mr. President: The Honourgble Member from Bombay knows very well
that the Chair stretched a point in his favour perhaps not very properly,
and gave the House an opportunity to decide whether it should go on to
the next item or not. The House decided against him by rejecting the
motion for olosure. If the Chair were now to exercise its discretion and
allow the Honourable Member to move his Resolution and adjourn the
discussion to the next non-official day, it would only be to the prejudice
of the other Resolutions which have been already ballotted for. The
Resolution of the Honourable Mémber from Bombay is so important that
it might occupy the whole of the day and the Chair is not prepared to
allow him to move his Resolution at this stage under the circumstances.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 8rd February, 1926. ) '
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